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LEGISLATIVE ASSEMBLY. 
Monday, 19th March, 1928. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the CICX'k, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

CoXPOSITION, ACOORDING TO CoJOlUNITlBS, OF THE Cr..Bm:CAL STAl'F 011' TO 
Go'VBBNJDIRT 011' INDIA. PRISS, SIKLA.. 

447. *Kr. Kukht.ar SiDgh: Will the Government be 'Pleased to place 
-on the .... ; s statement showing the composition of the clerical staff in 
ihe Government of India Press, Simla, according to communities? 

RmBUIT.MBNT 011'. CLERKS TO TIlE GoVERNJIBNT OF INDIA. PRESS, SIKLA.. 

448. *Kr. Kukb.tar SlDgh: (a) How many clerks were recruited to filJ 
up permanent and dfficiating appointments in the Simla Press during the 
last five years? How many of them were Muslims and how many Hindus, 
Christians and Sikhs? 

(b) What was the percentage of Muslim clerks in the aforesaid Press 
five years back? 

PERCENTAGE OF MUSLIMS IN TIlE GoVERNMENT 011' INDIA. PBBss, SIMLA. 

449. *Kr. Kukhtar SiDgh: Is it a fact that in the Simla Press the posts 
of Assistant Manager, Head Clerk and 85 per cent. of the posts in the 
clerical establishment are held ~- Muslims? 

METHOD 01' RE<lRUITMENT EMPLOYED IN FILLING Cr.lmzCAL POSTS IN TJDI 
GoVERNMENT OF INDIA. PBBss, SIMLA. 

450. *Kr. Kukhtar Singh: Will the Government be pleased to state: 
(a) The method of recruitment employed in filling clerical posts 

in the Simla Press? 
(b) Whether any competitive examination is held? If not, why not? 

If it is held when was it held last time? 
(c) Whether the Government orders contained in Home Department 

office memorandum No. F.-176/25-Ests., dated the 5th 
February, 1926, in connection with the prevention of pre-
ponderance of one cl88s or community in the clerical establish-
ment are observed? . 

( 1691 ) A 
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'UPEBSESSION OF SOIOB CI.B:aKs IN THE GoVERNllENT OF INDIA PH ESS, SDlLAr 
BY MR . .ABDUL GHAFFAB KHAN. 

451. *JIr. Kukhv.r :Sb.gh:(a)"Is it a. fact that one Mr. Abdul Ghafla.r,. 
clerk in the Simla Press drawing lts. 89 in the 50--8-125 scale, was 
promoted to ~  grade in supersession of 18 other clerks who were 
senior in service and pay than the said gentleman? If so, is it a fa.ct tha.t 
great discontent prevails. in the Simla Press on this a.ccount? 

(b) Will the Government be pleased to state the reason as to why this. 
Rupersession was allowed? 

The Honourable SJr Bhupendra Bath Jlitra: Sir, with your permission. 
I propose to answer questions Nos. ·m·to .51 together. 

The infcrnlation is being obtained. and will be oommunicated to the 
Honourable Member in due course. 

Al'POINTJONT OF TW8 MuSLIJ18 AS AsSISTANT MANAGERS IN THE GOVEB.NMENT 
OF INDIA PREssES AT SIMLA AND ALIGABH. 

452. r~ Kukhv.r Singh: (a) Is it a fact tha.t two Muslim gentlemen 
ha.ve been temporarily appointed to the posts of Assistant Mana.gers in the-
GovernIilent of India Presses at Simla and Aligarh? If so, will t,he Govern-
ment be pleased to state whether the posts were advertised? 

(b) Was any selection made out of the applications received for these 
JlOsts? 

(c) Did any competitive examina.tion take p'la.ce in this connection? 
(d) What are the educational qualifications of the gentlemen appointed? 
(e) Is it- proposed to con,firm the gentlemen in their appointments or 

will they be replaced by qualified proba.tioners under training 
in England? 

The Honourable SJr Bhupendra Bath Jlitra: (a) The reply to the first 
part is in the affirmative and to the second pa.rt in the nega.tive. These 
were cases of temporary departmental promotion. 

(b) Does not arise. 
(oj No. 
(d) They have no special educational qualifIcations but have had long 

experience of the work in the Press. 
(e) The question of their confirmation or of filling these posts otherwise 

can only be considered when the appointments become vacant permanently. 

ABSENCE OF A FIRsT AND SECOND CLAss WAITING ROOM FOR LADY P AS-
SDGERS AT 1IAImWAR. 

453. *Kr. G. Sarvoth&m Rao: (a) Has the at.tention of the Government 
been drawn to the absence of a first and second Class waiting room for 
lady passengers at Hardwar railway station? 

(b) Is there a separate waiting room for first and second class European 
passengers a.t Hardwar railway station? 

(c) Do Europeans travel in such numbers and so frequently to Hardwar 
as to necessita.te special and separate waiting accommoda.tion for them? 
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JIr. A. A. L. P&rIODI: (a) There is a waiting room for first and second 
class lady passengers at Hardwai'. . 

(b) Yes. " 

(c) No sepBrll.te figures are maintained by Government showing the-
number of Europeans travelling. 

TOTAL NUMBER OJ' O:r:rICBBS, CLmms, ETC., IN THE RAILWAY Cl.BA.Bmo 
AOOOUNTS O:r:rICE. .  . 

~  ..,.. n ar- -~  Will the Government please stat:e ~ 

(a) the t.otal number of officers, clerks, sub-heads junior and senior" 
accountants, both temporary and permanent, in the Railway 
Clearing Accounts Office nnd 40w an~  of them are  Muslims, 
and 

. (b) the total yearly expenditure on the salaries of the staff of the 
Railway Clearing Accounts Officc and how much of it goes to-
the Hindus and how much to the Myslims? 

NUMBER OJ' HINDUS AND MUSLDlS APPOINTED AS Cumx.s SINCE THE CREATION 
OJ'THE RAILWAY Cl.EA.RING ACCOUNTS OFFICE. 

455. *JIr. AD!Iar-ul-Asim: (a) Will the Government please state the 
number of Hindus and Muslims separately who have been newly appointed 
as clerks since the creation of the Railway Clearing Accounts Office? 

(b) How many clerks have been promoted to sub-headship in the Rail-
way Clearing Accounts Office since its creation and how many of them 
are Muslims l' 

TOTAL NUJIJIER OF UNQU.ALIl!'IED ACCOUNTANTS EMPLOYED IN THE RA.rr.wAY 

CLEARING AccoUNTS OFFICE. 

456. *Kr. Anwar-ul-AlIm: (a) Will the Government please state the 
total number of unqualified accountants whll have been employed in the 
Railway Clearing Accounts Office and how many of them are Muslims 1 

(b) Will the Government please state how mnny clerks of the lower class 
taken from the North Western Railway Audit Office, were promoted to 
class I and II, and how many of them were Muslims? 

QUALIFICATIONS toB CLERICAL ApPOIN'l'MENTS IN THE R.AILWAY CLEAmNG 

AccoUNTS OFFICE. 

457. *Kr. Anwar-ul-Azim.: (a) What are the minimum ~ educational 
qualifications fixed for employment as a clerk in the Railway Clearing 
Accounts Offioe l' 

(b) How many Matriculates other than those of the fil'st division were 
employed in the Railway Clearing Accounts Office and how many of them 
Muslims? 
." 
(0) What are the regulations for promotion of clerks from a lower clasB 

to a higher oqe in the Railway Clearing Accounts Office l' 

A 2 
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(d} Were the new vacancies in the Railway Clearing Accounts Office 
at the time of its creation, advertised for? If not, are the . vacancies being 
:advertised and applications called for now, BS is t,he case in many other 
Railway Offices? If not, why not? 

REGISTRATION OF APPLIOATIONS J!'ROM CANDIDATES FOB ElIU'LOYKBNT IN THE 
RAILWAY Cr.BAmNG ACCOUNTS QFFIOII, lITO. 

458. ·Kr . .ADwar-ul-Aslm: (a) Will Govemment please state if appli-
Cll.t,jons from candidates are registered in the Railway Clearing Accounts 
Offioe? If so, how many Muslims applied for employment since the crea.-
tion of this office and how many were actually employed? 

(b) How many chaprasis and duftries were employed in the Railway 
Clearing Accounts Office. and how many of them were Muslims? 

OBANT OF AOOJllLJlBATJlD PRoMOTION TO EMPLOYJlES OF THII RAILWAY CLJlAB-
ING ACCOUNTS OFFIOII. 

459. ·Kr. Anwar-ul-Alim: (a) Will the Government please state how 
many men were given accelerated promotion in July 1927 in the Railway 
Clearing Accounts Office and thus superseded their seniors? 

(b) How many of them were Muslims' 
(0) What were the reasons for these supersessions? 

ExPJlNDITUBII ON THE TB.A.VELLING ALLoWANOE OF CLERKS SINOE THE TRANs-
FER OF THE RAILWAY CLJlABING ACCOUNTS OFFIOE TO DELHI. 

460. ·Kr. Anwar-ul-Azlm: Will the Government please state how much 
money, besides the expense of the Inspection Section, has been spent on the 
travelling allowance of clerks since tPe transfer of the Railway Clearing 
Accounts Office to Delhi? . 

AMOUNT LYING OUTSTANDING IN THE RAILWAY CLJlABING ACCOUNTS OFFIOE 
ON ACCOUNT OF FOREIGN OUTWARD GoODS MIsSING RETURNS. 

461. ·Kr. Anwar-ul-Asim: Will the Government please state how 
much amount is lying outstanding on account of the Foreign Outward 
Goods missing returns from July, 1927 to October, 1927, in the Railway 
Clearing Accounts Office? 

EMPLoYMENT OF OFFICE Boys IN THE CHIEF AUDITOR'S OFFICE AS CLERKS 
IN THE RAILWAY CLJlABING ACCOUNTS OFFIOII. 

462. .)[r. Anwar-ul-Azim: Is it a fact that some lion-matriculates who 
were working -as office boys in the Chief Auditor's Office were taken as 
clerks in the Railway Clearing Accounts Office? If so, will the Govern-
ment please state the number of Hindus and' Muslims among them? 

TENDERS FOR FuB.NITUBE AND STATIONERY FOB THE RAILWAY CLEAmNG 
ACCOUNTS OFFIOE. 

463. .1lr .. .ADwar-uI-Aztm: Will the Government please state whether 
tenders for furniture find Rtationery for the Railway Clearing Accounts 
{)ffice were called for? If so, in which newspaper was the advertisement 
J>ublillhed ? 
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TOTAL NUKBBB OJ' TBJIPOBABY AND PJuuuNENT CLE&KR OF THB NOBm W1D8-' 
TBBN RAILWAY AUDIT OFJ'ICB BBCBUITBD TO THE RAILWAY CLluBING 
AOOOUNTS OFFICB. 

464. -Mr. ABwar-ul-Allm: 1. (a) Will the Government please state 
the total number of temporary and permanent clerks respectively who were 
taken from the North Western Railway Audit Office into the Railway 
Clearing Accounts Office before the 1st January 1927? 

(b) What salaries were they drawing there and what at present? 
(c) How many of them are Muslims? 
2. (a) Will the Government please state the total number of clerks 

taken from the North Western Railway Audit Office into the Railway 
Clearing Accounts Office in January 1927? 

(b) How many of them are Muslims? 
(c) How many of them are clerks of class I? 
(d) W 88 any memorial for allowance submitted by them to their 

officers? If so, what action was taken on that? 

TOTAL NUlIBBB OJ' :rd&N UNDBB TB..uNmG AND IN RBSBBvB IN mB RAILWAY 
CLBABING ACCOUNTS OFJ'ICB. 

465. -:Mr. ADwu-11l-Allm: Will the Government please state: 
(a) The total number of men under trainlDg and in reserve in the 

Railway Clearing Accounts Office? 
(b) How many of them are Muslims and how many Hindus? 

NtrJOKR OJ' HINDUS AND MusLDlS BBCBUlTED FOB TB:B ExPlm.IJoNT OJ' TID 
BoJrlBAY, BABODA AND CBNTB.u. INDIA. RAILWAY FOREIGN GoOD 
TlLAn'Ic IN TB:B RAILWAY Cl..BABING AOOOUNTS OFJ'ICB. 

466. -Mr. ADwar-ul-Asim: Will the Government please state: 

Ca) The number of Hindus and Muslim& respectively recruited for 
the experiment of the Bombay, Baroda and Central India Rail-
way Foreign Goods Traffic in the Railway Clearing Accounts 
Office, and 

(b) Whether those men were 'lbsorbed in the Railway Clearing 
Accounts Office or settled up after the expiry of the date of 
the experimental perioa? 

RBCRUITMENT OJ' ESTABLISHMENT BY THB OFFICBB-IN-CH.uw:m, ADMINISTlU.-
TION SECTION AT LAHORE. 

467. -llf. ADwu-ul-Azim: 18 it a fact t.hat a Board bearing "No 
Vacancy" was kept hanging before the door of the Officer-in-charge, Admi-
nistration Section at Lahore? If so, what measures were adopted for 
recruitment? 
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.(JoJOrollfICATION TO THE RAILWAY CLEARINO ACCOUNTS OFFICE OF THE IN-
STRUCTIONS RELATINO TO THE PREPONDERANCE OF ANY COJDIUNITY IN 
ANY BRANCH OF THE ADMINISTRATION. 

~  -Mr. ADwar-ul-Azim.: Were the instructions laying down the Gov-
«mnent's policy of not allowing any community to preponderate in any 
branch of the administration communicated to the Railway Clearing 
Accounts Office? If so, when was it communicated? If not, why not? 

Mr. A.. A.. L. PU80D8: I propose, Sir, with your pennission to reply 
to questions Nos. 454 to 468 and No. 478 together. I am having informa-
tion, to enable me to reply to these questions, collected and hope t.o be 
able to conununicate it to the Honourable Member in the course of this 
week. 

REGISTRATION OF APPLICATIONS FBOM: MUSLIM CANDIDATES FOR EMPLOYMENT 
IN TIlE DELHI POST OFFICE. 

469. -Mr. ADwar-ul-A.Um: Will Government be pleased to furnish the 
following information with regard to Delhi Post Office: 

(a) How many posts, both permanent and temporarY, have been 
filled up during the term of o i ~ of the present Postmaster 
and how many of them were given to Muslims? 

(b) How many Inspectors are attached to the Delhi Post and how 
many of them are Muslims? 

( c) Have these Inspectors passed the prescribed test for qualifying 
themselves for appointment as Inspectors? 

(d) How is the recruitment oI clerks made in this Department? 
(e) Is there a register kept 'for the enlistment of candidates "Rho 

apply from time to time for employment? 
(f) If the answer to (e) is in the affirmative, what is now the 

number of Muslim and non-Muslim candidates separately? 
(g) Is it a fact that Mahbub Husain and Mohamed Ishaq applied to 

the Postmaster in December, 1927, for employment? 
(h) Is it also a fact that when these two candidates asked permis-

sion from the Postmaster to appear at the qualifying test in 
January, 1928, they were told that their applications had 
never been received? 

(i) What steps do Government propose to take to ensure that 
applications from Muslim candidates are duly registered in 
the Delhi Post Office and are given due consideration when -
vacancies are to be filled up? 

(i) Are the vacancies in the Delhi Post Office advertisea for? If 
not J why not? 

Mr. B. A. lama: (a) 14 permanent and 55 temporary posts of clerlb 
nave been filled up during the term of office of the present Postmaster, 
Delhi. Of these 7 permanent and 18 temporary posts were given to 
Muslims, 

(b) There are 3 Inspectors attached to the Delhi Post Office. None of 
them are Muslims. These posts are filled by promot.ion, not by direot 
-recruitment 
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(c) No. The newly prescribed examination has not yet been held. 
(d) Recruitment of clerks in the Postal Department is made according 

to M(I 400 of the Post Office Manual, Volume II, a copy of which will 
be supplied to the Honourable Member. 

(e) In the Delhi Post Office all applications received are kept on record 
in serial order until a test examination for selection has been held. 

(I) At present there are 8 applications from Muslims and 86 from non-
Muslims pending in the Delhi Post ~ e  

(g) The Postmaster reports that no applications from the two persons 
mentioned have been received. 

(h) The })ostmaster reports that he does not remember the incident 
mentioned. 

(i) Government do not propose to take any steps ~ they have no reason 
to believe that the claims of Muslim candidates have not been given due 
-consideration in view of the fact that 50 per cent. of the permanent posts 
and 33 per cent. d the tempora.ry posts have been given to Muslims during 
the term of office of the present Postmaster, Delhi. 

(j) No; t~ there is 11 sufficient number of suitable candidates available 
wit·hout advertiiing. 

INADEQUATBRBPBBSBNTATION OJ' MU8L1J18 IN TRB RAILWAY MAn. SOVICH 
D. DIvIsION, DBLllI. 

470. *JIr. Anw&l'-ul-AmD.: (a) Is it a fact that probationer InSlpecto1'8 
are being appointed in the R. M. S. D. DiVision, Delhi? 

(b) If so, how many such probationers have been recruited since the 
introduction of this system and how many of them are Muslims? 

(c) How many clerks, sorters and menials have been recruited in this 
-Division during 1927 and how many of them are Muslims? 

(-l) Are the Government aware that the representation of Muslims in 
this Division is very inadequate? 

(e) If so, what steps do Government propose to take to increase the 
proportion of Muslims in this Division? 

(f) Are the vacancies in this Division advertised for? If not, why not? 

JIr . ..s:. A. S&ms: (a) No. 
(b) Does not arise. 
(c) A statement showing the recruitment made from April, 192'7, up 

to date is given below: 

Sorters 
Clerks 
Menials 

MU8!ims. Non-llaalima. 
16 12 
11 

7 
10 
10 

(d) The representation of Muslims is not" very inadequate II as stated 
by the Honoura:ble Member, there being 108 Muslims as against 269 Don-
Muslims. . 
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(e) A copy of the order on the subject of recruitment to the clerioat 
oadre was supplied to the Honourable Member on the 24th February, 1928, 
in reply to his question No. 292. 

(f) No, a. surecient number of !:luitable candidates of all communities is 
available without a resort to advertisement. 

RBPBBSENTATION OF MUSLIMS IN THE OFFICE OF THE ACCOUNTANT GENERAL,. 
RAILWAYS. 

471. -•• Anw..r-ul-Alim: Will Government be pleased to furnish the 
following information about the offioe of the Accountant General, Rail-
ways: 

(a) When was the last additional permanent establishment sanc-
tioned? 

(b) How many posts (i) temporary, (ii) permanent created, (iii) . 
deputation, and (iv) regular leave vacancies occurred during 
the e~o  from 1st January, 1927 to 31st January, 19281 
What was the duration of such temporary, deputation and 
leave vacancies? 

(e) How many vacancies referred to in clause (b) above were filled 
in by Muslims Rnd for what durat.ion were such vacancies 
beld by them? 

(d) What are the qualifications of the persons who have been 
appointed against vacancies referred to in clause (b)? 

Ie) Were vacancies in clause (b) advertised for? If so. was such· 
!ldvertisement publisbed in any Muslim newspaper? If not, 
why not? 

(1) How many Muslims (i) graduates, (ii) under-graduates, (iii) 
Matriculates, (iv) non· Matriculates applied for appointment 
in this office during the period from 1st December, 1926 to 
1st January, 1928? 

The Honourable Sir Basil Blacket': The information required by the 
Honourable Member has been called for and will be furnished to him as 
BOOn as it is received. 

Thr:· same· answer applies to questions Nos. 472, 473 and 474. 

MUSLIM DuFTBIES AND PEoNS IN THE OFFICE OF THE ACCOUNTANT GENERAL,. 
RAILWAYS. 

t472 -J[r. Anwar-ul-Azim.: (a) What is the essential streflgtb of 
duftris and peons in the office of Accountant General, Railways and how 
many of these posts are held by Muslims? 

(b) How many Bew peons have been recruited during the period from 
1st December, 1926 to 1st .January, 1928, and how many of them are 
Muslims? 

MUSLIM SENIOR AND JFNIOR ACCOUNTANTS IN THE OFFICE OF THE ACCOUNT-
A.NT GENERAL, RAlT,wA.Ys. 

+473. -•• Anwar-al-AIlm: (a) How many posts of senior and junior 
.accountants were created or fell vacant under the Accountant General, 

t For anewer to this question. Eel! answer to quest.ion No. 471. 
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Railways, during thH period from 1st December. 1926 to 1st January, 1928. 
and how many (if them were filled in by Muslims? 

(b) What ar~ the qualifications required for senior and junior account-
"nts. respectively? 

(c) Have some pe.sts of senior and junior accountants been filled in by 
the transfer of the services of some officials from other offices? If so, how 
many of them are Muslims? 

(d) How many probationary accountants have been recruited in the 
Accountant General. Railways Office since the introduction of the competi-
tive examination, and how many of them' are Muslims? 

RJDCBUITIIENT BY THE ACCOUNTANT GENERAL, RAILWAYS, OF CLEBXS FOB" 
'.l'Junn:NG IN AUDIT O:rnCES. 

t474. *Kr. ADwar-ul-Azim: (a) How many clerks were recruited last 
year by the- Accountant General, Railways. for training in Audit Offices and 
how many of them were Muslims? 

(b) What are the qualifications of the non-Muslim recruits? 

APPoINTIIENT OF MUSLIMS AS ELUlINEBS OF PAPERS' FOR THE RAILWAY 
ACCOUNTS EXAJOl{ATION. 

475. *Kr. Uwar-ul-Azlm: (a) Have Muslim officers ever been appoint-
ed as examiners of papers for the Railway ~ o nts Examination since its 
introduction? H so, when and of how many papers? 

(b) ]I lIuslims au .. not being appointed as examiners, why not? 
(c) What is the tC'tal cost of remuneration paid to these examiners each 

.,'ear? 
The Honourable Sir Bull B1&ckett: As regards parts (a) and (b) of the-

question I would refer the Honourable Member to my reply to unstarred 
question No. 239 on the 19th March, 1926. The information asked for 
in part (0) is being obtained and will be Rupplied to the Honourable Mem-
ber in due COUl'Se. 

TB.ANSl!'lm OF THE RJDCBUITIIENT OF PRoBATIONARY ACCOUNTAl,-TS IN TIlE' 
RAILWAY AUDI'I DEPARTMENT TO THE PuBuc SERVICE ColldnSSION. 

476. *Kr. ADwar-ul-Azlm: Has the recruitment of probationary 
accountants in the Railway Audit Department been transferred to the 
charge of the Public Service Commission as is the case in other Imperial 
and subordinate services under the Central Government? If not, why not?· 

The Honourable Sir Bull Blackett: It is not contemplated in the rules 
relating to the functions of the Public Service Commision that the Com-
mission should ccuduct examinations for any Services of lower st.atus than 
Central Services, Class II. 

PRoMOTION TO HIGHER RANKS OF AsSISTANT ACCOUNTS OFl!'ICERS UNDER 
THE ACCOUNTANT GENERAL, R4ILWAYS. 

477. *JIr. Anwar-ul-Azlm: Will Government please state how many 
officers of Assistant Accounts Officer's rank under the Accountant General,. 

t For ans ~ to this question, see answer to qUE'tltion No. 471. 
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Railwa.yl'; have beeIi. promoted to higher ranks and how many of them are 
Muslims? 

The Honourable Sir Basil Blackett: The information required by the 
Honourable Member has been nsked for and will be furnished to him as 
soon as received. 

PAMPHLET ENTITLED ,; SURVEY OF RAILWAY CLEaING ACCOUNTS OFFIOE.' 

{478. *Kr. Anwar-ul-Azim: (a) Will Government please state if the 
Pa ~et .. Survey of Railway Clearing Accounts Office" has been 
brought to their notice? 

(b) Is it a fact that some clerks as mentioned in that· pamphlet were 
appointed on high salaries in the Railway le~  Accounts Office 1 If so, 
will the Government please state the total number of men 110 a oint~  
.and how many of them were Muslim,s1 

(c) Is it a fact that some clerks who did not pass the examination of 
clerk, class 1, in the North Western Railway Audit Office, have been promot-

.ed to the post of sub-head 1 If so, will the Government please state the 
number of Hindus and Muslims so promoted respectively 1 

(-I) Is it a bct that some Matriculate Hindus have been appointed on 
iRs. 60 or 80 while graduate and undergraduate Muslims have been appointed 
.on Rs. 50 only? If so, wh,? 

(e) Is it a fact that the contract for supplying furniture and stationery 
has been given to the Khosht Press. which has shifted from Lahore to Delhi 
with this office 1. 

(f) Will Government please state whether stationery is not available 
from any other firm in Delhi at lower rates? 

(g) Will the Government please state: 
(i) How many men were appointed as Inspectors in the Railway 

Clearing Accounts Office up to the 31st December, 1927? 
(ii) How an~  are Muslims among them 1 

(iii) How many men have been taken as Inspectors after the 1st 
January. 19281 

(iv) How many are Muslims among them? 

.ALLEGED AssAULT BY THE FOBJUIAN OF THE V ACUUK BRAKE SHOP ON MOHAJl-
lDCD HUSSAIN, A WOBKJUN OF THE CA.BBIA.GE AND WA.GON SHoPS AT 
MoollULPUBA.. 

479. *Kr ••.•• .Joshi: (a) Is it a fact that on the 26th January, 
1928, one Mr. ~ a e  Hussain a workman of the Carriage and 
Wagon Shops at Moghulpura was beaten and kicked by the Foreman of 
the Vacuum Brake Shop? 

(b) Is it a fact that the said workman was sent to the Mayo Bos-
pital where he stayed from 26th January to 2nd February? 

(c) Is it a fact that he was not paid for the days of absence cQused 
by the assault on him by the Foreman? 

t For answer to this question see answer to question No. 454. 



QVB8TlONS AND ANSWERS. 1701 

(!l) Will Governlllent be p]eal;ed t,o state whether they have made any 
.enquiries into the att~r  If so, will they be l~ase  to state the 
l'esult of the enquiry? 

(e) Will Government be pleased tu state whether the Foreman who 
assAulted the workman was awarded any punishment? 

1Ir. A.. A.. L. Parsons: (a) lind (b). Government understand that the 
Foreman handled the man mentioned roughly, and that he was treated 

:.B8 an outpatient at Mayo Hospital. 
(r) No. 
(d) No; but the Agent made full enquiry. 
(e) The foreman was punished. 
1Ir. N. K. J08hl: May I a-t;k, Sir, what is the reply to the last part of 

my question? 
JIl'. A.. A.. L. P&r80D8: 'l'he foreman was punished. 

1Ir. B .•• JoShi: a~  I know how he was punished? 
1Ir. A.. A.. L. ParlOD8: I do not remember the exact details, Sir, but, 

when 1 obtained the infonnation in order to reply to the Honourable Mem-
ber's inquiry, I satisfied myself that the punishment 'Was adequate. 

1Ir. B ••. Joshi: May I know, Sir, what the punishment was in order 
·that I may judge whether it was adequate? 

1Ir. A.. A.. L. Parsons: W iI1 the Honourable Member please put down 
a question? 

1Ir. B ••. l-C8hi: Sir, I ~ e put ~ n a question, but unfortunately I 
have not received any exact reply . 

.PAY OF THE CLERICAL STAFF OF THE OFFICE OF THE I>mEcToB GBNEILAL 
OF POSTS AND TELEGBA.PHs • 

.mO. *JIr. Anwar-ul-Azim: WIll the Honourable Member in charge of 
the Industries and Labour Department ·be pleased to state what the present 
position is of the Director General, Posts and Telegraphs' Office, i.e., 
whether it is a subordinate or' lID IIttnched office or a Secretariat proper? 
If it is one of the three classes mentioned above, are the rlttes of pay of the 
clerical st,aft fixed Accordingly? If not, why not? 

The Honourable Sir Bhupendra Bath Jlitra: The office of the Directar-
. General, Posts nnd Telegmphs, at present works in some respects like an 
attached office of the Government of India. The office, however, 8S a 
'whole, does not move with the Government of India us attached offices 
do, lind the clerical staff, therefore, do not reeeive pay on the scales 
fixed for moving athwhed offices. Suitable scales of pay have been intro-
duced with effe('t, from t.he 1st August, 1927, the date on which the transfer 
of the office from Calcutta to Delhi was completed. 
LoCATION IN SIMLA DURING THE WINTER MONTHS OIl' THB WJBETeESS BRANCH 

OF THE OFFICE OF THE DIRECTOB GENERAL OF PoSTS AND TELEGRAPHS. 

481. ·1Ir. Anwar .. uJ..A.zbD.: (a) Will the Honourable Member in charge 
·.of the Industries and Labour Department be pleased to state whether the 
Wireless Branch is a part of the Director General, Posts and Telegraphs 
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Office in all respects" If so, what is the reason or reasons for leaving tha$: 
Branch in Simla during the winter months since its formation" 

(b) Will the Honourable Member in charge of the Industries and Labour 
Department be pleased to state the actual expenditure involved up to March 
1928 by locating the Wireless Branch in Simla during the winter months? 

(c) Will the Honourable Member in charge of the Industries and Labour 
Department be pleased to state: 

(i) why the Wireless Branch also has not been located in Delhi along 
with the non-migratory portion of the Director General's Office 
if it is part of that office" 

(n) what benefit the clerks of the Wireless Branch will get if they are 
transferred from Simla and located permanently in Delhi" 

(iii) why the WIreless Branch has so far been located in Simla and not 
transferred to Delhi? 

Ill .•. A. &ams: (a) The Wireless Branch is a part of the Director' 
General's office in all respects. It has been retained in Simla during the 
winter months since its formation for reasons of administrative and executive 
oonvenience. 

(b) The actual expenditure involved (under winter allowances) it! 
Be 9,200. If the Wireless Branch had migrated to Delhi every season, an: 
expenditure of a ro i atel~  Rs. 18,700 would have been incurred in 
travelling aIlowances; t,herefore a saving of Rs. 9,500 has been effected up 
to ~ ar  1928, by locating the Wireless Branch in Simla during the winter' 
months. 

(c) (i) and (iii). The Wireless Branch has not been located in Delhi 
because it has been found to be more convenient from an administrative 
and executive point of view to retain it in Simla. 

(c) (ii). Government are not aware that the clerks would derive any 
benefit. 

REFUSAL TO CBBTAIN CLERKs OF THE CoNCESSIONS GRANTED IN CONNECTION 
WlTB THE TRANSFER OF THE HEADQUARTERS OF THE NON-MIGRATORY 
PORTION OF THE OFFICE OF THE DIRECTOR GENERAL OF POSTS AND TELE-· 
GRAPlIS FROM CALCUTTA TO DELHI. 

482. *Mr. Anwar-ul-Alim: (a) Is it not a fact that 17 clerks have been 
deprived of the concessions granted in connection with the transfer of the 
Headquarters from Calcutta to Delhi of the non-migratory portion of the 
Director General, Posts and Telegraphs' ~ e on the ground that they were 
recruited for service in Simla/Delhi only, i.e., in the migratory portion of 
the Director General's Office? If so. will the Honoura.ble Member in 
eharge of the Industries and Labour Department be pleased to state what 
alternative concessions have been granted to these affected clerks and why 
they will not remain attached to the migratory portion of the said office 80 
long they are so affected" 

(b) Is it not a fact that most of the 17 affected clerks are non-BengaleeR" 
The Honourable Sir Bhupendra Kath Kltra: (a) Altogether 19 clern· 

were not granted the special concessions, as the conditions on which these 
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.concessions were given, were not fulfilled in their case. No alternative 

.concession was justified nor was any granted to these clerks. The question 
-of migration is not relevant. 

(b) Yes . 

.ADlIIS8ION OF O:rnCBBS OF THE INDIAN TBBBrroBUL FOBCB AND THE UNI. 
VERSITY TluINING CoPBB TO THE STAn' CoLLBGE AT QUB'rl'A AND THB 
SIULL AmrI8 AND MACHINE GUN ScHOOLS AT PAcmURHT AND AHMED. 
NAGAR. 

483. ·Dr. B. S. KOCIIlJe: Will the Government be pleased to state if 
-the Staff College at Quetta and the Arms and Machine Gun Schools at 
Pachmarhi and Abmednagar are available for the training of the Indian 
·officers of the Provincial and Urban Territorial Forces and the University 
Training Corps and if so, how many such officers are under training there 
at the. present moment? 

Mr. G. K. Yoq: Only regular King's commissioned officers 8l'e eligible 
for admission to the Staff College, Quetta. Officers of the Indian Territorial 
Force and the Universitv Training Corps cannot, therefore, be admitted to 
this college. They are elIgible for admission to the Small Arms and Machine 
Gun Schools, but none are actually under training there at present. Govern· 
ment do not propose t.o spend money on specialised training for officers 
.other than thOse of the regular forces at these schools, before the non· 
regular forceR have reached R standard which would make it worth while 
~~~ -
MANUFACTURE OF UNDERFR.UIES IN THE PENINSULAR LocoMOTIVE Wow 

RECENTLY PUBCHA.SED ON BElIALF OF THE RAILWAY BoARD. 

484. ·SIr Darcy Lindsay: (a) Will Government state what the present 
position is in regard to the Peninsular Locomotive Works recently pur· 
chRsed on behalf of the Railway Board? 

(b) Is it the intention of the Railway Board to manufacture locomotives 
at these Works? 

(e) If the answer is in the negative what is proposed to be done with 
-the existing machinery and plant? 

(d) Has any scheme been placed before the Standing Finance Com· 
mittee for Railways for the conversion of these Works to other purposes: 

(e) Is there any truth in the rumour that it is the intention of Govern· 
ment to expend a very large sum of money in extension of the premises 
and the purchase of machinery and plant for the manufacture of under· 
frames and other parts for wagons and carriages? 

(f) Have any recent orders been placed for machinery and plant and 
have any experts been engaged from England in connection with such 
manufacture ? 

(g) Are there any works in India equipped and capable of undertaking 
-the manufacture of underfram'es? 

(h) Will Government define the functions and power of the Standing 
Finance Committee for Railways, and is it possible for the Railway BORl-d 
-to incur heavy expenditure on new works without previous examination 
and sanction of the project by the Finance Coomittee and subsequent 
-eonfimra.tion by the Assembly? 
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JIr. A.. A.. L. P&r80D8: (a) The Works are being made ready for the-
a a t r~ of coaching underframes. 

(b) No .. The Works are not t'quipped For the manufacture of locomotives.. 

(c) That portion of the machinery and plant purchased frem the Penin-
sul&t' Locomotive Company which can be . utilised for the manufacture of 
coaching underframes is being retained in the Works; the balance has 
either been transferred to other rail~ a  wm-kshops or has been sold. 

(d) ~o scheme for the conversion of the Works has been laid before thp· 
Standing Finance Conunittee for Railways, therugh the Committee havtl 
bei_n appnsed of the position, and their approval has been · .. ked and 
obtained to the superior .,taft whieh will be required when the manufacture· 
of underframes is undertaken. 

(e) No. But a 450 ft. ext.ension to one erecting shop to ca.rry 5-ton 
cra.nes is being undertaken at a cost of, Ilmderstand, about 8 lakhs, and 
an additional 150 ft.. open ant ~  at u cost of rather less than 1 lakh. 
Some other minor alterations are ako being carried out. ~e  machiner.f 
costing about 51 lakhs will be required for the ec( nomicul manufacture of 
coaching underframes, and has been ordered. It is not proposed to utilise 
the Works for the manufacture of anything but coa.ching underframes. 
including, (;f course, the component parts of coaching underframes. 

(f) I have just given the infomlation about machinery and plant. The 
Production Engineer-one of the appointments approved by the Standing 
Finance Committee for Railways-has been engaged in England. 

(g) Yes. In addition to two firms in Calcutta, of whom the Honour-
able . Member is no doubt awa.re, coaching underframes have for many years 
been built in railway workshops, arti larl~  those of the Bombay, Baroda· 
and Central India and the Bumla Railways. 

(h) The Standing Finance Committee is an advisc,ry body whose fuUl:'" 
tions are stated in clause 6 of the Resolution regarding the separation of 
railway from general finances adopted by the Legislative Assembly on the· 
20th of September, 1924. . It is the practice to place all J&t'ge projects fo), 
new expenditure on Railways before them before they are undertaken, and 
to ask their approval to such projects, even though they may have alreadv 
found a place in a Demand for a. Grant passed by the JJegislative Assembly. 

Sir Darcy Lindsay: What was the neCessity, Sir, for expending this 
large !;um of money on fitting out the Peninsular Locomotive Works for 
the manufacture or underframes when on your own admisl"ion there are 
finns in the country capable of undertaking the work? 

JIr. A. A. L. Parsons: I think the circumstances in which the Gov-
emmmt purcha<led the PeninsulaI' Locomotive Company are l<nown to most 
Members of the House and certainly to my Honourable friend. The reason 
for equipping· t.hem in order that they can manufacture underframes econo-
i a ~  is ibat otherwise we could not lise these Works to any benefit. 

Sir Karl. Singh Goar: Have the Government explored the possibility of 
utilising these Works fJ)r-the manufacture of locomotives for which these 
Works wer,; started with a definite promise from Government 1 

JIr. A. A. L. ParlODS.: Govemmflnt are satisfied that with the equipment 
of the Works as they were taken over it would be impossible to manu-
factur·3 loeomotives in them. 
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fUr IIari IlDp Gour: The question I asked was a different one.· Did 
the ~ l n ent explore the possibility' of manufacturing locomotives in 
ladia for which this Company was started with an assurance given by 
the Hailway Board that it will receive its patronage? 

The JlollOll1'&ble Sir George :aa.tny: I think, if the Honourable Member-
will recall to his memory what has passed in this matter, he will remem-
ber that t·he Tariff Boord in 1924 expressed the view that the manu-
facture of locomotives in India should not be encouraged. As a result 
partly of that recommendation the Peninsular Locomotive Company adopt---
ed their Works for the manufacture of wagons and underframes and a. 
the time when the Government of India purchased the Works, the ques-
tion of the manufacture of locomotives in these Works was no longer a. 
praeticnl proposition and therefore was not at, that time considered by 
the Government. -

JIr. H. G. Oocke: Ma,\" I ask whether the Government, before they 
decided to manufacture underframes in these Works, went into the respect-
ive cost of doing so there all against the cost of obtaining similar under-
frames outside? _ 

JIr. A. A. L. PIl'IIOD8: Yes, Sir. 
JIr. H. G. Oocke: May I ask what was the result? 
JIr. A. A. L. 'Parsons: They considered that at the price at which they 

were purchusing the Works, it would be financially to their advantage to 
manufacture underframes there, taking into account the price at which 
they had been obtaining underframes from the two firms which I men-
tioned. 

Sir Hari Singh Qour: Are the Government sure that the manufacture 
by them of underframes would not prejudice private enterprise? 

The Honourable Sir George Rainy: Government, when they came to 
their decision, took into account all the relevant circumstances of the' 
case. 

lIIr. X. lI • .Joshi: Mav I ask whether the Government are not aware that 
this Assembly has pasiled a Resolution in favour of -State management of 
Railwa:vll including thE:' prodnction of milwR"" material under State con-
trol? . 

The Honourable Sir George Rainy: I am afraid I am not conversant with' 
the exact terms of the l~e l tion adopted by the Assembly. I am aware 
that this Asseulbl.v expressed a view in favour of the State management 
of Railways, but I was Dot It\\"are that it committed itself to the full length 
of saying' that the whole of the equipment should be made in railway 
workshops. 

Sir PurBhotamdas Thakurdas: Do Government propose to put their 
estimotes of the cost. of production in the new factory before the Railway 
Standing Finance Committee within the next few months? 

lIr. A. A. L. Parsons: I had not intended to do so, Sir. It is noil 
exactly wit·hin the functions of t·he Standing Finance Committee. But 
after I have a new Committee, if they show any desire to see the figures,. 
I should be delighted to put them before them. 
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Sir Purahotamdaa Thakurdas: Do I understand that t,he Honourable 
llember has no objection to put the figures of estimates before the Stand-
'ing Finance Committee if any member of that Committee expresses his 
desire to the Honourable Member? 

. JIr. A. A. L. Panons: That is what I said. Sir. 

Sir Pursbotamdaa Tb&lnudu: Thank you. 

<:ATALOGUE OF THE BooKS AND PuBLICATIONS IN THE CENTRAL LIBRARY OF 
THE CoUNCIL HOUSE. 

~  ~e Jtevd. J. O. Ohatterjee: Will Government be pleased to state, 
if a printed catalogue of the books and publications in the Central Library 
,of the Council House. can be mllde aVAilable to ench Member of the 
,Central Legislature? . 

JIr. L. Graham: A catalogue with a subject index is under preparation. 
It is expected that it will be printed and distributed to Members of the 
Legislature before t e~  return to Delhi . 

. IssUE OF BooKS AND PuBLICATIONS FROM THE CENTRAL LIBRARY WHEN TUB 
LEGISLATURE IS NOT IN SESSION. 

486. *The Jtevd. J. C. Chatterjee: Will Government be pleased to state, 
if arrangements can be made for the issue of books and publications from the 

·Central Library during the t,ime that the Legislature is not in Session. 

JIr. L. Graham: Books and publications can be issued from the Library 
when the Legislature is not in Session. 

The Jtevd. J. C. Chatterjee: Can t,hey be had by writing to the Libra-
rian? 

JIr. L. Graham: That is the proper procedure. If the Government are 
in Simla, t.hen a letter to the Librarian will effect the necessary purpose. 

UN STARRED QUESTIONS AND ~  

RESIDENTIAL ACCOMMODATION FOR SUPERIOR OFFICERS, AsSISTANTS AND 
CLERKS IN NEW DELm, ETC. 

401. JIr. Gaya Prasad Singh: (a) Will Government please state the 
total number of quarters built at, New Delhi up to 31st of October, 1927, 
for (1) superior officers, (2) clerks and assistants,-orthodox and unorthodox, 
separately? How many of these are set apart for the migratory staff of 
the Government of India? 

(b) Will Government please state the total number of (1) superior 
officers, (2) superintendents, and (3) assistants and clerks of the Govem-
ment of India who moved down t.o Delhi this year? How many of these 
under each head have been provided with quarters? 
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(c) Is it a fact that the Estate Officer is supplied with tate en~s of 
"the requirements of the Govemment of India migatory ~ta  in July or 
August each year? If so, were any such statements p1'epared and sent 
to the Estate Officer in July or August last? Will Government please 
state the number of their requirements for the current &eason and the 
number of quarters (orthodox and unorthodox separately) aetual1y allottpd 
this season? 

(d) Is it a fact that those who cannot be provided with quarters are 
given a separation allowance? If so, will Government please state the 
total amount paid and to be paid on this account this year as also during 
-each of the last three years? Will Government please state what are 
+,he considerations for the grant of this allowance? 

(e) Will Govemment please state what other allowances are given t-o 
-those to whom residential accommodation is refused and who have to 
make their own arrangements outside New Delhi? What -is the total 
amount paid and to be paid to these men this year in the shape of house 
rent and conveyance allowance '} 

(f) Will Government please state how many of the quarters 'at New 
Delhi are still occupied by the New Delhi P. W. D. men? At the time 
the plan of the quarters was finally made, W88 any provision made for the 
P. W. D. men? . Is it a fact that quar1lers which are situated in places 
such as Clive, Comwallis, Lawrence, Lake and Havelock Squares, as also in 
Park Lane, Talkatora Road, Asoka Road and Gurudwara Read which are 
within easy reach of the Secretariat Buildings are mostly occupied by the 
r. W. D. men? 

(g) Is it a. fact that there is 110 "D" type of unorthodox quarters an,l 
that "C" types are allotted to men entitled to "D"? If so, what was 
the amount of loss sustained hy Government this year towards rent 
realized" . 

(h) Will Government please state the number of each of the "A", 
HB", and "0" types of quarters, both orthodox and unorthodox, available 
far allotment to the migratory staff, and the number of men entitled to 
these types of quarters, separately? . 

(I) Is it a fact that the unorthodox quarters of anyone class are better 
as regards accommodation than the corresponding class of orthodox 
quarters? Is there any difference in rent between unorthodox Rnd orthodox 
-quarters? 

m Will Government pleaBe state if it is a fact that the majority of the 
4'B" and "C" class orthodox men have been refused accommodation this 
year .a8 being ".out of class", there being a paucity of these types of 
quarters? 

The Honourable Sir BhupeD4ra Bath 1Iltra: (4) (1) Superior OfIicers.-
218 ·bungaloWB and quarters, i.B., 198 n~alo  and 2(l quarters in West-
ern Hostel. ('l'he ~re of 218 does not include 6 Honourable Members' 
bungalows, 2 Presidents' bungRlows.7 Vicp.regal Estate bungalows. and 2 
A.-D.-C. 's bungalows.) , 

n 
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(2) Unorthodox clerks' qURrt!'1'S.-257 qURrte1'8 itwluding 7'2 ~le  

quarters. 

(The figure of 257 excludes 23 Schedule B quarters of the Vicercgal" 
Estate not ordinarily available.) 

Orthodox clerks' quarters.-l,218 quarters including 104 single· 
quarters. 

(The figure of 1,218 excludes 64 Viceregal Esta.te quarters not ordinarily 
II vailable.) 

No definite numbers of bungalows and quarters are set apart· for the-
migratory staff as under the rules all Departments are allotted t,he same 
proportion of their demands with due regard to their liens. 

(b) The following gazE:tted and non-gazetted i r tor~  staff moved down 
to Delhi during this year: . 

Total number 
I moved down to 
I Delhi. 

I --------1--_. - -
I 

Gazetted OfIicers in· 
cluding Superin-
tendents. 

394 
(excluding 8 Honour· 
able Members, 2 Pre. 
sidents and including 
134 officers of the Army 
Headquarters located in 
Old Delhi.) 

N on-gasetted staff 
(including 427 brought 

_I' 1,846 

down by Army Head· 
I quarters.' etc., in Old 
I Delhi.) 

I 

Total number 
provided with 
a.ecommodation. 

216 
(exoluding 6 Honourable 
Members, 2 Presidents, 8 
officers accommodated in 
Viceregal Estate bungalolN 
and A.-D. Co's bungalows. 
13 bungalows allotted to the 
Legislative Department for 
M.L.As. 3 bungalows aDotteci 
to Gymkhana Club and in. 
cluding 85 officers of Army 
Headquarters, etc., a o ~ 

dated in Old Delhi. 

822· 
(including 115 clerks of the 
Army Headquarters, eto.. 
accommodated in Old Delhi 
and excluding single aaain-
ants who made their own· 
arrangements with the cater· 
ers to whom the .chummeries 
were 1eaaed.) 

(c) 'l,'he reply to the first and second portions of t.his question is in the 
aftinnative. 
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The requirom&nts aDd allotment for the current season Me aR folloWR: 

I 
I e i~enta  
I ! 

. -- _.t. ---.---____ I. 
Gazatt.ed Oftioera in. I 276 1 

oluCliog Superin. I (including 98 oftioera of i 
tendents. I the Army Headquartenl, I 

Non·Gazetted Staff, 
Unorthodox. 

I
. etc., located in Old. 
Delhi and excluding 6! 
Honourable Members i 

: and! PrelrideDta.) , 

I 
! 
i 

338 , 
(including 93 quartem i 
demanded by the Army 
Headquarters in Old 
Delhi.) 

~oa ~ Sta:ff, ~  

Orthodox. (including 242 quartem 
demanded by Army 
Headquartem, etc., in 
OldDelbl;) 

I 

Number of 
quartem t a ~  

allotted. 

216 
(including 6iofficem of Army 
Headquartcml, etc., accommo-
dated in Old Delhi and 
excluding-
6 Honourable Membem' 
bungalows. 

2 Presidents' bWlgalow8. 
4 Viceregal Estate bunga-
lows. 

2 A.-D -C.'s bungalow8. 
13 Bungalow8 allotted to 
the Legislative Depart-
ment. 

3 Allotted to the Gym-
khana Club). 

236 
(including 47 quarters allotted 
to Army Headquarters, etc., 
in Old Delhi and excluding 
single assistants who made 
their own arrangements with 
caterem to whom the chum· 
meries were leased). 

586 
(including 68 quarters allot-
ted to the Army Headquarters 
in Old Delhi and excluding 
single aaaistantli who made 
their own arrangements with 
the Imperial Secretariat Asso-
ciation to whom the chum. 
meries were leased.) 

(d) A separation 'allowance is given under certain conditions to those for 
"l"ilom 'married quarienl are not provided and who leave their families 
behind at Simla. It is granted in view of the inconvenience and ent-a ex-
_p'eDse ~ ol e  in maintaining two establishments. 

(6) Conveyance and house rent allowances are granted. 

': . The 'figures asked for in parts (d) and (e) will-be obtained and supplied 
. to the Honourable Member indue course. 
I .• (f) (1) 286 quarters are occupied by the local staff including the Central 
- ~ nts Office. .. 

~  , .. (2). No .separate pl'Qviaion has been made for quart8I'B for the local Publio 
'Wor'ks Department &taft. . 

Bt 
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(8) The majority of quarters in Clive, Cornwallis, Lawrence and Lake 
Squares and Gurudwara Road. are occupied by the Public Works Depart-
ment staff. The majority of the quarters in Havelock Square are occupied 
by the non-migratory staff of the Government of India. Park Lane, 
Talkatora ~  and Asoka Road quarters are most.ly occupied by the 

, migratory staff of the Government of India. 
(g) No D class unorthodox accommodation is provided or contemplated 

so far. In accordance with the rules, C class quarters are intended for 
men living in unorthodox style and drawing Rs. 824 p. m. and under; hence 
the question of 1088 does not arise. 

(h) The demand and allotment in respect of A, B and C cl888 quarters 
J.uring the current season was as follows. Those who demanded the 
respective types of quarters were entitled to them: 

Demands, Allotments. 

~ -------------
j A. B. C. A. B. O. 

Unorthodox i 66 63 154: 4:5 88 1S7 
olerks' quarters. I (includes 13·A, 17 -B, and (includes 32-B, and 1-0, 

4:2-C, demanded by the allotted to the Army Head-
Army Headquarters in Old quarters and 4:-A, and 13-0, 

I Delhi) Schedule B qua.rterll., 
I 
! 

Orthodox olerks' II 
quarters. 

I 

A. B. C. 

35 82 305 
(includfIB 7-A. lI-B, and 67· 
C, demanded by Army Head· 
quarters in old Delhi.) 

A. B. C. 

18 18 218 
(inoludes 4:-B, and 6O-C, allo'-
ted to the Army Headquarterl 
in Old Delhi.) 

(i) The unorthcdox quarters are more commodious than the orthodox 
quarters and the fonner carry a higher rate of rent than the latter as aho .. 
below: 

Re. 
A Class Unorthodox 

Orthodox 
Unorthodox 
Orthodox 

66 per menaem. 

B Claaa 
4:1 
4:1 
27 

.. .. 

., 
C Class Unorthodox. 62 .. 

, Orthodox Jl .. 

(j) The Honourable Member is referred to the reply to part <") of this 
question. ' 

PAUCITY OJ' RBSIDBRTIAL AeOOIOlODATION!'OB CLlmKs AND AssISTAlft'8 m 
NlIW DBLm. ' 

402. JIr. Gaya Pruad Singh: Are Government aware that there is • 
strong feeling among clerks and assistants of the Government of India 
migratory staff owing to the fact that inability to secure quarters just on 
the eve of their move down to Delhi generally puts them and their families 

,to great inconvenience? What steps do Government propose to take to 
overcome the hardships of their clerks 'and assistants in respect of pauoit, 
-of ft!sidential accommodation at New Delhi? ' 
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!'be lIcaoDrabIe Sir Bhupadra •• tIL IOWa: Government are fully 

a ~ of the facts of the accommodation problem. They have already 
decided to build more orthodox clerks' qua.rters in New Delhi. 

ScALE OF CoURT-FEES IN THE ~ B  FBoNTlER PBoVI!OCE. 

403. Mr. Gaya Prasad SiDgh: (a) Is it a fact that the scale of court-fees 
in the North-West Frontier Province is higher than that in the PunjaM 
If so, to what extent? 

(b) Is i~ n fact that formerly the scale of l ~ el s WIlS equal in both 
the Provinces, but when it was increased in the Punjab, the sce.le was also 
increased in the North-West Frontier Province; hut suhsequently the-
scale was reduced in the Punjab, but no reduction was effected in the North-
West Frontier Province? 

(c) Have any repre!lentations been received by the Government on this 
subject, and what action has been taken in the matter? 

(d) Do Government propose to reduce the court fees in the North-West 
Frontier Province, and bring them down to the level of those obtaining in 
the Punjab? If not, why not? 

The Honourable Mr. 1. Oreiar: (a) Yes, as regafds suit.s of value below 
Rs. 500 only. 

(b) Yes. 
(0) Yes, the matter is under consideration. 
(d) It is hoped that a decision win be arrived at during the o ~ of 

this year. 

RlI8mBNTIAL AOCO .... ODATION FOR SuPBIIlOR OlI'nCBRS, AsSISTANTS A.."iD 
,;. CLEBltS IN NEW"DBLRI, ETC. 

S/ 
- 404. Mr. If .•. losbl: (a) Will Government please state the total 

number of quarters built at New Delhi up to 31st of October, 1927, for 
(1) superior officers, (2) clerks and assistants-orthodox and unorthodox 
separately? How many of these are set apart for the migratory staff of 
the Government of India? 

(b) Will Government please state the total number of (1) lIuperior 
officers, (2) superintendents, and (8) assistants and clerks of the Gov-
ernment of India who moved down to Delhi this year? How many of 
these, under each head, have been provided with quarters? 

(0) Is it a fact that the Estate Officer is supplied with statements of 
the requirements of the Government of India migratory staff in July or 
August each year? H so, were any such statements 'prepared and sent 
to the Estate Officer in July or August last? Will Government please 
sf'ate the number of their requirements for the current season and the 
number of quarters (orthodox and unorlthodox separately) actually nllot-
ted this season? . 

(d) Is it a fact that those who cannot be proVided with quarters art' 
given a separation allowance? If so, will Government please state the 
total amount paid and to be paid on this account this year as also during 
each of the laSt three years? Will Government please 'state what are-
the considerations for the grant of this allowance? 
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(,) Will Government please state what other allowances are given to 
those to whom residential a o o ~ion is leiused and who have ttl 
make their own arrangements outside ltlew Delhi? What is the total 
.amount paid and to be paid to these men this year in the shape of houle 
rent and conveyance allowanJe? 

-QUARTERS IN NEW DELHI OOOUPDDD BY :IbN OF THE PuBLIC WORKS DEPART-
MDT. 

405. JIr ••••• JOBhl: (a) Will Government please state how many 
of the quarters at New Delhi are still occupied by the New :Delhi 
)'. W. D. men? 

(b) At the time the plan of the quarters ,vas finally made, was Rny pro-
'vlsion made for the P. W. D. men? 

(0) Is it a fact that quartaN which are f!ituated in places such a.s 
'Clive, Cornwallis, Lawrence, Lake and Havelock Squares, as also in 
Park Lane, Talkatora Road, Asoka Road and Gurudwara Road, which are 
within easy reach of the Secretariat Buildings, are mostly occupied by 
the P. W. D. men? 

LACK OF RESIDENTIAL ACCO)o(ODATION IN NEW DELHI It'OB ~  OF THE " B " 
AND c. C" CLAss (ORTHODOX). 

406. Mr. B. JI. J08h1: (a) Is it a fact that there is no "D" type of 
unorthodox quarters and that "c" types are allotted to men entitled to 
"D"? If so, what was the amount of Joss sustained by Government this 
year towards rent realised? 

(b) Will Government please state the number of each of the "A ", 
"B" and "c" types of quarters, both orthodox and unorthodox, avail-
£ble for :J.llotment to the migratory staff, and ihe number of men £-ntit.l-
ed to these types of quarters separately? 

(0) Is it a fact that the unorthodox quarters of anyone class are 
better-as regards accommodation-than the corresponding class of 
orthodox quarters? Is there any difference in rent between unortho-
dox and orthodox quarters? 

(d) Will Government please state if it is a fact that the majority of 
the .. B" and .. C" class orthodox men have been refused accommodation 
this year as being "out of class", there being a paucity of these types 
of quarters? 

The Honourable Sir Bhupendra Bath .ttra: I propose to answer 
questiom Nos. 404 to 406 together. I would refer the Honourable Member 
to my answer to question No. 401 asked by Mr. Gaya Prasad Singh. 

PAUCITY OF RESIDENTIAL AOOOMMODATION FOB CLERKS AND ASSISTANTS IN 
NEW DELHI. 

407. Jlr. R .•. JOIhi: (a' Are Government aware that there is Ii 
I'ltrong feeling among clerks and aSRietants of the Government of India 
migratory staff owing to the fact thAt inability to secure Quarters just on 
the eve of their move down to Delhi generally puts them and their 
families to great inconvenience? . 
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(b) What steps do Government propose to take to overcome the 

ihardships of their clerks and assistants in respect of the paucity of 
residential accommodation a1l Ne. Delhi? 

fte BOIlourabl. Sir BhupeDdra !faa llika: I would refer the Honour-
able Member to my answer to question No. 402 asked by Mr. Gaya Prasad 
Singh. 

SUPBBVISION OJ' THE RECBUITJ4BNT OJ' LABoUR FOB TJIB TBA GaDOS ow 
BOGAL, BTO. 

408. Mr. 11. II • .1'0Ib1: (a) Is there any arrangement for supervising 
labour recruitment. for the tea gardens of Bengal, and the tea, coffee, rubber 
and other plantations of the Madras Presidency? 

(b) If so, what are they and what is their scope and charact.er as 
compared with those of the Assam Labour Board and commissions for 
recruitment for Ceylon, Singapore, etc.? 

The Honourable Sir Bhupendr& 1Iath lliVa: (a) and (b), There is no 
provision for supervising the recruitment of labour for the t-ea gamens of 
Bengal. With regard to the tea, coffee, rubber and other plantations of 
the Madras Presidency, the attention of the Honourable Member is invited 
1;(' section 4 of the Madras Planters Labour Acti, 1903. This Act will, how-
ever, cease to have effect from the 1st January 1929 when "labour con-
tracts" will be abolished . 

.ANNUAL REPOBT ON THE WORlUNG OF THE ASSAM LABoUB AND EMlGBATION 
ACT. 

409. Mr. 11. II. Joshi: (a) Is there any annual report published by 
the Government of India on the working of the Assam Labour and Emigra-
tion Act? 

(b) If not. why not? 
The Honourable Sir Bhupendra Bath lIiva: (a) The answer is in the 

negative. 
(b) The Government of India do not consider it necessary to publish such 

8. report. Copies of the annual reports of the Provincial Governments con-
cerned are available in the Library of the House and the more important 
reports are also published by Local Governments. The an:nual report on 
the working of the ASSllm Lahour Roord is puhlished in thp Gazette of 
India. 

INSPECTION OF TEA GARDENS IN ASSAM, BENGAL AND MADRAS. 

410. 1Ir. B. II. Joah1: What arrangements have the Local Govern-
ments of Assam, Bengal and Madras made to supervise the treatment 
meted out to the workers in the tea gardens and to find out whether 
they are provided with their due privileges !;uch as their proper honsing, 
'medical assistance, wnges, etc.? 

The Honourable Sir Bhupendra lfath JIItra: In Assam the Local Gov-
ernment have framed rules under 'the Assam Labour and Emigration Act 
:providing for the inspection of tea gardens employing immigrant labour. 
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The Madras Planters Labour Aet, 1003, contains provisions for the inspec-
tiOll of slIch estates. This Act will cease to have effect from the 1st J an-
uary, 1929, when "labour contracts" will be abolished. In Bengal there-
is no legislation corresponumg toO the Assam Labour and Emigration Act 
VI of 1901 or the Madras Planterfl Labour Act, 1903. 

EXPENDITlJRE INCURRED ON ACCOUNT OF TRAVELLING ALLOWANCES, DAILY 
ALwwANCBS, ETC., OF MEMBERS OF THE CoUNCIL OF STATE ~  THE 
LEGISLATIYE ASSE_-'\lBLY IN RESPECT OF THE DELHI AND SIMLA SERSIONR 
OF 1927. 

411. Mr. Gaya Prasad SiDgh: Will Government ldndl.v In,Y 011 the 
table a statement showing separately the amount of expenditure in hold-
ing the Sessions of the Council of State and the Legislative Assembly in 
Delhi and Simla last year, noting under different heads the amount spen! 
in halting allowance of Honourable Members, m'Otor car haulage, nnd 
conveyance allowance? 

lIr. L. Graham: A "t.:tement giving the required in r ~tion is laid on 
the table. 

I. DELHI SESSION, 1927. 

Council of Legislative 
State. Assembly. 

Rs. A. RH. A. 

t. Travelling allowance of Mem-
bers 18.798 3 40.608 3 

2. Daily allowance of Members 39,720 0 1,64,520 0 
3. B la eo ~or~ - 18.979 7 36,OM 3 
4. Conveyance allowance 3,032 6 20,305 8 

Total 80,630 0 2,60,497 14 
-----

II. SIXLA SESSION. 1927. 

1. Travelling allowance of Mem-
bers _ 

2. Daily allowance of Members 

Total 

RH. A. 

18.938 7 
21.080 0 

40,018 7 

RH. A. 

43.726 14 
77,300 0 

1,21,025 14 
------

Total. 

Re. A._ 

69,406 If 
1,94.240 0 

54.043 10 
23,337 14 

3.31,027 14 
-----

RH. A._ 

62,664- .5 
98,380 0 _._----

1,61,044 6 

REVISED SCALE OF PAY OF THE SORTERS OF THE RAILWAY MAIL SERVICE. 

412_ Mr. Sriah Ohandra Dutta: (a) Will the Government be pleased 
to state the causes delaying the publication of the revised scale of pay, with 
effect fl'Om the 1st March, 1927, of the sorters -of t.he Railway Mail Serviee'l' 

(b) Is it a {act that the pay uf the sorters of the Railway Mail Service-
.mder the revised scale hfis not vet been drawn fino disbur!!ed to them even' 
llOW (Mareh 1928)? .. 

(c) If the answer to (b) be in the affirmative, what are the causes of this 
abnormal delay 'I 

(d) Is it a foot that such a delay is due to the delay by the Audit OJIioe--
in returning the bills pre-audited? 
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Mr. lI. A. lams: (a) Th£ dela.y in issuing orders was due to the neces-
sity far settling 8. number of subsidiary points before the revised scales could.: 
Le announced. 

(b) No. The available infonnation indicates that the pRy of the sorters 
of all Hailwa.y Mail Service Divisions under the revised !;cale waH paid 
before the end of J anuar-/. 

(e) and (d). Do not arise. 

EMpLOYMENT OF UNPAID PRoBATIONERS IN THE POST OFFICE AND THE R.uLW AY 
MAIL SERVICE DIVISIONS. 

413. JIr. Srish Ohandra Dutta: (a) I,; it 1\ facL that the S,}stClIl of 
unpaid problltionership was condemned by the Postal Committee of 1920 
and was uboliRhed on 1923 and that it has again been revived in the Post 
Office and ail a~  Mail Sen'ice Diyil'1ions, "pecial1y in the Bengal :mcl 
Assum Circle? 

(b) Is it a fact that such probationers are recruited on the results of 
examinations held by the Divisional Superintendents, .and are required to 
attend a Hend Post Office or HeRel Record Office daily just like the paid 
regular officials of the departJrnent Rnd have to work fully, although they 
are paid not in~ ordinarily. -

(c) Will the Government be pleased to state the reasons that led tht:m 
to reintroduce u system that was condemned and abolished not very long ago? . . . 

(d) Will the Government be pleased to st.ate the nature of the examina-
tion at which candidates for employment in the. department have to sit? 
Are graduates required to pass the same examination as non-graduate !1an-
didates in spite of their higher educational qualities? 

(e) Is it a fact that the candidates who are recruited as unpaid proba-
tioners are employed to supplement the-leave reserve, at least ill the o~t 
offices and thllt they arc mnde to work J'egulll.rly Ill; memberi' of the T)('rma-
nent staB. 

The Honourable Sir Bhupendia Bath lliua: (a) The reply toO the first 
part is in the affinnative Gnd to the last part in the negative. 

(b) and (0). A copy of rule 469 of Post Office Manual, Volume II, 
which deals with the s ~ t  is being supplied to the Honourable Member. "-
In order that the' lea.ve Ieserve aanctioned for post offices may 
be a trained reserve, mmdida.tes for employment are, after selec-
tion, permitted to attend a post office in order to leam work. 
They are not employed in performing the regular work of the 
office which is done by the "aDctioned staff of that office. This system 
is not the same as that of unpaid probationerl'1, as will be evident to the 
Honourable Member by a }'erusa! of rule 469 now being supplied to him. 
The period of training dOOR not exceed 8 months and when once a candi-
date has completed his tra.ining, he is not required to work in the office. 

(d) Paragraph (8) of tlt" Rule 469 of the Post Office Manual, Volume 
II, mentions the nature ,)f the examination which is required of candidates 
who have not passed any University examinati9n. Graduates are not re-
quirpd to pasa any examina.tilln. 
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(e) No; 8S already stated, there are uo unpaid probationers employed to 
supplement the leave reserve and it is distinctly laid -down in rule 469 (1) 
~  th.at no candidate should either before or after training be employed 
In fillmg the place of an official on leave. 

THE INDIAN }'INANCE BILL-contd. 

)Ir. Pnsident: The House will now reswne further eonsideration of 
the motion moved bv the .FiulUlce Member that the Finance Bill be now 
passed. • 

Sir Victor SI8800Il (B:')mbay Millowners Association: Indian Commerce) : 
. Sir, in racing phraseology i! you thrash a horse too much and too often, he 
is liable to tum sour, Ilnd J submit that the frequent trouncings that Gov-

. ~ ent have received in t,he lobbies during this Session have only resulted 
m turning them sour. They have been beaten· so often when they have 
done nothing wrong that they have ceased to realise or care when they 
are mistaken. 

Lala LaJpat ltal (Jullilodur Division: Non-MuhRmiuadan): Have they 
~ r realised it? 

Sir VlCtor Sasaoon: Anc1 that is my reason for asking my friends not 
t,o follow Pandit Malaviya into the lobby, because, by now even the densest 
supporter of the Government mU!!!t have some glimmerings at least that the 
administration of the Govel'llment of India Act of 1919 is not. entirely satis-
factol;\' in the eyes of the Opposition. . 

To tum down the }'inance Bill is only one more gesture of a type to 
which we have become accustomed lately and cannot add to Bny impres-
tion that has been made pither on the Government. or on the House or on 
the public outside. . 

My objection to these continue4 gestures is that they only result in the 
'Government ceasing to care what this House thinks of them even iu matters 
that do concern their administration and not merely in matters which only 
concern t.he authors d the:: o ~rn ent of India Act or the 
Secretary of State or the British Legislature. For instance, S()lDe of 
us who ~ote a certain 'amount of time to specialising in particular sub-
jects 8Ye linding that We do not even get. a reply to our reasoned com-
ments. 'Fhe House will remember that in the general discussion on the 
Budget I pointed out where the administration of 11 Government depart-
ment appeared to be faulty, and made at least one constructive suggestion 
which would have benefited both the citizen and the revenues of this 
-oountry. The House was informed in reply thnt the crit,icism that was 
forthcoming was to be taken as n proof of the efficiency of the depart-
ment and no 'attempt was made to deal with ~- points. Only the other 
·day, I put forward a small amendment to a measure before the House 
'liealing with super-tax on companies and not on individuals. The pass-
ing of that amendment would only have bound the House_for one year. 
At the end of that year the matter would bave come up to be reviewed, 
'and, if the results had proved beneficial, Government could then a ~ 
moved to put it on to t.he permanent Statute-book; if not, this House 
·could have dropped it. - 'But how was it dealt wit.h by t.he Leader of 
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the House? It was opposed because it wus not put forward as Q per-
manent measure at the outset. It was 9Ppoeed because it ~ 8lleged 
that the matter was /tu.b judice, although I challenge any member of 
Government to show that there is any case .before the court involving this 
question of company super-tax. It was opposed because it W8S maiD-
tained that this amendment was intimately concerned wjth a Bill now 
before the Select Committee. There are times when 1 wonder whether 
the Honourable the Leader of the House hAS not got bogus companies 
<.Ill his brain. Here we had u question of (I tax to be paid by a company 
whether the profits were eventually distributed or not, fwd we were toJd 
th'at it had some relationship with a Bill (lcllling with bogus companies 
which do not distribut,e their profits to their individual shareholders. In 
my opinion, the amendment which 1 put forward and the Bill before tbe 
Relect Committee were fiR analogous aR th(· Simon Commission iF! to a 
«oiry farm. 

'l't1e point 1 wish to mllke is thill, that 110 (Jon'rument would treat 
~ e e  of this HoU!;e in this wily if that Government had the slightest 
regard for the House or its opinion. Nor ('ould IlllY OoV'ernment justify 
to the world this treatment towards the reasoned arguments of IWy 
Member of the House unless that Gover-l1mlW, could bring forwarcl proof 
t.hat the House ~ by its vott· so often prnvt,d itself so completely in-
different to logic or fncts or reasoned nrgwnellts that it was unnecessary 
for Government even to attempt to Argne f'eriouRI)'. ~  Honourable 
friends on the Swarajist Benches hnve beeu urging Go\'Cmmellt to rule 
openly ns '8utocrats without the help of the Legislature, and gestures of 
this kind are designed to hasten that end. They have at any rate found 
mJ Honourable friend, t.he Leader of the 80use, nn apt pupil. He has 
shown his capacity to non-co-operate with those Members who criticise, 
not destructively but constructively, the administrAtion of the Govern-
ment. He has shown his ability 'to follow the example of my Swarajist 
friends in walking out and also in walking in. In fact, it appears to 
~ that he has proved n very promising neo ~ te to the Swarajist Party, 
!'ohonid t,hey wish to ndd to their ranb. But. Sir, ill all seriousness, al-
though I fully apprecint.t' tJlnt cnrrying on the (lovt'TTIment of India lmder 
present conditions must be nt t,imes rather like the laboul's of Sisyphus, 
nnd III though the House, as n whole, shows itself only enthusiastic when 
it takes part in those' ('ont.inuf'(l !'!terile debates on constitutionul ques-
t.ions-debates which remind me more t.l1l111 anything else of the weekly 
peregrinntions of n leg of mutton ill n Rell-side boarding house--from 
hot joint to cold joint, from cold joint to h8sh. from hAsh to rissoles, 
but whatever the disguise l n~ s the same old mutton-8lthough this 
House with some exceptions does not !lho,," any inclinat.ion to follow the 
actual udministration of GoYt'rlllllcut except perhnps when it brinps up 
threadbare subjects like postcards nnd mntters of that, kind. I still feel that 
Government shuui(l enc()urage Mt·mbet·s of this o s~ to develop criticisms 
that leave the bt>nten tmek. I n re i ~te the fnctthat it would not be 
possible to expect Membors on the Front Benches' of Government to be 
experts in alt RUbjects. As 1\ matter of fnct. I l n~ an intense ildmira-
tion for the ,"'ay in which t.he Front Bench dl'nls with the ,'uriety of !<ubject-s 
t.hat eoine before iL I would. howevel', suggest lthat they should !Dake 
use' of the latent talent which I feel sure exists behind. I think it would 
be oj great advlmtnge if the f'Ttwernment were '0 delegate to nominated 
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official Members behind them certain subjects and ask them to specialise-
in those subjects. It would enable reasoned arguments to be brought for-
ward from -the Government Benches against the reasoned arguments of 
DOn-official Members who attempt to specialise. I feel that it would add 
to the interest of the nominnted official Benches. I feel that the lot 

of the nominated officiv.l in this House must be very dull. (An Honour-
able Member: "Why?") (Another Honourablv Membcl': "He has only 
to vote. ") There are times when I wonder whether jf it were not for 
the gentle exercise that they receive in walking into the lobbies, there 
might not be a risk of complete atrophy of their physical as well as their 
mental powers. I do therefore put it forward ns n subject wort.hy of 
mental note to whoever mny hnppen to be thp Lenrler of the HOlllle in the 
forthcoming sessioll. 

Now, Sir, before I re!mme my seat 1 "hiluM like to take this oppor-
tunity to wish good fortune and good luck to Sir Bnsil Bla ett ~ It 
has been my fate to find myself in stron~ disagreement with his views. 
at times, and I think it must be a itt~tl tll:lt I have not failed to express 
myself as definitely opposed to him on those occasions. But, at any 
rate, I have realised to the full and appreciated what I feel sure other 
Members of this House must have l'ealillccl arid appreciated, and that is 
that, 'according to his lights, Sir Basil has acted as he has in the interests 
flf India, We may not-some of us--lIave agreed wit.h his action, but 
that does not mean that we are necessarily right or thut he lS necessarily 
wrong. Time alone will show that, and I do feel that Sir HasH Blackett 
cannot be termed by any means II sun-dried bUt'ellUcrat or a reactionary. 
In fact, I think that this country should appreciate the fact that in Sir 
Basil Bla ~tt they have had a friend at Court, and those who agree that 
the constitution'al freedom of India should be developed and advanced on 
constitutional lines, will feel that in that direction Sir Basil Blackett's 
departure from this country is a distinct loss to it. I do not think that 
India realises what a ~oo  mena she has had ill that respect. Sir, I 
hope that .Sir Basil will accept tbis my modest posy and place it amongst 
thf' floral tributes he has l'eceived. It is at any rate a sincere ofteri.rig-
from one who has been his political opponent, but though I have been a-
political opponent I yield to none in my admiration and my regard for Sir 
Ba!>il Blackett's 'attainments, for his abilities and for his charming indivi· 
duality. 

KiaD Kobammad, Shah lfawaz (West Central Punjab: Muhammadan): 
There are some Honourable Members in this House who for reasons or 
their own can never be happy without running the gauntlet of the Honour· 
able the Finance Member and the Finance Department. While they 
have talked, Sir Basil Blackett has acted. Sir, an era of deficit budgets 
totalling 100 crores of rupees has been replaced by a period of surpluses. 
The provincial contributions which have been banging over the provinces 
like the sword of Damocles have been finally and irretrievably extinfuish. 
ed. The cotton excise duty has been abolishea. The exports and the 
imports of the country have increased except a falling oft in raw cotton 
material due to bad harvests. The rupee has been stabilized, The 

Railway Budget shows the growing prosperity of India. and will in tum 
stimulate activity in commerce and agriculture. In short India's com-

. tnerce bas been increasing steadily. If Sir Ba.sil Blackett had. done 
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nothing else but overthrown the provincial contributions that would have 
been enough to give him credit and praise. In fact ile has done much 
:more than the Swarajists imagine. He has Leen working for the cause 
of India and India must be grateful to him for his wise and prudent policy 
of finance during Il vcry (liffieult period indeed. Sir, Sir Basil Blackett 
has done all for India that he could do and India should be sorry tdlat 
·she is go.ing to loose such an ablo Finance Member. We shall all miss 
him. I congratulate him sincerely on the excellent work he has done. 
That work WIlS also prllised by 'His Excellency the Governor General only 
the other day. Sir, he haR been a better Swol'ajist than manv of the 
so-called Swarll.jists. . 

Lala Lajpat B.&1: Bven better than o rsel ~ 

llian Jlohammad Shah lIawu: Even better tban ~ o rsel  There 
are some Membe1'8 in this House who in spite of experienco and their 
so-called ability indulge in these frivolous obstructions, and the Honourable 
Member who interrupted me is one of those. He knows perfectly weB, 
at Jeast he ought to know, that the finances of the country have been set 
on a very sound basis. He ought to know that Sir Basil Blackett has 
brilliantly displayed not only financial capacity of a very high order but 
a singular combinution of politico I talents. 

Lala Lajpat. Bat: What do you know of finance? 
JIlan Jlobammad Shah lIawu: I know more than you who in spite 

of experience stilI :remain ignorant. The Finance Member's abiliiy 
nas been admired both here as well as in England. The success of the 
Tecent sterling loan also adds to his credit. The commerce of the country 
has increased and he bas abolished the provincial contributions which have 
been II. thorn in the flesh of the provincial finances. In future the pro-
vinces CBn make their own programme for the progress of the nation-build-
ing departments. It is no good resorting to obstruction which has been 
the order of the Opposition Benches. The Finance Bill must be passed. 
We have discussed the Bill clause after clause. At its la8t stage it would 
.be most improper to reject it. I submit that 'Sir Basil Blackett is one 
of those Ellflishmen who have done admirable work for this country and 
. whose work will live in this o~e  He has every reason to coOJrrBf;ulate 
himself on hiB achievements during rus term of office as Finance Member. 

1Ir. lamuedu M. IIehta (Rrymbay CifY: Non-Muhammadm Urban): 
I have listened to Mr. Shah Nawaz's complaint of frivolous obstruction; 
'but I think even that kind of obstruntion is much better than· the frenzied 
ll o e i~  so characteristic of Mr. Shah Nawaz lind the Benches nlch 
he a ~rns  I shall deal wit.h him l"te.r. In the meantime I would like 
. to congrlltulate the Assembly on the splendid work it has done. On the 

~et nnd I would request Honol1l'flble Membe1'8 in all parts of the 
House to follow it up by throwin!? out this Finance Bill. Ink and pen seem 
to hllvE' been Ims"\, in the Viceregal J ... o ~ during the last week: the consi-
etared . judgment 'nnd ·the' vote of t.he House hllve beE'n flouted and the· 
VariOlJS items which we had cut, down have been restored unceremoniously. 
iSir, what. are these restoration, certification lind veto? These are i~l 
-garments for despotic acts based on brute force. Thev lire a thin. veneer' 
of constitutional resnectnbititv fot' what is downri!?ht and indecent autocracy. 
Behind the relltoration, certification and veto is the power of coemion, ~ 
'poWer of the bllvonet ond t.he power of bombing innocent people who dare 
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40 oppose despotic measures. The fact of the mntter is that tAle Govern-
ment of India Act has been shown up once more. It has been badlYJ 
battered, bea.teD!, and finally broken but the Benches opposite are not 
going to take any lesson out of the lURt we6k's occurrences. The problem 
before the Government is tV\o-o-fold. They want to maintain in all essen-

tials an unbending and arbitrary form of government but they want simply 
to clothe that government with the trappings of democracy. We have 
got an elected !majority. Weare supposed to vote the Budget, vote for' 
the Finance Bill, but all our votes and nIl our ndvice are treated with the 
utmost contempt, even when arrived at after the most mature deliberation. 
The problem before the Government, as I was saying, is two-fold, to 
maintain in all essential principles ~ absolutely autocratic and despotic 
government and to clothe it· with the outward garb of democracy. They 
play at constitutional government while carrying on ,,:hat is in substance 
a er ~ tl  archaic and despotic form of government. Those Honourable 
Members who have read the story of Gil BIas would remember that the 
doctor in Gil BIas knew only two remedies for all ills, namely, bleeding 
and bot wster. No matter what the disease was, no matter what the 
ailment was, whatever the condition of the patient, the moment the 
patient came for consultation, hot water 'and lee in~ were prescribed. 
·And the Benches opposite are like the doctor in Gil BIas. They believe 
only in two methods for governing this country, namely, coercion and 
extortion. They will extort the money in the name of the Finance Act 
whether the House passes this Bill or not. They will collect taxes through 
sham constitutional forms and if we resist this 'bleediIij!" ilhen there is 
the hot water course of treatment, i.e., cOercion by brute force. That, 
Sir, is the pIli-in truth about the Government of India.. Otherwise I canDGt 
UDderstand how any Government professing to respect public opinion could 
goon ignoring day after day the l'onsidered opinion Rnd the vote of this 
Rouse.. ,as we are witnessing here. 

I am sorry the Home Member is not present; take the Home Depart-
ment. After an impartial survey of the work of that Department, a~ any 
. Member say that it deserves to be run at the cost of the people of this 
country? The treatment of the BenflSl detenus is suf'6.cient t.() put Govern-
'ment out of court, Sir. - Some figures ~re given last week by an Honour-
able, Member on this side. They showed that after nEl8Tly five years there 
are still 16 men in jail outside Bengal. 25 men are domiciled in Bengal 
villages which are most marshy and malarious nnd they are left there to. 
die· of disease from insanita.ry surroundings. 

Kr; W. A; 008gr&ve: How ma.ny in their own illa~s  

JIr . .Jamnadu II. lIeht&: T am comine- to that; I am more informed 
about it than ·the Honourable Member thinks.. Onlv 9 are in their own 
-villages'; and t.hey are, in addition to the 25 mention8d above; these 9 are-
~n ille  . there and are pra.ctically pri80nel'8 in their own homes; 17 more 
lJI'e E)xterned from Bengal and in aU. Sir, there are nearly 70 peoplewlao 
a es~ ere in one way or other-men who have been acpused of no crime, 

who have' never been ,?iven a fa.ir trial. who have never been convieted-
70 of the yery flower of Bene-a}: men wh? a.re in 'every way as fit for free-
.dom-lI.8 .. tbe peonle who'tyrllnnise OVP-'l' them: these peonle are torn'born 
, their· .homes. Wiithout any charge ein~ made" against them, from thei!' 
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families, from their wives and children, from. their parents-their fMnilies-
mostly unprovided for and their future uncertain, and -they never know 
when they will agllin see the light of day. Sir. the health of many of 
these deportees and internees and extemeeR is a matter of the gravest con-
cern to their relatives. In particular, Sir, I l\;U mention three ICaBeB. 
There is the case of Mr. Bepin Behan Ganguli. ThiB gentleman was 
detained from the 9th March 1924, and his Jtealth has ,been officially 
reported to be indifferent, • 'has been under treat'rnent for pyorrhea and 
sufferfO f!"Om dyspep;;in". As n mutter of fact all his 32 teeth have been 

extracted und yet he is euphemistically described as suffering from 
pyorrhea,. Then, Sir, take the case of Professor Jotish Chandra Ghosh. 
This gentleman was the co-worker of Arubinda Ghose. To-day on account 
of the trials and tribulations through which he has had to pass he is 
practically It paralytic, and, if not usulilly at least often, has been forcibly 
'fed. Then there is the case of Mr. S. M. Ghosh. He has been transferred 
from Dunna to Bombay and is now in the Yeravada. jail. :Sm, his height 
is 5 feet 8 inches and normally his weight ought to be 150 lbs. To-day his 
weight, as reported, is only 98 lbs. and he is a physical wreck. Besides, 
these people nre kept away at such huge distances that even if their re-
lations want to see t·hem it is impossible for them t-o do iIO on account of 
the distance and expense. The food which they get, being non-Bengali 
in character, never agrees with them, and that is the reason for the bad 
health from whieh they are suffering. I ask this House whether they can 
honestly lay their hnnds on their heart and say that a Government which 
treats 70 young men of Bengal-highly educated, coming from the best 
families, against whom nothing can he openly urged-in such a tyrannical 
and oppressive manner deserves to be financed. But it is not merely 
Bengal alone. There are other cases nnd r shall quote one, that of one 
Jan Khan Pathan. This gentleman has been expelled from his residence 
without any trial. Here is the order, dated 26th March 1926, of the 
Deputy Commissioner of the Naga. Hills: 

"Whereas Jan Khan Pathan is found to have been concerned in a murder c:ase 
and to be involved in a hostile friction between Pathans and Panjabi Ilussalmana 
at Kangon eolliery alld therefore appears to be a person whom it is n eaira ~e to . allow 
to reside in or to travel in the N aga Hills district, I hereby order thst he be permanently 
ezpeIled from the Naga Hills in accordance with the provision of Chin Hills Act V, 
·1896." 

(An Honourable Member: "But was the man himself concerned?") I am 
coming to that. A9 a matter of fact the so-called charge of murder was 
disproved and he was released. He has very important and substantial 
business interests in the Nag&. Hills; but now all his property is gone. 
His debtors refuse to pay him money because since his deportation he has 
been unable to ge. there and recover it and his repeated applications to the 
authorities f.o allow him to return have been refused. Sir' he was asked 
to deposit a security of Rs. 20,000 before he could be aJio1re-d to (to to 
bis home, and the poor fellow cannot a.fIol'd Rs. 20,000. He is therefore 
practically a. ruined man without any remedy, without any relief for all 
the misfortunes and all the injustie.eR t.o which he has been subjected. 

'Mr. E • .&hDle4: What is the offence? 

Xr. 'amnadu II. lIeIU&: No offence is necessary; he hRS been denorted 
atiihe sweet will of the Deputy Commissioner of the Naga Hills: Do you 
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know that t.he provisions of Bome of these Acts arc like t.his. The "ill of 
t~e Executive is the law. Anything that appears to the Executive to be 
wrong becomes wrong. If it appears to the District MagJ.stratc that on 
·a Sunday there may be a Friday, it is Friday in that district. You cannot 
disprove it. you cannot challenge it, his word is law, and the moment it 
:appears to him that a man is gu:lty. he becomes ilt~  No offence is 
'Decessary. 

Jlr. K.. Ahmed: What is the reference of the case? 

JIr. lamnadas lI. Mehta: I have given you sufficient particulurs. 'rhe 
name of the man is Jan Khan Pathan. This gentleman settled in India 
.years ago, has business interests there, is 'a rich man, has obtained the 
best certificates from the offiCIals, "\\-"1\5 supposed to have been a mul'derer 
for which he was discharged, and yet he has been pelmanently ~ rte  

his financial interests arc ruined, and he can get no access to thp rlebtors 
against whOm he has claims. 

SIr Walter WillaoD: Your ease is that he is a jolly good fellew? 

JIr. lamnadas JI .• ehta: He was accused and he was discharged. J 
know nothing more, but there are official certificat.es in hin favour, officials 
After officials have said he was a good man. 

AD Honourable Jlember: Will you read the Notification? 

JIr. lamnadaa JI. Jlehta: I think I have read it. 

JIr. K.. Ahmed: Under what authority do the" want security of 
Re. 20,0001 .. 

JIr. lamnadaa JI. Mehta: I will rend the order of the Deputy Commis-
sioner. This is dated the 26th March, 1926, and reads as follows: 

"Wherlll!B Jan Khan Pathan i. found to have been concerned in a murder cue" 

-in which he was discharged-

"and to be involved in a h08tile friction between Pathans and Punjabi )(uualman."-

-there was BOme feud between these-

"I hereby order that he be permllJ'ently expelled from the Nap Hilla in accordance 
with theprovi.iou of Chin :U;il1s Act V of 1896." 

Sir, I do not want to say anything more; it is not merely the Bengs.l 
-deportees, the externees or internees: wherever it is inconvenient for the 
Government, they adopt these extra-legal measures restricting men's 
liherty, and in this particular case they have ruined bfth the business and 
the liberty of an individual. Sir, I am sorry that a Bombay Member of 
~ Civil Service is responsible for a department so utterly arbitrary. 

Kr. T. C .. Go8waml: Are o n~  civilians of a special brand.? 

Kr. :Jamnadas JI. Jlehta: There is a side issue to this arbitrary and 
despotic system. The perpetual domination of Europeans. not merely in 
the Home Department but in all departments civil and military, is leading 
to the starvation and destitution of the masses. The other day'1 inquired 
. of my HonoJIrahle mend Colonel Crawford as to .the Dumber of EUl'9pelLtUl 
in this o ~tr  and he .very com:teouslvgave me the following pRrliculan. 
He BBid theTe were 60,000 soldiers. We all know there are 7,000 military 
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'Officers. Everybody knows there are 6,000 Europeans in the ~l a  
serVices Bnd there are in all nearly 20,000 civilians an4 the rest of the 
population IS non-official. Now, Sir, if you take 60,000 soldiers out aDd 
the number of women and children, you will have left 50,000 Europeans, 
officIal and D,an-oflicial, foisted on this country simply on the ground ?f t ~ir 
colour,-and they get salaries ranging from Us. 21,000 to somethlDg like 
lis. 500. If you take the average salary of these 50,000 men at Rs. ~ 

.a head, then, Sir, consider the consequences that follow. Re. 2,000 WIll 
keep 200 Indians alive and every European, Sir, is therefore responsible 
for the dea.th or starvation or destitution of ~- Indians (Laughter); and 
OO,dOO Europeans living on 200 Indians apiece I ~ er one of the -Meinber,; 

,on the Benches opposite who are forced an this country on account· of its 
.political subjugation is responsible for the dea.th vr starvation of 200 Indians, 
and I say, Sir, it comes to one crore of people every year. It is the direL'" 
result of the domination vf Europeans iIi this country,. aDd call any: man 
flay that a Government which is responsible for that state of affairs deserves 
to be put in funds 'I 

"lit. P. W. AlUson: May I ask the Honourable Member if that is tha 
'consid!'lred ppinion of the economic experts of the Swamj Party? 

: 'Mr. MnadM ~ J[ehta: This is a question of pure mathematics, Mr . 
.Allison, it is merely an application of the rule cf three. You can consider 
it at your leis re~ 

Then, Sir, I come to the Finance Dep&Ptment, and I am bound to 
~ Ber e that the fulsome flattery in which some Honourable Members 
have indulged on the Benches opposite about this five years' administration 
()f the Finance Member can only be taken as sheer rubbish. My friend, 
Mr. Shah Naw&Z, made himself responsible for the statement that under 

, Sir Basil Blackett commerce had increased. Where he made this diseQverv 
from I ca.n'not understand. ,iU" • 

KiaD Kohammad Shah lfawu: Can you show that commerce.has nof! 
made Ii steady progress during Sir Basil Blackett's term of offiee? 

JIr • .Jamnadaa K. ](ehta: Yes; certainly. I, am glad that Mr. Shah 
Naw.az is willing to listen !-<> realiQes. He will find on page 2 of the 
ReVIew of the Trade of IndIa for the year 1926-27 the trade figures men-
tioned. He will find the total- exports and imports stated as follows: 

"The value of the total exports of merchandise amounted to RI. 306 _ aa 
.compared with Ra. 385 crores in 1925·26, showing a, reductwn of 20 per cent." 

It is stated then: 
"On the export side the total value of raw cotton and cotton II'Bnufactlll'llll oported fen from Rs. 105 crores to Ra 70 crores", 

a reduction of 35 crores. 

JIlan Kohammad Shah .awu: That I pointed out was owing to bad 
harvests. 

Lala Lajpat B.al: Don't take him seriously, what does he know? He 
only knows how to flatter. • 

JIr . .J,:mnad18 ](. ](ehta: If a figure which- felHrorri Rs. 105 crores to 
~ crores IS to be alle~ an increase, there is nothing which Mr. Shah Nawa. 

WllI not say. Then, SIr, raw cotton declined by 25 per cent. ,-nat' increaaed. 
o 
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'!'he Honourable Sir Bull Blackett: Win the Honourable Member take 
a series of years and not one particular year which he kncws is entirely 
false? 

Mr • .Jamnadaa X. Xehta: The Finance Member can take 1927·28. 1 
am quoting the figures of 1926-27 because that is the latest available; in 
both cases I am right. 

The Honourable Sir Basil Blackett: Why quote from 1924-26 :is if that 
was a normal year? 

1Ir . .Jamnadaa X. Xehta: Take the figures of the last few years and 
see whether there has not been a progressive e l~e  I say 

12 NOOll'J. that there has been a progressive decline in the total foreisn 
t.rade of this country since your policy materialised. 

'fte Honourable Sir Baail Blackett: Why take 1924-25? I ask the 
Honourable Member to take figures fairly over a series of years and no, 
to take the figures for one exceptional year. 

Mr • .Jamnadaa X. Xehta: I take the figures for 1924-25 becauae before 
that you had not yet succeeded in bringing on the Statute· book that fateful 
measure of the Ratie. That measure was expected, so you said, to increase 
the trade and commerce of this country. It has done quite the COJItrary. 
I am going to quote an authority whose weight the Finance -Member will 
himself admit. Here is the Annual Market Review of 1927 by Messrs. 
Premchand Roychand and Sons, an •• authority " whose weight the Finance 
Member will not cha.Ilenge. The representat.ive of that finn was responsiblE' 
the -other day for making in this House a statement as wild and as false 
as that which Mr. Shah N awaz has made. 

Sir Walter WWson: Is the Honourable Member in. order in accusing 
another Honourable Member of making a false statement? I think it is. 
strong language. 

1Ir. Pr8lident: The Honourable Member is in order in saying that a 
statement is false. 

1Ir_ .JamnM.as X. Mehta: On page 1 of that Review,-it is dated thle' 
1st January, 1928, and the Finance Member will admit that as the 
latest ..... 

1Ir. It. Ahmed: How can you rely on the statement of flunkeys? 
1Ir . .Jamnadaa X. Xehta: I am saying that even flunkeys are forced to 

admit the truth. On page 1, the Review says: 
"Lowered commodity priCe!! ~ ll t about by conditions in other parts of the world 

destroyed much of the benefit that might have accrued from the comparatively favour-
able monsoon of 1926." 

Opinions may differ whether there were world co.uses or 10co.l causes but 
it did destroy the benefit. Again on page 8 it is sto.ted: 

"During, the year, many mills have secured cheap cotton, and provided an adequate 
demand develops," 

-the. proviso is very big-
"there is no reaaon why the present dull conditions should not be at least parUy 

lliuipate4 ... 
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There is the IidDlission of duilness. Then, Sir, there is anot.her statement: 
. 'The favourable condition. which marked the clOBing monthB of ijI26 did DOt., 

unfortunately, prove of a very l&llting nat.ure. Although the firlt quarter aaw fairly 
utiafactory trade, a change began to appear directly aftel'wardB. . . . World facton, 
including the Japanese crisis, served, more than purely local ca_, t.o render trade 
comparatively dull and to diBplace the optimiBm earlier felt ... 

Finally, the review is summed up in a manner which leaves no 
room for doubt as to what the vit:w of the writer WB8 : 

"A summary of all factor. leadll one to the conclusion that a B l llB ~ fruition 
of tlle foregoing iallUU together with the favourable monsoon ehonld ':JrI'" about 
8ubatantial ecooomic advancements t ro ~o t the new year. T],at tAli .. batlly 
1Iuded no one can guution." 

I hope the Finance Member wiil nQt quest:on the statement of hi!! own 
pupil. So much about the so-ealled increase of trade. The other da.y 
I quoted figures to show that. new flotations of industrial concerns had gone 
down by nearly 75 per cent. since 1914; let it not be said" as it has been 8I8id 
in some quarters, that thili is due to world causes. There is at least 8n 
improvement in England as follows: In 1918 in debenture bonds the public 
invested £139 millions; in 1924, £153 millions; in 1926, £145 millions; 
in 1927, £228 millions, 80 that investment in England in industrial activit.ies 
haa increased from £139 to £228 millions since 1913. The amount invested 
in preference shares has gone lip from 22 to 36 millions; in ordinary 
shares the amount invested have gone IIp from 33 t.o tHJ millions. 
This shows tha.t world causes do not seem to operate in England as they 
are supposed to be operating in this country. So much about the com-
parative industrial development in th:s country a.nd in England since 1918. 

Sir, the two outstanding measures of the. regime of Sir Basil Blackett 
are certainly the Ratio Bill and the aborbive Reserve Bank Bill. I do not 
want to speak at length on either of these, but I do want to say that 
in its t!fiects the Ratio Bilt now the Act of 1927, has proved most 
disastrous. The other day Mr. Kikabhai said that s:nce 1923 the quota-
t.ions of Government securities had gone up in the market; that the credit 
of India has increased thereby suggesting that the prospe1'lity of India 
under Sir Basil Blackett was real. Now, Sir. the Finance Member cannot 
have it both ways. If he floats 8 loan and succeeds he says, "How 
high is your credit; I can succesBfully float a loan." If the loan is not; 
successful,then he takes cred:t for the f.ailure as you will soo in this 
year's budget speech; explaining away the failure of the loan he says: 

"Consideration for the intereBts of the tax-payer induced us to make the terms 1_ 
attractive, and therefore it was not a lace_." 

U the loan succeeds, India's credit is high; if it does not, \hen hy has 
taken care of the pocket,s of the tax-payers. The real cause of the high 
prices of Government securities is different. The l8d. Jratio now on the 
Statute-book hili! driven out all c,)nndence from the investing public. If 
the prices of Government securities are high it is not because of the 
~o ris ~  o~ it on of the country but because people· have got no faith 
m nny mdustnal concern where they can confidentlv invest a few thousand 
rUPees. Amidst depression all round the only safe investments are Govern· 
m.ent securities and that 8S the real reason of the spurt in the Government 
~e rities  But barring Government securities and the Savings Bank there 
IA loo~ and disaster all round in trade and industry. Unemployment is 

o 2 
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Increasing; One of the grounds on which that. dis,!etrous measure was 
oanied W8.I;: the appeal to the labouring classes that they wculd at lA6!'t 
stand to gn:'n. The falsity of that ground is being ti<!IIl0I1Mratt':I . daily. 
You find strikes after strikes reported in the Labour Gazctt.e month after 
month; and if only those Hom.mable gentlemer. who talk tuJl nhf!ut ~ e 
'i,rosperity of India would take care to refer to these fuct,,;, they wIll :find 
thnt month aftel' month, whether t.be strikes were for higher wuges, whether 
tIll'\" wet't;' I'm' hetter condif,:ons, wbether thev were for fewer hourp. of work, 
in 75 out of 100 cases, the workmen are being beaten-very poor comfort 

.10 tl1('se who w(,l'e nu\de to belit:ve that in supporting the Ratio Rill they 
werc t;ufeguarding the interests of labour. The totality of the loss :and 
ruin wh:ch Sir Basil Blackett has brought ,Oll this country by thf- apprecia-
tion cf the rupee reminds me of .the ':calamity which Warren Hastings 
brought on· this country. Warren Hastings' rapacious activitir's. were 
compla:ned of in the House at Commons by Burke. But to-day the House 
of Commons will inspire no confidence in India and I am modest. enough 
to admit that, I om not Edmund Burke. Hastings was open in his raps· 
cit\". Silo Basil Blackett's methods a·re mOl'e clever. 'The onlv differenOf' 
is 'in fa.your of \Y!lrren Ha!;tings. His nctivitiel'; were eoufined to t.llf\-
lJnited Provinces and Bengal. Sir Basil's spread from Cape Camoritf to 
Attock, from Dwarka to Calcutta., in villages and in towns :alike. The bad 
'effect'R of his disastrous administration are being felt &Dd will be felt. for 
yeHrs to come after Sir Basil Blackett has said good.bye to this country. 
Hel"(' I join Sir Vict-or Saij800n in wishing Sir Ba~  Blackett good luok 
and good fortune in his retirement. Forgiveness is in our blood; it is 
our second nature. Mahatma Gandhi has taught us to love even our 
enemies ilnd in that spirit I wish him all the joys jn his retirement in 
Fopite ,)f flU the wrong:'! he has don_e to: i,his eo n~r  He said the othE:'r 
day that some Members make no atte'rrtpt' even to be polite or courteous. 
I a~  him in aJleamestnes3 whet,her we come here for social a eniti~s 
to srrjle lind be smiled at? Do we come here for that frivolous kind of 
social interoour;;e which menns nothing? Do we come here to pay each 
other those idle compliments which conooal the real truth or do we come 
~re t·o tell the Govemment honest truth. in an honest manner? Sir, I 

prefer to tell the naked truth rather than conceal facts under the mask 
of polite verbiage. If the Government were to get their deserts. they should 
get not compliments or commendations but cursel.'; not bouquets but 
bombs. The Home Department, Sir, 8S you onc.e very rightly said, ill the 
plaae or rather the breeding ground for anarchy. The real bomb facton 
is in the Home Department and not in Bengal. . 

Ill. PresideD': Order,. order. The Chair never said thnt. 

1Ir . .Tamna4u K •• ehta:Not the Chair, Sir. but Mr. V. J. Patel did 
say that. the Home Depa.rtment was the real bomb factory. And that is 
perfectly true, Sir, and I really did congratulate you when you madj) that 
atatement. 

About the MilitAry Uepartment I have only 'one stat.ement to make. 
P~ le think that we can calculate the extent of ~ r military burden bv 
n reference to our revenues. C<>lonel Crawford s ~este  thAt we should 
add the provincial revenues. He is right and I have added that. But 
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that is not the proper criterion jn judging of the real incidence of our ili~ 
tary expenditure. India is not taxed like 'a normal country. It is taxed 
on the war basis. Therefore if you want to appraise our mmtary expendi. 
ture right the centraJ taxa.tion should be reduced by 25 'erores and the· 
provincial by seven crores. It is only when you have this reduced taxation· 
in the country to the level of It peace basis as in other countries that 
you can apply the criterion whether our military expenditure is ~ per cent. 
of the revenues. Judged in that light, the military expend:ture is even 
he&vier. more crnshing. than it appears. 

I do not wlI.nt to say much about Sir Bhupendra Nath Mitra's depart-
lnen~  but I do say that he should not think: that, because he has giveD' 
8 few allowances orcanOOBsionti to the postal peons, there is a rc88Ol\ for-
ln8l:ntaining post.al rates at a higher level. They ought to be reduced to 
the pre-war basis. [was also !1urprised to find a sort of unholy conspiracy 
on tho part of ~o e Memhers int.erested in lQbour who seemed to think 
that. because some concessions have been extended to the postmen and the 
peons, the higher postal rates should be allowed to be maintained. I 
ClIJlnot accept that. 'faxabon is very heavy; postmen aN' paid e~  low;-
taxntion must be lowered; Ilnd the wages of postmen must be increased'.· 
One cannot be made to depend upon the other. 

Then, Sir. ,·here is the Department of Educaticn, Health and Lands. 
As it does not figure very much in this House. I do not want to make 
many observations about it except to say that so long as the condition of 
Indians cn foreign countries still causes the greatest anxiety to people 
.here" I do not think even that department can be said t·o deserve our 
support for financing it. -

Then. lastly, I come to the Political Department. I do not want to 
discusfl the administl'lttion of any particular State, but. I do say tha.t so 
far as peace and contentment of the people of this country are concemed-
and the one excuse for fore:gn domination was that peace has been brought 
in this o ntl ~-e en that cl\n be said to have been taken away. Look 
at the commu;lHI riots, look lit the lOllS of property, and look at "the very 
fanatical outbursts every now and then. The number of Masjids that were 
stta.cked during the ].ailt fiv(, years has been larger thlln the number during 
the whole history of relations b£>t.ween the Hindus nnd the Muhammadans. 
More temples lui"p been destroyed in the l~t five years than in t.he whole 
1"e!gn of Aurangzeb. And yt't t t~ Government tRlks of having esta li~ e  
peace in this country! 

Kr. ]t. Abmed: Whose fault is that·? 

Kr . .Tamp ... K ... 11\&: ~ern ent s and o ~  else's. 

Then. Sir, as regards the Indian States. I do not wish to refer to 
any particular StRte but I want to draw the attention of my friend Sir 
PurshotamdM Thakurdas to the Viramgam Custom Line once more. So 
fal' 88 that line is intended to prevent evasion of customs dutes it if; 
fl'Uite justified and he has my wholehear:ed and unqualified support,. But 
let bim not look merely fit the money side of the question. Let him 
look also at, its human sid€. We should pav mOT" attention to the miser-
ies of men who are being harassed. The other day my friend quoted the 
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authority of Mr. Amritalal Seth and I want to quote the same authority. 
1 will only read one sentence from Mr. Seth's paper Saurashtra. 

"The 01,1tposts along the whole cus\.Qm line have become responBik.le for the ~  
meilt of'the residenta of B'ritish villages for which there is no parallel, to which there 
,8 DO' end." -,-

Sir Purshotamdas Tbakurdaa (Indian ,Merchants' Chamber: Indiau 
Commerce): May I ask the Honourable Member to give me the date of 
t.he pa:i\er from which he has: quoted ? 

Mr. lamnadas M. Mehta: It is dated the 11th February 1928. 

Sir PursbotaiDdas Thakurdas: Will- the Honourable Member take it 
from me that I had nnother letter from the samc entl~ all subsequent 
t.() the one which the Honourable Member ha,; just quoted' in which he 
said that the matter has been set right? 

The Hono1l1'&ble Sir Baail Blackett.: I have also got a similar letter, 
and it is dated February 29, 19'28. 

Mr. lamnadas M. Mehta: All that I can sav is that private letters 
cannot be used to ~o t~  for public st.atements. When Mr. Amrito.lal 
Seth will publish in his paper that what he complains of hns been set 
Tight, I slmll at oncc withdraw whfltever 1 may have sa:d. 

Sir Purahotamdas Thakurdas: The report that my Honourable friend 
has quoted is not of the latest date. I am not challenging ~ e uccuracy 
of his report; it was correct on tlw date it was \\Titten. Since t'ben 
however, the Government of Indi'l had inquiries made and I think if the 
Honourable Member will accept it from me when I say that Mr. Amritll' 
Jal has written to me saying that his grievances have been removed, it 
wijl shorten the discussion. 

Ill. lamnadu M. K.h\a: I say, Sir, that what has" happened once 
may happen again. Therefore, the House must be very vigilant and it 
iE a question which must be constantly before the GovemrilAnt, , so that. 
-the hara,<;sment at Viramgam and th(· whole frontier may not be reswn· 
ed or continued. Next, Sir, what about the religious libert.v in Imlian 
States? 12 lakhs of Jains cannot go tc Palitana. I am not going to refet' 
1,0 "Palitana State and the Finance Member need not. rise in his seat. But 
I ask him if the Munammadans are prevent.ed from going to Mecca, will 
not the Government of' India interfere? Supposing our Muhammadan 
friends were preventel by any foreign or internationru· troubJe from' go· 
ing to Mecca on pilgrimage, will it not be the dut.v of the Finnllce Mem· 
ber and the Home Member of the Govemmenrol' Irl'tlia to oome ~ ar  
and assert and vindicate the r:ght of our Muhmnmndan countrymen to 
go' on 'Pilgrimage to Mecca? In the same wa.v, it, is the dutS' of the 
Government to secure access to Palitana -for these 12 lakUs of Jainsin 
British India to whom Palitana is what J eruselam ,,,,,,Ii to. t.he Christians 
fl.nd Mecca is to the 'Mussalmans. It i!'; the bounden and the sacred duty 
or the Government so to act that" the right of·the 12 lnkhs of Jains reaM· 
ing in British Indin to go to Palitanll will be restored. I hOPe that this 
at least i~ a t in~ for which Government will plead no necessity of a polio 
tical charnctel'. 
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Bir, these are grounds on which I ask the Rouse to throw out the 
Finance Bill. You cannot show me one department of the Government 
which deserves ~ be financed by the free vote of this Rouse: Govern-
ment has restored the six cuts which this House made deliberately. We 
-cannot agree to heav.y taxation al,'bitrarily le\'ied and irres})()Dsibl.v 
spent. The policy is this: Those who have much shall have r~  th?se 
who have little shaH have less. That is the result of the adminIstration 
.during the last five yellrs. I sa~  therefore that on grounds of liberty, 
pesce,  prosperity, public conscience, religious freedom, and on every 
other ground, this 'Government stands condemned before the people of 
this country an4 befere the world Ilnd it does not deserve a single cop-
]'Ier to finance its nefarious activities. 

·Xr, T. Gavin-JOD8I (United Provinces: European): Sir, when I came 
to this House on Saturday, I expected that the Finance Bill will be 
passed very quickly and that there will be very little said about it. But 
I have heard one Honourable Member after another getting up and 
making use of the o ~a~ oo for airing every kind of grievance, political. 
communal and racial. &nd if the House will bear with me for u moment 
I would like to reply to the main issues brought up by these Honourable 
Members. Before do:.ng 8C, however, I wish to say one' word about. the 
Finance Bill. First of all I wish to tender w:th others my tribute to 
the Honourable Sir }tf."il Blackett for the work that he has done during 
his service in India. He has worked with an t>nergy and enthusiasm 
which have not been equalled by other Finance Members. He has given 
his best for India. rr'3 has done aU that he can fot India and India. owes 
him a. debt of gratitude. It sounds perhaps churlish to adversely criti-
cise a surplus budget which has followed a spccessiDn of surplus budgets. 
But these surpluses are intimately bound up with the policy which is 
prop<?sed to be introdllced by the Honourable the Finance Member. We' 
'Who are the toads under the harrow are feeling the effects of that policy 
-nnd we must say that we are disappointed with the Budget. When I sa.v 
"we" I mean the pr.xiucers, not only the manufacturers but also the agri-
culturists, the mblliond of tenants who sell their crops. Sinct> ]924. 
6ince prices were forced doWll. by means of exchange being stabilised at 
itS high a ratio as 'possible, prices have steadily fallen and tracit> now is 
-very depressed. Every industry, with the exception of jute and tea, in 
which the circumstac'Jt3B Me (;xceptional, is having R difficult timE. We 
"Bra endeavouring to &djust ourselves to the ratio, that has tended to 
lower r~ es  I do not say that the ratio is entirely responsible for the 
lower pnces but it is ~rati in  and there is no doubt about it that the 
fi.xing of the ratio at -1\ 11igh' rate has assisted the Gnvenllnent. to Rive us 
-at balanced. budget surplus and we are disappointed t~at the, surpJU88S 
·are not .hlgher. What we want to see is a reductton' ~n  taxation. 
What we want k\ see in the Railwav Budgets i;;: are-
ductio?J-in freights. lhis is practicallv adjustin'g yourselves to the high. 
er ratIO. And I would ('I)mmend to the Honourable.! Member 'who will 
follow the Honourable the Finance Member to do all he cnn to reduce 
costs,. to. reduce e li~ l  in every way and to bling o~n  £rei'ght1!' and 
taxatIOn In order to help us toO meet our difficulties. 

Now, Sir, to deal With some of those arguments that ,,'ere brought up 
«t Saturday last, the Honourable Pandit Malaviya ,gave us a long speech. 

• Speech not COl'I'eCted by the ono a l~ ~ er  
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the burden of which "'as the Army estimates. Now, Sir, it is perfectly 
legitimate to criticise t'le Army estimates. They are high and there may 
be waste and extravaga:.lce in the Army. There may be many means of 
reducing that e:mpendituTf:. But what I complain about is that the· 
criticism. is not const:rl .• divc. The Honourable Member complained that 
the Army wa.s too big. Well, Sir, Defence is a matter which requires 
c8reful consideration. 1 em clraid that the Honourable Members sittiug· 
opposite, who are so very keen to have responsible Government, do not 
realise the first responsibility of the Government, Rnd that is Defence. 
(An Honourable Member: .. Hand it over to us. ") 'I'hey say we must, 
reduce our Amly. But t ~  torget what we have got to defend. It is 
all very weU to com!,art> percentage!; of expenditure in this country with 
those in Great Britain :lnd ethel c.()untries. That is not, the wav to com· 
pare elfpend.ture, because conditions Ilre absolutely different in" different 
countries. If you er~ tl. cl)mpare this country or Great Britain with 
the United St,ates, t,he ,lisoarity w<>uld be enormous, because the l~llite  
Sta.tes are in the very fortunate geographical position of not having an." 
likely enemies close to tht·m. TheIr expendIture on Defence is very smali 
indeed. I would like also to mention that the expenditure per head in 
India works out to something less than Us. 2 per head and in England' 
it is over £1 a head. Of l·ourse. I know that is no fair cOffi'jJarison but., as· 
! say. these statistic'> cannot be compared in that way. You have got 
to consider what the Army ha(> got to deal with. Now. to start off, India. 
has a very large seah..:;l1·d whieh ho.;;: to be defended. That is defended 
by the Navy for which India. pays nothing. 

Lieut.-oolonel B. A. I. Gidney: £100,000. 

Xl. ~ GaviD-.Toues: That is a mere flea-bite. Then vou have the 
Army. ~ i  has to defend a long frontier with a war· like people living' 
in manJ of the hills wno look with envious eye..; on the soft warm plains 
of· India. We have ~ t n largp. nation in the north in the shape of the 
Russians, of whom we enn never say what they will do. It is a matter 
for experts what we should spend on our Amly. The main point Pandit 
Malaviya brought forwlU'd was that the British Army should be reduced 
and reduced almost at once, as quickly as possible. He said: "We do 
not want the British Army." Now, when the Honourable Pandit talk,. 
like that he is talking nonsense. The British Armv is essential for tbe-
t:nity of India. " 

Lala a~ a  Bai: It is essential for your pr08peIjty. 
¥r. T. GaviD-.Tou88: It is essential for t,he unity of India. Do the-

Honourable Members. ~n s sitting there, imagine that, they could rule 
:India without the Brit.ish Amly? . 

. Mr. lamnad. K. II1thta: Certainlv. 
~  .. 

Mr. T. GaviD-lQll88: With the majority of the Army consisting of 
Muhammadans. Sikhs. Gurkhas? 

Lala Lalpat Bat: 'fhey aTf.. all our countrymen. 
Mr. T. GaviD-.Toues: But they are minority communities. 
Lala Lajpat It&l: India W,,;j ruled for thousands of years. 
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Mr. T. Gavin-Ion .. : Honourable Members know perfectly well t~at 

the British Army is essential to India. 

Mr. Jamnaclu M. Mehta: Not a bit. 

LIla Lalpat :&al: For you it is. 

Mr. T. Gavin-Ion .. : Anj'how, Greu.t Britain has her responsibilities 

LIla Lalpat :&al: Yes, say that. There you are right. 

Mr. T. Gavin-lOlKa: Great Britain has her re8'ponsibilities to the· 
minority coinmunitiet;. 

Mr. T. O. Goawaml: For starting communal trouhle. 

lIr. T. Gavin-lon8a: She has to protect the minorities to ensure the 
stability of her Government. To talk about removing the British Army 
is sheer nonsense. There may-come a time when the British Army can 
be reduced but it will not be in our life-time; we know it is not practical 
politics and it is no use talking about it. Another thing which the BOO-
ournbie Pandit Malaviya said WBS that the internal. security troops were 
too. many. This may be so, but tlIat is a matter for expert-s to judge. 1 
do not think the Honourable Pandit is a ~oo  judge of that matter. I 
know this. I have seen two communal rl t~ in this ('ount,rv, one in 
Calcutta and another in Cawnpore and I know that both Muhammadans 
and Hindus were only too glad to see British troop;; in the streets to-
I:.ssist them. 1 can IIssure YOU that if there' is one duty, as Colonsl 
Crawford hus Hlready a r~  you, that they dislike, it 'is this t ~  of 
looking after the civil population. '. 

Now, Sir, to deal with my friend Pandit lfotiThl Nehru. The burdeIh 
of his speech WIlS, "'Ve are powerless;: we may put forward anything. 
Lut we get nothing. This eonstitlltioa is a fa!Ce; What we do in this. 
Honse is u farce. Therefore we oppose everything \\'e obstruct every-
thing." Now, Sir, I quite a",aree with the Honourable Pandit that it is 8 
faroe. (Members on the CongTess Bow:hett: ... )'feAr, henr. "}Yes, but who. 
made it a farce? 

All Honourabl. Kember: The-constitution. 

1Ir. T. GaYiD-.Ton88: The Honosrable Members sitting opposite. 

LIla Lajpat :aal: Not It bit. It is tlie constiwtiOl'r which gives you; 
POW!el'. 

1Ir4 T. GaviD-lonea: Very werr, then say the constitution. 'But who-
created the constitution? 

All .... abl. KiIIIl"": The British Parliament. 

1Ir. r. Gavin-lonea: The British Parliament at tlie instigation of the 
late Mr. }tontagu. Well, the tate },fro Montagu Drought forward the-
reforms scheme, thinking no doubt it was 1\ yery guod' thing for India. 
But he did not know India. 

Sir Punbotamdaa 'rbUurdu: Din't he? 

Mr. '1'. GavID-lOD08: He brought it forward Rnd' bad it introduced, an~ 
Honourable Members sitting O'ler' there !:Ie.em to; think. diRt he. is a sorft 
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. of hero and that he is a great benefactor to this country. And yet ~ e  
proceed to ~ r  nnd wreck his refonns.· : ; , 

Lala Lajpat Rai: 11 iR already a wreck. 

Mr. T. Gavin-JOD8S· And you haH' wrecked it. 
1Ir . .Jamnadas )[. )[aha: It deserves t,o be wrecked. 

1Ir. T. Gavin-Jones: Sir. my Honourable friend Mr.' Moore, sitting 
~ e in  me here, who has a genu'ine desire to see India. progress politicBl-
l~  made >.1 ver." eamest appeal to the Honourable the Leader of. the 
Swarajists not t·o s ~  how irresponsible this House can be, and not to 
wreck the 1"eforms scheme entirely. S.r, I will not appeal to t,he Swliraj-
ists. They are hopeless. (Laughter). (An Honourable M(mber: 

"'They are too many for you.") They are pa.st redemption. But; Sir, 1 
will a.pper.t to the Honourable Members sitting on my right. the lnde-

'pendents f.nd the Responsivists, to my friends Sir_Pur.;botamdas Thakur· 
'das. (An Honourabl,; Member: "They are also hopeless ") Rnd Mr. 
Jayakar. L'1.(>n for whose intellect I have the greatest respect. I was 6Z-
,.tremely sorry to see them going into the lobby with the -Swarajists over 
the Statutory Commission . . . . 

Sir Parshotamdas ThaImrdas: We will do it every time. 

Mr. T. Gavin-JODU: I am sorry to heRr it, but that cannot be helped. 
'But I hop., . . .. 

Sir Purshotamdas 'l'bakurdas: You cannot perRulide us by your pioull 
·wishe.--;, 

llr. '1'. Gavin-loneB: ..... that in this case there is no reason for 
'the Independents to b(· tied to the chariot wheels of the Swarjists . . . 

Sir Purshotamdas "l'hakardaa: You look after yourself. we will look 
'after oursE:1ves. • 

Mr. T. Gavin-lonee: ... and that in this case t e~  will show they 
'are not going to brand this House as irresponsible by voting' for' t-he 
-Finance n;u. 

Lala Lalpat B.ai: Sir, I rise to make a few obllerviltiooson ,the FiJiance 
"Eill with great reluctance, because the feeling that has been oppressing me 
for the last few days is, "What is the use?" An Honourable !.lemht;r on 

'the other side one day remarked that we were ploughing the sands: Be was 
er e tl~ right. The Governm'6nt has proved that all t.IUlt we have been 

·doing on this side of the House was nothing better than pldlllUJin8 .the ... ,ulldlS. 
"But I want to ask the ot ~t  side what they have been doing? .The ~ ers 
of the o ~ ent have.been, I sa - ~  I say it with II lJrofound sme cf 
responsibility-showingan attitude which caD only rec:;uit 10 disaater. I 
give them a timely warning, Sir, that the conditions in the 'c mntry are 

'becoming rather very very serious. It is no question of laugMer. It i8 no 
question of cutting jokes on either side of the House. JI is a v(>.ry ~~rio  
condition that is developing in the country, and I submit. that O,,-vcrytment 
-are not doing enough to avert the disaster which will· ineVitubl'V clIme jf 
-the condition of things continues developing in tlle WRy it is develop Illg , 19 
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(]RJS ago the Honourable the Finullte ~ l l er introduced his Budget Ilnd 
made his speech explaining the same; Sir, for 2 days leGF; Hian 19 days we 
have been discussing this Budget and the Finanoe BilL We have heard 
many speeches on both sides, sometimes angry, 8OmeLill'lcs (,,onciliaiory. 

t~l ts and repartees have been freely exchanged. Hut the one thiog 
which J would ask the Honourable Members on the Government si<1c in 
lII1B:Wer is, "What have they done for the people· of this (1,)lJntry? Wbllt 
do they intend to do for the people of this country?" My Honourable 
friend 'the Home M-emherone day remarked that in c:)nncetion with tilE'· 
Statutory Commission .issue there was a fourth part)' in India h.-sides 
the Governtnent, the Opposition Rnd the Statufory C.Jwnrission itself that 
wnR intprested in its labourR. That was the only remark which fe)] from 
the Government Benches about the people of this country. That WelS ihe 
only regard which thev showed for the ~ le of this onntr~  I wish to 
"fisk the Honourable the Home l(elJ.l'her, Who reprel'!lnt .. the pe-ople of 
this country? Does he represent thel!'?" .  . ... 

Lleu\.-OOlcmel H. A.· 1. Gidney: Do you '! 

La1a L&jpu Bai: No; Colonel Gidney does. We do not represent 
them. 

Lieu\.-Oolonel H. A. 1. GidDey: Whom do you represent? 

Lala L&jpU'Bai: We have come here bv the elected votes of at least 
hundreds of thousands of people, we do n~t repre!;ent t,he people. \·ery 
well. I again ask the question" Who represents the people of India in this 
House? Does the Honourable the Home Member represent them?" 1f 
he does represent them, will he point out to me one sentence in :lil hiJ 
speeches here in which he showed any concern for the people nf this 
country? Does the Honourable the Finance Member represent them l' 1 
listened t() his speeches with great attention. I have listened to Budget 
speeches in other Parliaments in other countries. i~ House of course is 
not 8 Parliament. But in other places where the ChHncellor of the Ex· 
chequeI' every year gives an I1cc·mlnt of his stewardship. there is not one 
speech· made in which the Chanl"t'lIor of the Exchequer or other res ollsi i~ 
Ministers of t he Government do not talk of the economic (:.)OOition d th8 
masses of the count.ry. They deal with·· every possihle question which 
nffects the mRSRf'S. thei.· food, their helllth, their housing. their {·mploy-
ment. But during 1\11 these talks here in this House not one Ilr,nrence 
was uttered either by the Honourable the Finance Member or hy ·,nybcdy 
ellle aR to how the people of the country were faring, whitt '''I1S the progress 
mooe in improving their economic condition. what was the condition of 
their food, what was the condition of their clothing, what was the condi-
tion of their housing and how they were going to solve the problem cf 
employment. One solitary remark was made by the Finance Member in 
which he said that the returns of railway revenue. were 1\ ~ n of the 
prosperity of the people of this countr;y . That was all, Sir. I MY, the Rail-
ways may be prosperous blit the people might be starving. There is a 
strong consensus of opinion amon!\"St all competent ob!;ervel'Q whether 
'o.fficial or non-official-of course officials Rre of two classes, (1) those who' 
bave 'some honesty of pnrpORe left in them and (2)thoR6 who justcnrry on 
the red. tape work and support their Government-that tUA people of· this 
country arE) a.wfully poor. A number of competent ,non-official obiJerverA, 
Indian Ani! F.uropenn. have left it on record thnt the vnl'lt bulk of t.he 
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people of this tr~  do not get sufficient food. Tho lat(: Lord Sinhu 
put their number lit 100 millions. Was t~ere a word I)f sympl\thy utterEd 
in this Houae, Sir, by any Minister of the Government or by !IDy Member 
of the European Benches for these starving miliions? N,)t (ne \\'Ql'd. 

Lieut..-Oolonel K. A. 1. Gidney: Oh, yea. , 
Lala LaJpat. :B.ai: :Figures will tell ,You that the population of the countr.y 

is increasing, the production of food·stufis is increasing but the pecplt! 
starve. The produotion of food has increased, yet the quantity available 
for consumption per man has decreased. Just for the pUl'pose c.f ·i1iustration 
I will refer to the statements of t,wo gentlemen. One is that of Dr. Harold 
Mann, who was the Director of Agriculture in the Bombay Presidency a11<1 
who recently retired from his office. When he was retiring from his citice 
he gave an intervieW' to the TilllBS of India, in the course d which he 
said that t.he greatest problem for the bulk of the agriculturist.s of the 
Bombay Presidency was how to fill their empty belites. He nid, "You 
cannot improve t.he quality of agriculture, you cannot do anything in ~lla e  

unless you fill the empty bellies of agriculturists first". In fact, that was 
the head' iine under which his interview was published. Therl'.) is another 
evidence which has been very laboriously collected by one Mr. Lupton, an 
Englishman, in a book colled "Happy India", in which he nlso proveR that 
the bulk of the agriculturists in this country do not get &utncieJlt foocf. 
It is very easy to make calculations. Take the total production of food, 
deduct the exports from it and divide the rest by the number of J)(:ople 
in this country, and you will find that the quantity ave. Hable for consump· 
tion to the people is growing less nnd less every day. o~r  food you 
come to clothing. That is &Dother test of the financial prosperity of the 
country, not the income of Railways, nor the annies, nor the navit$. 
The easiest, the best· and the most effective test of the financial prosperity 
of a country is to look at the life of its people, how they arc fed, how they 
nre clothed, how they live and how much they are ",ducateil, These fire 
the four fundamental tests by which you can judge the prosperity of a 
country. That is the rock bottom test, of the m'Oral and material progt'CS8 
of a Nation. The Honourable Members on the other sid .. leave that task to 
be done by the skilful pen of Mr. Contman, or still better, by the skilful pen 
of Miss Mavo. Thev do not think it their duiv to rder to tnese t in~ 
in this Bolise. These are mere commonplaces for them. I have p,lready 
said something about how the people of this country are fed. Now let 1111 
c.ome to clothing. The schedule given in the Tariff Boartl'9 Report will tell 
you that the number of ~ar s available to the people of this I'omtry for 
clothing is also steadily falling. Come to t.he liousing problem. That nf'ver 
enters the brains of anv Honourable Member on the other side. That is 
not their problem became thev are not affected bv it. But look at the 
millions of mud hovels, wretched thatchea novels, in which the people 
of this country. live from one year's end to another year's end Imd drag on 
t,heir miserable lives in disease, dirt and distress. Yet the Government bUR 
ne.ver shown the slig-htest possible anxiety for providing them with decent. 
, sanitarv houses nor does the European graun ever think of that. From these 
three things let me come to education. Has the EdneR.tion M(·mber toM 
us aoything which would encourage us or make us o~e lll that the people 
'){ this countrv would ever become literate and, if so. when Bnd how? No 
. ODe talked about it; the Gov.emment does oot care; t er~ is no need to say 
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anythingabont it. The matter ill self-evident! A word,. oir, about the pro· 
. posal that I made the other da'y about sanctioning a crore of rupees for tlte 
education ·of the depressed clssij86 for whom 80 much political nnxiety is 
being shown. We were lectured that day that education had bten trans· 
ferred to the P.rovincial Governments. But what does that mean? Do the 
Government of India maintain that they have entirely d.isc·lrded their 
responsibility for the education of the people of this country? Well, Sir, 
we have not got a full.1iedged federal system in· this country, Lut even 
in countries where there is a federal system, where ths States OI:cupy an 
autonomous position, the federal Government never feels itself relieved 
of the resp0Ilsibility of furthering the education o t ~ people of the 
country as a whole. Look at the figures in the United States of America. 
Every State in the United States spend. 39 per cent. of its rt-venue I)1l 

education'; e¥ery City Government spends the same amount; and yet the 
federal Government takes keen interest in furthering the cautle of educa. 
tion in various ways. For a large number of years the .F'ederlll Government 
has been gi7.'"ing away more than a miaion dollars from Federal revenues in 
furtherancl! of the cause of vocational education. They have lX'en doing 
80 for years now. Have they ever pleaded that the States were autonomous, 
that the Devoiution Rules prevented them .from doing anything ID the matter 
-or that education in the States was no longer their concern or their duty? 
You talk of ~ e people I Do not the depressed cla.1ses cotn'e within the defi· 
nition of the word "people"? What has the Government of India done. for 
these depressed classes or for their education? We bl\ve been told from 
time to time that my friend, Mr. Rajah, represents the depressed classes 
in this House. How many proposals of his for making grant.s for the eduea.-
Hon of the depressed claaaes have been sanctioned? rihe Member for 
EducatiCilD has not told us at all what th& Government have done for ~ e 
£.ducation of the people .. Then, tbere is the question :Jf unt·mpJoYUlent. 
I ma.\' tell you that there is one thing by which we feel very much oppress· 
-ed. When we come to the Assembly, every ~i e thousands of young boys. 
who have spent tile last pie of their parents' income and property on the 
education which they have received, come to us and ask' us, "What shall 
we· do? How shall we live?" In the words of Miss Mavo, 
taey say, "Give us office. or give us death". Yes, that 

. .is literally true bt!cause this Government has not made 
them fitfol' anything else. The Government ooes not feel nny responsibi· 
'Jity for them. Unemployment is no concern of the' Govemment cf India. 
How can they feed hungry mouths? How can tbey find employment for all? 
Yet the greatest modem Govemment in the world, the Government of 
Great BritaiD, even now feels itself responsible for providing food and cloth· 
ing and shelter to over a million people every day of the waek. They have 
been doing it for years and years. But the Govemment of India does not 
(eel itself at all responsible for providing employment; to the .people Or to 
look after their food, clothing, or housing. In the Uriited Kingdom there is 
'8. Ministry of Housing and they have built lakhs of houses there with Gov· 
ernment help for the purpose of providing ro er~anitll r  houpeR. What 
bas the Government of India done to remove unemployment or to provide 
good o s~s  Hundreds and thousands of boys eome to us Rnd they Q!;Ik 
us to do something for them in the Assembly. We gf) Imck nfter three 
months Bnd sav, "We have made many speeches Dut we have not been 
able to do anything else for you". What.can we do-? Weo:mnot do any-
thing. we are absolutelv helpless. My Honourable friend here mentioned. 

, 
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traders who hHve become ab801ut.ely bankrupt under the prel!ent financial 
policy, who have gone to the insolvency courtR. There Ilre millions of 
people who do not have t.wo nreals a day. Every itt ~  of their produce 
is ~ e  There is not even 11 small particle of their food which is untaxl!d. 

What reply are we 00 give these men every time we go back from t·he 
Assembly? All we can say is, "We cannot help you, we are helpless", 
I want to point out 00 the Government Benches that this helplessness, Lhia 
lesourcelessness, this lack of power on the part of the representatives of the 
people, is a great danger for them as well as for us. It is a live danger, Sir. 
The Honourable Members are sowing the seeds of Bolshavisll1'. I am not 

. particularly enamoured of Bolshevism, nor am I particularly nfraid of it, 
but I teil you honestly with the best of motives, in ali seriousness, and 
in all humility, ,that if you go on like this for a number (,f ear~  not even 
the height of the Himalayas can prevent, the entry of 
:Bolshevism' into the plains of India. Nothing will prevent it.. Yr,u are 
producing the very conditions, the very eircumstBnces, the very- Iltmosphere 
which breeds Bolshevism, and if it come!':, as come it must, the relJPonsibi-
lity will be entirely yours. We are giving warnings 00 you from time to tim'e 
on the t100r of this House. We are doing a very unptsasBnti duty. Some-
times we use invective. (An HonouTable M em beT: "It is fully deserved. "). 
but it iB out of anger which comes out of despair. You on your side-what 
did you d(!. _during all these debates? I have been !!Canning the faces of 
the Honourable Members on the opposite Benches, their non-chalant air. 
They seem to be ~a in  "Do you WBnt to throw out the Demands? We 
know what to do. We are secure in' our power, we are absolutely 'Aale in 
our posts Bnd you cannot touch us". Almost two-thirds of the Budget is 
non-voted and the other one-third is votable. When we come and discusa 
and criticise the policy of the Government in the difterent departments and 
when we throw out certain items, the next day you come w;th a smiling 
face, practically m'OOking us, ridiculing us and laughing at us, to aay that 
all these cuts have been restored by the Governor GeneM11 in Council. 
We knew it beforehand. We were quite ready for it, not that we did Mt· 
know it. But all the same, remember that all that you are doing is bein,lZ' 
debited to your account and that account is ro in~ and some day you will 
have to repay it. It is a very serious situation Bnd I respectfully beg &f you 
to consider it. We have been talking of the Army. You have told us it is 
necessary for the defence of n ia~i  is necessary certainly for the defence 
of the interests which my Honourable friend, Mr. Gavin-Jones, reDrPRents. 
absolutely necessary from the British -point of view, but not from the point 
of view of the people of this country. What have our people to defend? 
Have they to defend their "empty bellies"? Have they to defend t ~ir 
nakedness? Have they to defend their illiteracy? l ~ the" to defend 
their mud hovels? What have they 'to defend? What need they defend? 
A few· vested interests in the country have property io he defended. Rut 
what of the generality of the people? Who is taking CRre of the interests 

. of the bulk of the population who pay for the maintenance of this Army? 

Sir. I want to warn the Government in all seriousness that the situation 
is developing rapidly and seriously. It was time that we did B et in~ 
to prevent this economic helplessness Bnd the destitution which prevail. 



TIH: INDIAN FINANCB BILL. 

in the country. You may deny any political progress to us. You may 
abolish this House but if you really care for the security of your o ern ~~ 
do. something in time to remove this economic helplessness. 

The Honourable the Finance Member has been telling us on the floor 
of this House as well as outside this House that he aI!d many of his friew 
have been trying to build parliamentary institutions in this country, but that. 
we are determined to commit PQIitical suicide. Is there any Parliament. in 
the world which is so situated as this Assembly? I know of one Legialature 
that of the Phillipine Islands, in the constitution of which there is a pro-
vision that if supplies are refused the Govemor General can take supplies 
on the scaJe of the previous year. The Phillipine Islands caDDOt be com-
pared with India. India is a very big country and its reyenues come to 
& huge figure. Leaving aside the Phillipine Islands, will my Honourable· 
friend point out to me one paTliament in the world worth the name, which 
is so absolutely helplen as we are here? Why then talk of it 88 .. Pa.rJia • 
. ment. You can abolish it jf :vou think it is mischievous, as my Honourable-
friend Sir Victor Sassoon said that we on these Benches had made' tlte-
Govemment callous. The Govemment did not care for any criticiam. 
They did not even take the trouble to reply to criticisms made in this !House' 
by the Honourable Sir Victor Sassoon. He distributed his hoquets of satire 
rather evenly and impartially, but the fact remains that the Honour-
able Members of the Govemment of India are entirely impervious and 
IDdifferent to c.riticism of any kind. They scoff at us, laugh at us and 
treat us with contempt. Perhaps they know that .we deserve it because 
we are absolutely helpless. Sir, we may be perfectly unfit for the discharge 
of the duties for which we have come here. We may be anything which 
my friends may like to call us, but we are absolutely sincere in our love 
of our country and we maintain that no one on the opposite Benches can 
love this country better than we do. Who is going to teach us our duties?" 
Are they going to teach us by scoffing at us, by restoring all the cuts by 
one stroke of the pen? S4', give up this game. Abolish this House .if" 
you want and go back to your previous absolutism if you will. Even 
then you will not improve the situation unless you probe deeply into the 
economic problem which is the real problem of this country. It will 
not be solved by exchanges, it will not be solved by armies and navies, it 
will not be I"r,lved by the figures of trade in whioh these millionaires may 
be interested. It will be solved by doillK something for the benefit of the. 
people of this country, so as to enable them to get more food to eat, mOl"e-
cloth.to wear, better houses to live in, to be better educated and to enjoy 
all those comforts which people in other countries enjoy. Sir. the Honour-
able the Home Member has been very kind to inform me that he has issued 
orders that I should not he under police surveillance .any further. I am 
very thankful to him and I thank him on the floor of this HouSt". But 
that does not affect me in the least. I have been a 'Political suspect all 
my life and will not tnind if I have to continue to be such till the end of 
my days. On no account however will I falter in the performance of my duty 
to my country fearlessly. Sir, the Members of the Government sav they 
want to see constitutional progress in this country. Will anybody kindlv 
tell me what is constitutional progress? You give us 11 certain fraochiS(.;. 
We say it is very little and ask you to give us more, to enfranchise a larger 
number of people. You say, "We shall not give them the franchise. Thev 
are not fit·for it". At the same time you go on taunting us tha.t we re·, 
present nobody or only aD infinitesimal fraction of the people of thia. 
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-®untry. Whose fa.ult lis it? On one hand you blame us' for neglectmg 
parltamentary institutions and on the other you refuse stubbornly '0 do 
.anything to make it a real living P8l"liameoG l'I6presenting the interests of 
~e country. Theile debates will be forgotten in a day or two after the 
House is diStlolved but the disease is there. t.he geml is there. the sore 
is, open. That sore is widening every ~  The country. is getting. more 
and more discontented and unhappy. The people Ql"e not mterested In the 
least in the Simon Commission. The Commission is already showing itt! 
;teeth. In Ferozepur members of the Statutory Commission applauded a 
loyal Sikh who had won a municipal election against an AkaU. Is that 
the kind of i arli~lit  they are going to show? The members of the 
Btatutory Commission are going nout saying "What a wonderful recep-
tion". At Lahore t,hirty thousand men greeted the Commission With 
lblack 1lags but the Commission thought it was a wonderful reception they 
received. The same thing happened at Guzranwala, at Lyallpur. ~t 

Gurdaspur and at Amritsar. Yet the Commissioner;; are reported to 
have 'been very mucb gratified by the wonderful official receptions 
they were accorded at these' 'Places. If this is the capacity of observa.tion 
·of the Statutory Commissioners. I think India is perfectly justified in 
placing no confidence in them. Canllot they see that it is a stage-
managed thing? Cannot they see that most of those who come to 
receive them are flunkeys who are anxious to get jobs or favours ? 
Still they go on saying, "Oh! what a wonderful reception". Sir, this stage 
play is going to react very dllIIlagingly both on the Government and on us 
-also. 
'!'he lIonourable Sir Baail Blacbtt: What about the Punjab Council? 
La.la Lajpat U: Yes. I am glad that the Honourable Member has 

reminded me of that. I will 'tell him what is the situation in the Punjab 
-Council. YoOU have so cleverly manamvred things there that with 50 
Muhammadans and 50 Hinaus and Sikhs balanced together. the real power 
'lies in the hands of the Government block. My friend Mr. Shah Nawaz 
comes here and praises the Finance Member. What does he know of com 
meroe, of trade figures' and of the conditions of the people? Has he ever 
taken part in any debate here in which these matters were discussed? All 
t ~t he has done is to flatbet' the Government Members and to say that we 
-are obstructionists. I tell him that it requires ability to be an obstruc· 
-tionist. It requires sense to be a successful obstructionist. 

Kian Kahommad Shah -'aw ... : Stop thiA fooling. Lala Lajpat Rai. 
Lala Lajpat Bat: It is you', Sir, who are fooling the cOuntry. It is 

'-Shah Nawaz, led by -his father-in-law, Sir Muhammad Sha.ft, who has 
fooled the whole 6f the Punjab. Whom does he represent here? 

)[ian KaIIommait Shah Xsw&z: Whom do you represent? 

Lala LaJpat :a.at: 1 represent nobody, if you please. You say you 
. represent the country and the agriculturists and yet you come here and 
-flatter the officials, without saying a. word about the condition oOf the people. 
Is tha.t true representation of the country ? We know we are ploughina 
the sands, as my Honourable friend said the other day, but our, ploughing 
-the sand,S may provefniitftil some day. At any rate it is-harinless; but the 
'SE-eds which the Governmerit is sowing are sure to bring forlh a hitler 
'I P.IL harvest. ~  want to keep us in a state of perpetual bondage, 

If that satIsfies 'you we al'equite content. Sir, I beg to ask 



TUB JNl)lAN FINANCE BILL. 1789 

rmy learned friend who talked of the Punjab Council why did he not talk 
-of the Unittd ProvincelS Council? Why did the Honourable Member not 
talk of the Madras Council? Whv does the Honourable Member not refer 
to the Nagpur Council? (Applatise.) And talking of Councils, why did 
toe Statutory Commission want this House to appoint a Committee? Why 
not igmre this House? Why come before this House and ask us to gin 
you so much money for its expenses? Why not go with your demand to 
the Punjab Council and let the Punjab Council give you the money to 
defray the expenses of the Statutory Commission? You ma.y be proud 
·of the Punjab Council, and I am also proud of it in a way beca.use that is 
the one place where you can find any shelter. (Laughter and Applauae.) 
·But I say the hen will come home to roost. some day. You 8&y that the 
Akalis with black flags are seditionists. Of course they are seditionist.. 
Have you left them any chance to be anything else? They do not count. 
~ ere are Khilafatists and Congressmen, they do not count for anything. 
It is only men of the stamp of my friend Mr. Shah Nawaz who count. 
We do not count at all. 

(At this stage several Honourable Membet'8 applauded and cheered, and 
Mr. Shah Nawaz who interrupted was inaudible.) 

][lan Mohammad Shah .awu: Do not tell untruths. 
Lala Lajpat B.ai: They are not untruths. These facts are every day 

Teported by the .Government subsidised agency of the Associated Press. 
111'. E. o. Roy (Bengal: Nominated Non-Official): Sir, I repudiate that 

.charge. 
Lal& Lajpat :ai.i: What charge? 
111'. E. O. Roy: That it is subsidised. We do not get a single rupee 

by way of a subsidy. 
'. Mr. J."Ooatman (Director of Public Information): Perha.ps the Honour-
able Membl,r .will giye some proof. He makes the assertion; let i~ ro e 
it, 

Lala Lajpat Rai: Prove what? 
][r. J. Ooatman: That the Associated Press is subsidised. 
Lala Lajpat Rat: I st.ick tn the statement that the Associated Press i. 

&liIubsidised agency. 
JIr. J. Ooatman: Give your proof. 
Lata Lajpat Bat: The Associated Press would not be where it is bu. 

for the patronage of Government, and that is a form of subsidy. My 
Honourable friend should go and look up the word "subsidy" in a dictionary. 

JIr. J. Ooatman: You go nnd learn the word .. proof ". 
Lala Lajpat ltal: I never used the word proof. Subsidies are i ~  in 

many ways. '.rhere is not one kind of subsidy. 
111'. It. O. Boy: I I:Ihall ask Lala Lajpat Rai to-m.ove a motion for a 

.committee on the subject and I shall place every fact before every Member 
c.itbe HGuse and ask .them for a judgment. (Cheers.) I shall never be a 
(lBrty to any subsidised agency. 

, LaI& La)Pat Bat: There is no question of your ·being & party, Mr. X. C. !t9,.. J ou need .. not get aagry.. .. . , 
IJ 
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Mr. President: Will the Honourable Member address the ~air  

L&la Lajpat Rai: Sir. I was saying there were various ways of Imbsi· 
<Using. I do not know why Mr. &y has become so very angry. We hllve-
been calling it a subsidised agency again and again. Tomorrow perhapa 
the Public Information Bureau will say that it is nut a Government Depart· 
ment. There are ways and ways of giving subsidies. As for my friend 'I! 
suggestion of making a motion-when C8lIl we carry a motion in this House, 
and who cares for it even if it is carried? 

Mr. It. O. Roy: I shllli care for it. 

Lala Lajpat Rai: The usefulness of it depends on many things, t,he 
members whom Government appoints to the Committee, and altogethpz 
there are too many" ifs " and " buts ". Really there is no use in doing 
anything through this House. 

Before I sit down, Sir, I wish once more to warn the Government Benches 
tha.t the situation is becoming very very serious; and in all honesty and 
in a.ll humility I beg the Government to go into the matter (f the economic 
distress of this country. The country will not be saved by the blue book;i 
issued by the Public Information Bureau; it will net be saved by speeches 
in this House. If the Government wants to do anything for the people 
of this country, let it frankly and openly improve the ece-nomic conditbn 
of the people of this country. 

Sir Purshotamdaa Thakurdas: Before I say a few words on some of the 
general aspects of the Government of India administration which have not 
yet been touched upon in the course of the budget debate I would like io 
reply to a point raised by the Honourable Member from the Punjab, Mr. 
Abdul Aziz, regarding the so-called bonus, or deferred interest payable on 
post dffice certificates. The Honourable Member referred me, Sir, to Mr. 
Cocke's question on the 23rd February, 1925. I have not only looked at. 
it but have studied it very carefully and I hold a copy of the question and 
answer here. There is nothing said there which gives any indication that. 
Government were not making provision for the liability 86 it fell due fr!lm 
year to year, and that was my complaint. My complaint was not that the 
House did not know that the Government were raising money on post office 
certificates. My complaint was, and the complaint of peveral others 
similarly was, that the Government had kept a substantial sum uncovered 
of the liabilities which they were incurring from year to year in regard to 
interest due on post office certificates. I submit, Sir, that it is a very 
serious oversight, and I will show how that oversight may land the Govern-
ment of India, and the Honourable the Finance Member's successor, in 
a very serious scrape. The face value of the post office certificates out-
standing on 31st March, 1928, is roughly. given at 40 crores. The amounfl 
the Government have received, if I remember correctly, was given at about 
31 crores repayable in five years. The interest on this therefore amounts 
roughly to 9 to 10 crores. Now, Sir, correct accounting requires that the 
Government should make provision every year for the amount of interest 
that it would have to pay on these certificates should the post office certi-
ficates be tendered for payment. It would be difficult enough, in a crisis, 
for ·the Government to find the eapital part of· the 1fumey-; but that is a 
risk i ~ we know they take when they borrow on short term a e~ 
But for any Member to try and defend the uncovered liability that· thEl 
Government of India incur from year to year for interest payable-well .. 
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that, Sir, can only be done by a ncminated Member from the l'uujab arJd 
by nobody else. 

My friend Mr. Kikabbai l'remchand, who I know is absent to-day owiug 
to unavoidable reasons, said in the cc.urse of his speech that the unpro-
ductive debt of India had been .. wiped out "-those are the words as h03 
read them-to the extent of 81 crores. I am sure that when Mr. Kikabhai 
thinks over the words he has used, he, at "any rate, financier as he is, will 
never stand by them. The unprcductive debt, Sir, has not been wiped 
out to the extent of 81 crores. As I said on the general discussion of the 
Budget, if anything like 81 crores of the unproductive debt had been wiped. 
out I would be the first to congratulate India and the Government of India. 
I admit that the unproductive debt has been reduced to the extent of 14 
crores, the surplus in the last four years, and to the extent of 23 crores, 
the amount which we set aside for the reductic-on of debt, making 37 crores 
in all. We admit that. The rest, namely, the railway reserve and depr!C'-
ciation fund and cash balance reduction of 24 crores, those two items, SiT, 
cannot pcssibly be taken against the reduction of debt. At best one can 
claim that the Honourable the Finance Member has succeeded in present-
ing this in a new and original manner and nothing e~ on  that. M1'. 
Kikabhai said or rather talked of cheap money. I really w(-nder, Sir. if 
Mr. Kikabai had consulted only his clients, the banks, the European 
finns, the Rajas and the clients with first ch.ss credit, when he talked of 
cheap money; or whether he had consulted also his humbler clients, t~e 
Indian merchant, the Indian shroff ancJ the Indian shc.pkeeper. If Mr. 
Kikabhai on his return to Bombay will consult the latter class, who, I sub-
mit, should really count for the purpose of assessing the cheapm-!!B or 
dearness of money, I am sure he will hear from this class, the class which 
a~ers to us here, that money has not only been dear for them hut has 

been very -scarce and at times even unavailable. Only one instance wiil 
I give, and I will give that instance from one of the latest moves of the 
Government of India. Very recently the Government of India has been 
borrowing on Treasury Bills for six months covering the slackest period in 
the money market of India, and at what l'8.tes? 5 per cent. Look I1t any 
of the years before the war, and during the monsoon period, the bank rate 
went down to 3 per cent., and in fact money was going a-begging at 2 
per cent. and even less. When, therefore, the Government of India 
borrow over" the monsoon period; the slack six months Deri'Jd, at 5 per 
cent. per annum, all the talk of cheap money appears to me to be nothing 
else but cheap praise. I therefore feel that in those directic-ns at least Mr. 
Kikabha.i's speech wa.s verv inaccurate and cannot be endOl'Sed bv anv 
section of the' commercial community if they will take cognizance of the 
facts as they are. 

My friend, Mr. Jamnadas Mehta, Sir, warned me again about mv sup-
port to the Viramgam cordon. I again am prepared, Sir, to take mv fullest 
responsibility, humble as- it is, in having that cordon set up; and i repeat 
that whilst I rank next to none in my anxiety that passengers travelling 
on the Knthiawar border-line should not suffer, and I say that I am COD-
vinced that the same-is the anxiety of the Central :soard of Revenue and 
of the Finance Department, I repeat that no rumOUl"@ or superficial com-
plaints of the nature that we hear should lead the Assembly or the Govem-
D),ent of India from the correct o~ which they ha.ve been fOl'Oed ioto. 
I feel that we cannot at!ord to lose revenue from our customs of a. crare 
or two croreB, in fact there is no knowing whether it will not go to ten 
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crores if this source of leakage is left open. I say that it is due to the 
tax-payer of n ~ that that cordon should only be lifted if we can come 
to proper arrangements with the Indian States. Anybody who presses for 
the removal of the rordon earlier, I say in all hw.nility, is neglecting the 
interests of the tax-paver of British India.. But whilst I am 80 insisten~ 
upon these Indian t~tes roming to proper arrangements with British 
India, I am conyinc('d that the Government of India. in the Finance Depart-
-ment will give every consideration to any complaint which may be put 
up. I warned the House last time against artificial efforts being made to 
have spurious agitation set up. That of course should not influence either 
Mr. Mehta or anybody else. 

Mr . .Jamnadas Il. Ilehta: What about the genuine ones? 

Sir Parshotamdas Thakurdas: I sa.y the Government are attending to 
them; I have no doubt about it. There is just one more point and here I 
am very pleased, Sir, that I wholeheartedly agree with Mr. J arnnadaa 
Mehta. The decision of the Government of India or rather the policy 
adopted by the Government of India in the case which has resulted in 20 
lakhs of peaceful Jains being prevented from paying their homage to the (lne 
place which they consider will get them acceSs to Heaven is, Sir, a st~  

which I am surprised the Government of India have tolerated till this year 
of grace 1928. Perfect freedom for everybodv to follow his religion, Sir, 
should be secured and not prevented by artificial handicaps or legal tech-
nicalities. Surely, Sir, statesmanship in the Political Department of the 
Government of India is still at a sufficiently high level to get a satisfactory 
solution of this problem, and all' that I will sa~  is tha.t as long as that is not 
reached the J a.in communitv will stand bv what thev consider to be their 
rights and they at least ,,:in not ~ iel  .. It is most desirable that their 
loyalty and law-abiding nature should not be put to an.\" furt.her t(>f;t. 

My friend, 1\11'. Gavin-Jones, Sir, chose to speak of the late lamented 
Mr. Edwin ont~  in a spirit and tone which I absolutely deplore. It is 
possible that Mr. Gavin-Jones and I differ about India's debt of gratitude 
tC' Mr. Montagu. But I will say this that if Mr. Gavin-Jones wishes L() 
attack Mr. Montagu on the floor of the House, he will find that, ~t er 

it is a co-operat<>r or a non-eo-operator, in the year 1928 everybody is agreed 
that Mr. Montagu was the one Englishman who had exceptional foresight 
and statesmanship in Indian l e~tions  If his reforms have not succeeded, it 
is because they have not been carried out in the spirit in which they were 
meant to be carried out. (Hear, hear.) There is no doubt about it. The 
civil services and the European commercial community in India did not, 
as we know, like the reforms, and we did not expect any consent or agree-
ment from them about :it. Their vested interests were, then, to that 
extent shaken. But to get up in the Legislative Assembly of India ADd 
try to run down Mr. Edwin Montagu is for Mr. Gavin-Jones like calling 
for very severe condemnation of his attitude. 

Mr. ,.-. GaviD-.Jou88: Sir, I did not run down Mr. Montagu. 

Sir Panhotamdu '1"h&kurdas: I am very glad. 

JIr. T. GaviD-.JOD8B: What I said was that the Bwarajists had ruined 
the reforms soheme of Mr. Montagu. 
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Sir Punhot&mdu 'l'hakurclal: The Swarajists have not ruined the re-
forms scheme half as much as you on that side haye ruined it by no' 
carrying out. the reforms scheme in the spirit in which it .should have ~een  
I make that deliberate statement here. I know that SIr Walter Willson 
may not like it. 

Sir Walter WUlaoD: Who will believe it? 

Sir PurIhoUmdaa Thakurdal: Now, Sir, my.friend, Mr. Gavin-Jones. 
whose advice I always cherish and try to follow, tried to warn me not to 
be tied to the chariot wheels of my Swarajist friends. Sir, I do .not like 
til be tied to the chariot-wheels of anJone, and I think Mr. GavlD-Jones 
gratuitouslv assumed that anyone oLus on this side were tied to the chariot 

, wheels of any party. If, however, there appears at times that infection. it 
comes from that Bench. They are tied to the chariot-wheels of Government. 
(OrieB oj "No," "no" from the European Group.) Yes, and that is the 
greatest ...weakness of this House, that the European commercial commu-
nity, the non-official European Benches, are tied inseparably to the' chariot-
wheels of the Government. If vou warn me as a friend not to be tied to 
the chariot-wheels of the Swamjists, I will take your advice in the best 
of spirit. Will you also take my advice in a similar spirit and remember 
that if you want us to work with you . . . . 

Xl. T. GaviD-.ToDM: I was with you on the question of the ratio. 

Sir Punhotamdu Thakarclal: Will you join us on the political ques-
tions also? We have finished with the ratio; we are glad of the ass,istance 
),ou gave us. Now, Sir, as I say, if you advise, and if you expect me to 
follow your advice 

JIr. PresideDt: The Honourable :Member must address the Chair. 

Sir Purshotamdas Thakurdaa: I will, Sir. There is just one more 
point., and that is that it is not tlIat anyone of us wish to see or even 
like to see the Members in our Party dwindle down. We all like, and we 
are all working for it,' that more Sw'arajists would come and sit here with 
us. I am sure Lala Lajpat Rai and Mr. Jayakar would ake that, and I 
am sure £hat Pandit MotHal Nehru would take it in a sportsmanlike 
spirit. The question is, is not the policy which· :vou on the Treasury 
Benches and which you on the non-official European Benches follow, is 
not thnt poliry one which makes it impos8ible for us to osk anybody to 
come over to our Benches? You are even driving us tv the Swa1"8jist 
Benches. The whole policy is one of driving e\·er.'body to desperation, to 
add to the ranks of Pandjt Motilnl Nehru and Mr. Srinivasa Ivengar. 
(Applause.) What is the good of appealing to our common sense ~n  our 
judgment? What is the good of talking of our culture nnd of our VllriOUB 
ot ~r qualities. which you a~ like. 'Y;iJI :\"ou look at the policy which 
you are followmg? Do you thInk over It? Will :\"011 persuade the Govem. 
ment BencheR over which ~ o  are supposed to have some iniluenre? If 
necessary, will you persuade your head offices in London and wam them 

. that they are driving. the Liberal, the Moderate, ~ e- Independent, the 
Nat,iona].ist and the Responsivist into the oamp of the Swarajists and the 
on~re~~  I am a ~i  you will, if you persist. drive many of Us into the 

eamp of the BolsheVIks and even of the anarchists. Beware, if you wish 
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to rise to the occasion, of the policy which you are advocating to·day. tAe 
reconciliation which you want • 

Kr. President: Order, order. The Honourable Member is not addressing 
the Chair. 

Sir Punhotamdas Thakurda8: I am sorry, Sir. Why I did not address 
you was because you may say that you did nothing of the sort. However, 
I will not make the mistake, Sir, if the Chair will only take my remarks 
in the correct way. Now, Sir . • 

(At· this stage some Honourable Member tried to prompt.) 
Don't prompt me. I think I can recall myself. I therefore, Sir, 
wish to warn my friend Mr. Gavin·Jones, whose sincerity I filUy 
resped, that if he is as much in earnest as we are on this side and 
if he wants additions to the ranks of my friend Mr. Jayakar and my 
esteemed friend Mr.' Jinnah, let him persuade the European Association, 
the European commercial bodies and the Government Benches, and, if 
necessary, Whitehall, to change the policy, the latest proof of which has 
resulted in this that we all thought it our duty to close up and ten you 
that, whether Swarajist Ol' no Swarajist we detest the composition of the 
Simon Commission equally and as well. 

Sir, so much for the remarks which have fallen in the COUl'se of the 
speeches to-day. I now wish to take a very few minutes regarding II. few 
points which I wish to touch upon. In paragraph 29 of his bridget speech, 
the Honourable the Finance Member indicated good reason for regarding the 
present figure of 15 per cent. revenue tariff as unduly high. Sir, the Com· 
mittee' of my Chamber has expresRed the following o¢nion regarding this 
indication: 

"They do not agree with paragraph 29 which states that the revenue tariff wants 
revision, but they would favour a close examination of the entire schedule of customs 
with a view to remove anomalies which bear heavily on the industries of the country 
'lud i~  a view to the establishment of duties on a scientific basis." 
This message has been conveyed to the Finance Member but I felt that I 
should to-day refer to it on the floor of the House. Now, I feel, Sir, that 
any estio~ of reduction of the revenue duties is a very remote one. The 
12! pel' cent. bounty practically which GoverJ?ment gave to imports by put-
ting the higher ratio on the Statute-book last year has already done enough 
harm to the industries to permit of a further bkw by reducing the import 
duties. Whether thev are revenue duties or not, there should be no reduction 
in import duties except after a full and exhaustive enquiry which may help 
m: to put these duties on something like a scientific basis. I do hope that 
the Government of India win not make any further effort at encouraging 
imports from outside into India. 

Sir, many have been the references in this House to nation-building 
departments' of Provincial Governments. May I refer, Sir, to one direc-
tion in wruch the Central Government has till now failed to assist Provin· 
cial Governments in their most important nation-building department and 
where, I hope, the Central Government will now at least make a move. I 
r~ er  Sir, to the liquor excise revenue of the provincel'l. Practically every pro. 
VIDce that I know of has had their Ministers go into the question of decrease 
in their liquor consumption and orres on in~ decrease also in their liquor 
excise dutv. But wherever this has been elaborately gone into and report-
ed upon, the complaint has been that if the Provincial Government eon. 
trolled the consumption of country liquor either by giving out less or. J>y 
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making it more costly, t e~ found that. the ~ orte  wi.nes. and ~i or 
were increasing in consumption. Now, Sir, th18 IS a direction In which, I 
am sure the Central Government owe a duty to the provinces and they 
should h'elp them. I am not aware whether. at the varibus inan ~ ~
bers' conferences which have been held dUrIng the Honourable Sir Basd 
Bla ett ~ tenn of office this question was ever brought up by any Finance 
Member from the ProvinceR. Rut p-ven though it may not be so brought 
up, Sir, I am sure the Government of India do not o ~r~~  ~ at this 
excise department is a transferred subject. The responsibilIty 18 of the 
Minister to the Council and not of the Finance Member; and I suggest 
that just as you have a conference of Finance Members every year you 
must have a conference of Ministers here w,ith a view to devise a sound, 
sane and far-sighted policy regarding assistance to provinces in their goal 
-of prohib:ition. Whether total prohibition is feasible or not, I am convinced 
that India must now stop either importing or seIling any larger quantity of 
liquor than is done to-day. I know that various prov;inces find the pro-
,,1 em difficult on the score of their budgets not being balanced. I have 
said before and I repeat that it is a disgrace to any Government that its 
budget should depend upon such tainted money as money coming out of 
the degradation and deteriorat6on of its people. But there is a very sharp 
oontrRSt, Sir. I hold in my hand a book by Mr. Pritchard dealing with the 
Administration of India from 1859 to 1869. I wish to read one or two 
short extracts showing how toe opium revenue of India to the tune of very 
nearlv Rs. 10.crores was sacrificed bv the Government of India. For 
whose benefit? Not for the benefit of the sons of the soil, but for the 
benefit, Sir, of the Chinese. and even that benefit the Chinese do not get. 
~ e result has been that China did not get opium from India; they got it 
from Persia and other places. Sir, Sir Charles Trevelyan gop-s on to 
remark: 

"The idea of the Chinese becr.ming indepencftmt of us by growing their own opium 
is a mere chimera. The cultivation has been permitted in China for several years, 
with the result that-the demand upon India ft'r opium a~ heE:n continually increasing. 
India has heen bountifully dealt with in the great division of labour established by 
nature. She has an advanta58 over all the world in producing indigo, saltpetre, opium, 
and. so,!!e other things;. the Chinese ~n their part are more likely to increase their 
eultlvatl?D of tea and Silk tJ.lan ~  opIUm. E,'en if the quantity flll'own in China was 
largely !ncreased, Bengal o~n  18 so mu,:h ette~ than the native products, that it 
ilOuld still be sold as an article of luxury like Mamlla and Havanna cigars." 

1 do not grudge, Sir, any benefit which China may have got from this 
'rolicy of self-denial of the Government of India. But I cannot congra-
tulate tbe Government of India on this policy of theirs for reasons which 
i witl state a little later. 

Jrr. President: What do you mean by "  a little later"? That is, 
io-day? 

Sir Pul'llhotamc1as ".l"h&1mrdas: Yes, Sir, within a couple of minutes. 

.  I feel,. Bir, toat at least on this question of the liquor excise or the 
ll ~or polICY of the Government of India, they are absolutely debarred from 
urglDg t ~ question of finance. If they oan sacrifice 10 croresfor Chill6. 
'surely, Blr, they can devise a method in consultatbn with the Provincial 
~o ern ents by which the liquor policy will be 80 regulated that we 
~ ll lie spared any further poisoning of our masses by liquor either im-
ported or 1oca1ly matte. . 
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I wish to say a few words about the position .of ~ ians in our o o~ ... 

and Dominions. I feel that as far as South Africa IS, concerned, the pOSI-
tion appears to be fairly satwactory, thauks to the. efforts of the i ~t 
Honourable Sriniva88 Sastri. But I have a J:ecollectlOD- that Mr. Sastrt fI. 
term of office wilf .expire very soon and I am sure I am reflectiD;g t~e 
views of everybody in this House when I say that we bope that It wIIJ 

'be possible for Mr. Sastri to accept 811, extension of his term of office 
because we cannot possibly expect to get a better person than him, an~ 
it will be difficult to get aD equally good person to represent India's inter.-
ests in South Africa. I am sure the House will also note with apprecia-
tion the effort of the Government of South Afr.ica in dropping the liquor 
clause in the Bill, for which we had an adjournmeBt. The position regard-
ing East Africa is, however, very disconcerting. There is a CcmmissioD 
there at the present moment on which there is no, Indian representation 
a,t all. In this connection, I gratefully acknowledge the compliance of 
His Exellency the Viceroy with the wishes of the deputation that waited 
on him in Simla during the September S'ession. His Excellency accepted 
our suggestion that at least two officers of the Government of India should 
be deputed to East Africa to help the Indians there. KunWRr Maharaj 
Singh and Mr. Ewbank were so deputed and I have heard the very best 
reports about the great assistance which they gave to Indians in putting-
forward their case in East Africa. What the result of the Commission 'It 
report will be, it is difficult for me to say. But I very gratefully acknow-
ledge His Excellency the Viceroy's compliance with the' suggestion we· 
made and the extremely uReful work which both Kunwar Maharaj Singh 
and Mr. Ewbank have done in East Africa. 

Regarding British Guiana, we have got conflicting reports. I do not 
know. what information the Government of India in the Emigration 
Department happen to have. but if there be any truth in the report that 
we have got from non-official sources, I am sure that the Government of 
India in the Emigration Department would have convened a meeting of 
the Emigration Committee. But I think that. it is very necessary that 
the Government should watch the position as far as the developments in 
British Guiana are concerned. I am rather concerned about the question 
of emigration as a whole because I see everywhere efforts being made to 
oust the IndianR, if possible. To that end, I suggest that .out of the nett 
income of very nearly 2 lakhs of rupees to the Government of India in the-
fees on emigrants recovered from countries whH!h get emigrants from 
here we ought to have a tron~er department in' the Government. of India 
to look after the affairs of Indians abroad generally. By this suggel!tion I 
am not making any reflection on my Honourable friend Mr. Bajpai's 
department or on his efficiency, but I feel that, whilst n ian~ are becoming 
110 unwelcome in various Colonies, it is necessarv {or us to look after tht! 
Indians already there and I am very much inclined to feel that the Gov-
ernment of n~ia ought. to have sOIllebody who should always be on the 

, look-out for SUItable places where, if necesRary, emigration from India 
may be undertaken with all possible precautions. I do not think that it 
will . entail any very. great e en~e  but a department suitably started and" 
effiCIently manned IS what I thmk is necessary for this purpose. 

Sir, there is a. heavy gloom at present over the trade commerce and' 
industry of India. Every one who baa spoken regarding this, whethett 
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he be the representative of a British Chamber of Commerce or an IndiaD" 
Chamber of Commerce, has expressed the hope that India may have turneCi 
the corner as far as the depression is concerned. No one either from the 
Indian or the European commercial community has yet ventured to say 
that trade and commerce in India is well off. 

IIr. Jamnadas II. lIehta: What about Mr. Shah Nawaz! 

Sir Purshotamdas Thakurdas: I was thinking of the commercial men. 
not of the Member from the Punjab. It is a pious hope, hut the pros-
perity of the grower appears to me to have gon-e. His buying power is a' 
its lowest and my only hope is that the staying power of the grower is 
not 'vet completely undermined. I do not know what can be done GO 
re o~  the buying power of the masses. I do not think that is a thing 
which can be done or can even be suggested as feasible by a fiat or a 
decree in Council. The same process . . . . . . 

. Kr. Presldent: Order, order. If the Honourable Member is ~ to 
take a long time, I shall adjourn the House. 

Sir Pursbohmdas Thakurdas: I will take five minutes more. 
The same process by which this power was undermined, whether 
knowingly or unknowingly, intentionally or uninten.tionally, will be the 
process to build up this. In the meantime, our only hope and salvation 
IS that nature will be kind to us although our Government has not been· 
8S kind to us as it should have been. 

But there is a problem which requires immediate attention and that 
i!l the problem of unemployment in increasing numbers amongst th" 
edurated middle classes. I see from the various Provincial Council reports 
that the question has been put forward there only to be turned down with 
a sigh from the Member in charge that the Provincial Governments by 
themselves carl do nothing. What the Government of India can do in, 
this direction, I do not know, but I do feel that this debate will be abso-
lutely incomplete without a reference to it and a substantial appeal made 
from' this side of the House to the Treasury Benches to consider if any-
thing is feasible immediately. I know that it has been customary to say 
that this unemployment of the middle cla!'lses is liue to the educational 
Jlolicy that has been pursued till recently. Whether that is so or not, the 
fact is that to-day there are thousands upon thousands of people of the 
middle dllsses who are without employment. 

A great dea.l hns been s~i  about our military expenditure. I wi] say 
onlv one sentence about it. There is nobodv who dislikes the militarv 
eXDtmditllre as it st.ands at 'present, in st ron e~ temlS than I do. but what 
we want is 11 change in t.he policy and not merely in the details of it. You 
mav studv ever so much thr details of the militan' budO'et but it "'iIl not 
briiig you' anywhere neHr reduction to 50 or 40 crores ~ i  Honourable 

, Mflmbers mav have in view. What we want is a substantial change in the 
policy and that cannot be had until we have a substantial change in the· 
outlook of Great Brita.in re ar in~ India and the Government of India. ( 
am convinced that no amount of tinkering with details can possibly help 
118 and to that end I have felt and I still feel it that the greatest importanclt 
~s~ be attached to the constitution and the powers of the Simon Com-

,JD188101!' People lightheartedly saY,that our opposition is due to sentiment. 
There IS no sentiment about it" Our position is based on sound oomlDOlh 
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"ilense and fully matured thought which are based upon the experience 
'.o! the economical, commercial, industrial and financial administration of 
India till now; and we are convinced that, unless the Government allow 
·us Indians to have a substantial voice in moulding our fat,e hereafter, 
we cannot possibly be a party to any Commission, whether a statutory one 

-or otherwise. 
:Finally, Sir, I feel that we this time have shown our displeasure re-

'garding the various actions of the Government in 8 manner which cannot 
be mistaken. The throwing out of the Finance Bill can only be one mol'tl 
gesture in that direction. It is known indeed to my Honourable mena, 

. on this side of the House that the Finance Bill is likely to be, 01' shall I 

. say is sure to be, or may I go further and say must be eertifted. Why 
then insist upon it being thrown out? Hayc not we expressed ourselves 
sufficiently frankly, sufficiently sternly and sufficiently unmistakably to 
prevent us indulging in what after all is a mere additional gesture? We 
have given enough proofs of this. For that reason, Sir, I am not prepared 
to walk into the lobby of my friends here this time. But I do not propose 
to walk into the Government Lobby for the simple reason that, I am con-
vinced that the Government could have avoided our censure, but either 

. they would not or they could not. If they could not, they must get the 

. powers from Whitehall. If they would not, then they deserve all thl! 
·eensure that we gave them by throwing out their touring expenses. 

The Honourable Sir BasU Blackett: Sir, may I appeal to you to bring 
·this debate to an end immediatelv after lunch, because it has gone on for 
lIome time and Government busiD:ess has got into some congestion. 

Kr_ President: Does the Honourable Member wish to speak now? 
The Honourable Sir BasU Blackett: I am afraid I sha,ll have to speak 

at some lenJth, for 20 minutes or so. If I might after lunch. 
Kr. President: The Chair is prepared to accept a closure if any Member 

'moves it. 

Sir Walter WiUBon: I move, Sir, that the question be now put. 
The Honourable Sir BasU Blackett: Sir, am I not to speak? I have 

. a right of reply. 

Kr. President: The Honourable Member will be entitled to reply after 
·the closure. The question is that the question be now put. 

The motion was adopted. 

. The Assembly then adjourned for Lunch till Ten Minutes to Three of 
·the Clock. 

The Assembly re-assenibled after Lunch at Ten Minutes to 'Three of the 
. Clock, Mr. President in the Chair. 

The Honourable Sir Basil 'Bl&ckett: Sir, we have had a long debate 
·-extending over more than a day on the third reading of the Finance Bill. 
,1 confe. that I did not expect thilJ long debate at thi:; stage of the Bill 
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though I had expected it on the motion that the Bill be tukcln into con· 
~i eration  The debate has covered a very large number _ oI subjects 'lnd 
I am afraid that it is imp08sibie for me, with the best will in the ·vorld 
and even if the House were willing to listen all the time, to c';vcr :lny 
but a small proportion of the total number of subjects dealt with. I have 
to thank several Members again for kind things-sometimes too kind things-
said about me, and I have had the usual castigation from Mr. Jamnadad 
'Mehta. The subjects dealt with have been financial Rnd poiitical and 
economic. I want to begin first with one or two financiQi points fiod clear 
them out of the way. The Honourable and gallant Baronet. Sir Yict')r 
Sassoon, complained that owing to the debate taking Ii political tum, he 
did not -get answers to the financial points'that he raised. The particular 
case he instanced was my reply to his argument on the consideration st ~e 
of the Finance Bill in regard to company's super-tax., Now, I thought I 

. had given a very effective replY which had reduced him to silence. But if 
I failed to answer his points I desire to apologise to him, though I feel cen-
vinced in my own mind that I succeeded in convincing the House that it 
W&8 nndesirable to accept his amendment. I do, how('vcr, wish to apolo-
gise to him for my reference to a case in the High Court. I wag mi"taken 
in that instance and I desire at once to withdraw any suggestion that the 
amendment had any reference to the case. Sir Victor made an interesting 
suggestion about finding employment for some of ~ ia  unemployed 
officials who sit on the Government Benches, which I must t~  "ppeal(>d 
to me very much. It is a matter that has often 6een tmder ('(:nsideration, 

. but, as ususl. there are considerable difficulties in afJopting the pre{,ise 
suggestion that he has made. But I am sure the Gover'1T'lcnt ,,-ill note 
it with interest. Sir Purshotamdas Thakurdas referrad again to the oues-
·tion of cash certificates. I ~ e looked up the answer to the question in 
1925 nnil to my mind it quite clearly conveys the information 'hat the 
Govemment were providing only for the actual bonus that hecame pnyable 
and not for the liability. But that is not an importsnt point fmd I cnn 
quite lIuderf'tnnd if he read it in a different way. But I have "ome ('omplaint 
of the wav the House has treated mv frank statement in regard to the 
c8sh certificates. The position is that ever since these cash. certificates were 
introduced we have provided ~ earl  only for tlie amount that ~t all  had 
to be paid in the year. In doing so we were following the normal budget 
practice of providing as a rule-not invariably but &8 a rulf.>-.only for sums 

-ihat actually become payable during the year and not for a('cruing liabi-
lities. and we were ollo in~ a practice that was adopted from the beginning 
in th,-· (}fjse of the corresponding War Savings Certificgt.PR, DOW t-be S:lvings 

. 'Certificates, in the United Kingdom. The question :>f the liability that 
was accruing in respect of Savings Certificates in the United Kingdom was 
fully examined bv the Committee on NAotional Debt. and Taxation, generally 
known as the Colvin Committee and they reported: 

.. After fnIl eor.ei!feration of _ the evidence w(' IlI!'J'ee that no aJt!lration in the present 
-oract.ice 'of hndgetting only for actual ('ash requirements for interest payments is caIled 
for." 

. ~e  examined the mlP.tter and they decided that the system adopted in 
-EnQ'land. which is the system adopted here, W&8 the best one to maintain. 
: .J dreW attention to the IP.CC'rUing liability because it le ~ e  t.o me that· ia 



1150 LBGISLATIVB ASSBllBLY. [19TH MAR. 19i1:l 

[Sir Basil Blackett.] 
India we were allowing a rather larger liability t.o grow up tIlIm was ue.m:-
able,. and I should have suggested ~o e special provision for it this yea-. 
~a  It not been that we had to provIde over 80 lakhs spl:cially for aeferred 
lDterest on the 1918 war bonds m"aturing in 1928. It seemed to Jne, there-
fore, quite reasonable that we should continue the practict! for llDother 
year, but I thought it desirable to draw the attention of the House to it, 
and I am very glad indeed that I did so, in view of the fact that it ill 
evidently news to many Members of this House t ~lt this liability W8& 
accruing. I should not have liked to have had it said that I had left ii 
to my successor to draw attention to it. 

Another subject that has been raised is the question cf sterling borrow-
ing. I have already dealt with it at some length i.n cunnection with thlt 
debt position both here and in another place. In 1913 the proportion of 
our ster~in  debt. to our total debt was 66 per cent. III 1923 it was 48-
per cent,. and on the 31st March, 1928, it is again 46 per cent. But 
between 1923 and 1928 we have purchased at a cost of well over £20,000,000 
the Great Indian Peninsula Railway, the East Indian Railway and the-
Delhi-Ambala-Kalka Railway as well as incurring some other liabilities 
in connection \\;th the acquirement of railways. So that., really if you want 
to m-ake a comparison between 1923 and 1928, you ought. cit,her to add the 
sterling debt that was then due by t e~e  railways to the debt of the Gov-
ernment of India in 1923 or to subtract a. corresponding figure now. I 
maintain that the figures that I have given show that ollr policy in regard to 
sterling borrowing has been to avoid it as far as possible. I think it is some-
thing of an achievement to have avoided it except in thp.. first year /lnd in 
the last year of the five years with which I have had to dellI, Rnd I hope' 
that the policy wm always be wherever possible t.o incur not sterling debt, 
or not external debt, but rupee debt, for the r il~ of onr productive· 
capital programme. But 80 long as we have a productive ca.pital pro-
gramme in the neighbourhood of 40 crores a year, I think it, is pr<?bable t.hat 
from time to time it, will be ne(·ess!.Irv to supplement the resources of the 
Indian money mRrket by borrowing from outside. I hnpe it .dll not be 
necessary to do it to any great extent, but if it does become n ~ essar  
provided' the amount is reasonably small, I think it is preferable to adopt 
that policy rather thRn to curtRil our programme of produc:th'e t}apit.al 
expenditure. If, on the uther hand, it appears that .he nnmunt that haa 
to be borrowed externally is growing unduly large, then T think it will be 
wise to reconsidl'r the question whether we can Rfford a productive ca.pital 
progrRmme of the size that we at present go in for. 

On the economic side a great many attacks hove been made. La.l. 
~a at Rai complained that the budget statement had nothing 

3 P.M. to say on all sort-s of slibjects. I feel that it is r!lther aD IIn-
kind return for a IRudable effort on my part to m-ake my budgAt statement 
as short as possible and RS much as possible to the point. Nevert,helesa. 
I think if he ",,;11 studv earlier budget statements of mme he will find that 
tlies~ subjects hRve not been' entirely neglected. The charge has been made 
that the Indi!ln peoples 8re groaning under Ute buriten of faxation, that 

.. they are becoming more Rnd more impoverished, tI-.at eveTything is going 
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from bad tCD wC!)rse, and that the breaking point is being reached. I do not 
think anybody in this House or outside it can fail to reali ~ the very great 
poverty of the masses of India, both urban and ruraL. It, is patent that; 
great poverty exists; nothing could be clearer. The 'litIicuii;y is that \r;-hile 
the e ii t~l e of the poverty is clear the remedies are not 1'1) cle:ir. Never. 
theless, I think that Honourable Members, in dwelling on tliis aspect of 
the case, somet.imes perhaps in their desire to thro\v bricks at the Gov· 
ernment, are a little oblivious of the steps that nre utling taken and that 
have been taken to improve the economic condition 01 the Indian peoples. 
I was reading only a few days ago a very interesting book by the Deputy 
Commissioner of Gurgoon, called "Village Uplift in rndia", a study of 
which I commend to my Honourable friends. They will see there what; 
a district officer and his wife are trying to do to improve the ~tate pf affairs 
in the district with which they are dealing. I do not ~ to be provoca-
tive, but I give it 8S my clear judgment that there are hw countries in tile 
world, if any, in which economic progress has been greater th'lIl it hal 
been in India in the 18st two or three decades. UndnuLtodly, the start is 
from a very low standard and that accounts perhaps f"')r the pace lit which 
improvement is taking place. Nevertheless, if Honourable Members will 
consider the condition of the Punjab, for example, now and 30 yE'nrs ago, 
they cannot but be struck by the immense improvement in the economic 
condition of the people. (An Honourable Member: "The Punjab is not 
t ~ whole of India".) Look at the canal colonies and rCll1'Cmber that what 
has been done in ·the canal colonies will prove eventllr.lly to be only a 
small instalment of what is going to result if success attends tlie big pro· 
jects of irrigation that are now well on the road t,:"wllt'dii completion,-
the Sutlej project, the Sukkur Barrage scheme, the Mettur project in 
Madras Rnd many others. Mr. Jamnadas Mehta qU(Jted 8 good JDany 
figures at me. If he will allow m'e to say so, I am afraid that his auger 
with the present' Finance Member has ratlier reduced the ,';.lue of hill 
speeches in the House. I hope when the present Finance Member is 
succeeded by somebody else Jess objectionable to him he will r· ·tum t:J ~ 
earlier style of oratoOry which. though not quite free from "ituperation, 
was more related to facts than the speeches that he has quite recently been. 
making. He chose to single out one or two particuiar years and was quite 
unwilling to take the statistics over a series of years. I hnve got a few 
figures here which I hope Honoura.ble Members will listen toO, in order t a~ 
they may not complain that Government has merely made statements 
rhetoricRllv without giving figures. LaIR. Lajpat Rai R.sked what Govern-
ment has been doing for education. The children undergoing primary educa-
tion in British India in 1913 were 5,265,000 a.nd in 19'J6 it WllS 7.799,000,-
an increase of 48 per cent. The number is still very small. ... 

PecHt Jbclan .00.".1 Kala.: What is the percentage of school· 
. going children at present in the eountry as a whole? 

!'he HODoarable Sir BuD Blackett: As I was saying before the Honour-
able Member interrupted me, the nU,mber is stilI very small, but those 
figures are, I think, a refutation of the alatement that the Governmf!nt Ill? 
not trying to do II. great deal. Now as to the economic condition of the 
people-in 1918 there were no co-operative banb in existtaDc('. In 19U 
there were 68, and in 1927 there were 127. Deposit-there were nil in 1l'13. 
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81 crores in 1923, and 18i crores in 1927. Savings. Banks deposits,-
Ri>. 20i crores in 1913, Rs. 23-1 crores"in 1923, and Rs. 3:! CrOr(lS in 19"28. 
That I think" is rather slow progreils, but one has t;O H'I( ember that in 
1913 there were no cash certificates, in 1923 there were Rs. 4 cro!'es (nominal 
value) outstanding, and in 1928 there were Rs. 40 crores. Taking the bank 
deposit.s, exclusive of Government deposits, of the commerCIal bunks in 
Iridia, in 1913 there were Rs. 92 crores, in 1923 Rs. 190 crores, and in 1928 
Rs. 209 ('.rOrE's. In 1913 the production of iron ore was Rs. 371,000 tons, ill 
1923 821,000 tons·, and in 1925, the latest year I have got, it n~ 1,545,QOO. 
t-ons. 

Then, there is another subject in which I have taknn special interest-
the Security Printing Press at Nasik. Up till 1928the whole of our stamps 
and .the whoie of our currency notes were imported from abroad at II coat 
. in 1913 of about £200,000 and in 1923 of about £550,000. Fr(.m this voal, 
1928·29 onwards, practically the whole of our stamps and the whole oi. OUl 
currency Dotes will be produced in India by Indian IHbc·ur. I do not want 
to lab,)ur E<tatistics. It is always possible to pick out particular one;: as 
Mr. J amnadas Mehta has shown us (Mr. Jamnada8 M . • '11 ehia: "And as 
you are showing now") and as the Honourable ern ~r thinks I have 
shown now. but at any rate I have not chosen one l ~i tr year Bgainst 
another. But I do maintain that my statement is wd!founaf'd that the 
economic progress of India since the beginning of the twentieth century haa 
been very st.riking and I hope it will continue. 

An Honourable Kember: How much does an average man eat and 
how much does he wear? 

'l'be Honourable Sir Basil Blackett: ThIS brings me I think from. the 
economic t-o t ~ political arguments t ~t have been used. PandP.t Motilai 
Nehru made a speech which I at any rate felt was the most clear state· 
ment that has yet been made in ~ House of the position of his party, 
and if I may use the word of a speech that was eBBentially uncompromi&-
.jng, it was a most moderate statement. The thesis of Pandit Motital 
Nehru is this. He began by quoting from Lord Birkenhead about the 
importance, political, '.economic and strategic, of India to the British 
Empire. He a.greed I think with the Noble Lord in his statement of 
India'!! importunce to the British Empire and I am entirely prepared 
to agree with Pandit Motilal Nehru in his agreement. I think it • 
possible to make out an equally strong case for the importanoo" economic, 
political and strategic, of the Britiah Empire to India. But I pass that by. 
I accept the Honourable Pandit's first premise, that India is immenael, 
important to the British Empire. NoW;, what WIl6 his deduction from 
that. His deduction from that was that, however honest their intentiou 
arid their prof.essions, the British people simply cannot mean to do an ~ 
thing t a~ will a ~ any risk of India becomirig, strong. economically or 
likely to become s.ufficiently free ol i~a l  to exercise judgment as to·' 
w)"ether She will staywitbin the BritiBh Empire or not. . He. said thy, 
ti anna t ~ e~  what it is, it is out 6f the questioo ihatany Britiah 
statesman should really mean to do this. 1 think tha.t is 'a. fair 
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stllt.eme!1t d the case that he put. He concluded that, since it was »ut of 
the questioll to hope for anything from the British Government or the. 

, Inclan Government as :at present constituted, since indeed it would be 
.trcacherous act against the interests of the Hritish Government or the 
Indiall Government for anyone connected with them to{) take any such 
action" it was hopeles<,! to look for anything from co-operation with the 
lndlam Government. He said that nothing w·as to be gained from co-
opf:lation. He claimed that in his conversation with people in England. 
on the Continent of Europe, and I suppose also in Russia, he had been 
con1lrmed in this ,":ew. They F!1Iid that that was the view they would 
take-it was hopeless to co-operate with the British Government-but 
they went on to say, according to him, that the logical next step is that. ... 
sinuc ),ou cannot get anything by peaceful evolut:on. you must get it.. 
by revolution. Pandit MotHal then said that that might be so, but in 
present conditions it was hopeless for India to expect anyt1:ring at the 
moment from revolution and that it ~ as impossible for her to take that 
step. The position therefore renched by him is one of complete hopeless-
ness for the tfme being. I do not know how this hopelessness is to be 
remedied, but I rather gather that in his mind was the idea that in "orne 
moment of danger and some moment of weakness the British Govern-
ment might be forced to concede t.o India "'hat India cannot get at 
other t.imes or ihlJt revolut.ion in such circumstances might possibly 
succeed. If thlit is his view. I do put it to h:m that he is profoundly 
mistaken. I first of all claim that the action that has been taken by 
the British Government, particularly the declaration of August 1917 IlDd 
what has happened since. is proof that whether or not they are i~ in 
their O\1l-""D interests they have been trying to help India to advance cn" 
thA rc.ad tow.ards self-government. La:la Lajpat Rai told us the other 
day "Oh. yes. that was a war measure and they did not really mean iii". 
He was slightly wrong in his history, but I do not thlnk that it was. 
in any sense Il war measure. It. is possible that. tlie ·announcement of t 

August 1917 was accelerated by the war, and it certainly took place 
during the war, but if it was accelerated by the war or if it could in 
any sense be called a war measure, it was not, I maintain. a· concession 
wrung from an unwilling British Empire by the Indian politician, but 
it was a generons reoognit·ion of the great services rendered by the martial 
races of India on the stricken battlefields of the world. But I also main.-
tain that it was in no true sense a WI8l' measure. It .was an expression 
of at lellst t ~  factors which arEI fundamental in the British position 
towards India. The first factor is economic and the second is a poJit.icaJ 
one. The economic factor is this. The greatest economic interest of -
Grellt Britain liell in an India which is economically strong and prosperous 
because she wants to trade with India. But there is a political motive 
which goelil even deeper. Something was said this morning about the 
imPeachment of Warran Hastings. From the beginning of· the British 
connection with IndilL, the British Parliament has been perfectly con-
sIIItent in one line of thought. It has felt that there were da.ngers to 
the· liberties of Great Britain in the existence of anything like an auto.. 
cratic Governmflnt controlled by the British o l~t at ultimately the-
liberties ot-Great Britain would be endangered. if something could not be 
dcmeto L;mit the existence of autocracy in. the Indian Empire. That wu 
'like rlioti~ behind Burke's speeches in the ~ ea ent 01 Warren 
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Hastings-I do not enter into the question whether the impeachment 
was right or wrong-and that was the fundamental motive behind the 
announcement of August 1917. I would maintain therefore that l~an t 
Motual Nehru was quite wrong in his reading of human nature. I do 
110t claim that the British motive has. been altruistic. I do not put it 
an altruist.ic gte.unds. 1 say that her economic interests and her political 
interests make it necessary that she should try and secure an India. 
that it; economically strong and prosperous--and remember that a country 
that il' economically strong and prosperous must soon be politically strong-
and that it is necessary that India should somehow or other be helped 

1;0 advance on the road towards self-government. And I think that I 
.may claim sufficient knowledge of the British people to say that 'even 
if Pandit Motilal Nehru ~  his friends continue to insist on refusing 

.to ~l  the British people in their effort, the British people will continue 
·with that effort. 'fhey will continue, because they must. 

I have still one more quarrel with Pandit Motilal's reasoning. He 
.said tha.t it was useless to co-operate with the Bmtish Government or 
with the Government of India because of this human nature of which 

· he spoke. But I put it to him that, even suppcsing all his arguments 
were l ~ t and that he is right. it would be wiser, so long as it is 
impossible to go in for this revolution of which he is dreaming, to take 
.part in the political evolution of India towards I!omething which would 
take him cne stage nearer self-government,. so that when the opportunity 
arioses it may be easier for India to make use of the opportunity,. havinr 
already ad,anced to a oertain stage along the road. I cannot see how 
Fandit Motilal draws from his premises the conclusion that, even if it 
is useless to co· operate in order to obtain eventually self-government, it 
is un\\;ise t.o co-operate, while advancing along the road. 

r would like to turn for a moment again to Pandit Madan Mohan 
· Malaviya. Something was said this morning by Mr. Gavin-Jcnes about 
· the late Mr. Edwin Montagu. Pandit Madan Mohan Malaviya spoke of 
him as a great man and a great friend of India. I desire entirely to join 
with Pandit Madan Mohan Malaviyain that expression of opinion. Mr. 
Montagu entered Parliament and the Treasury at the same time in 1906 
and it was my foI'tune to work with him before, during and after the war 
in very man:v different circumstances. It was from Mr. Montagu's lips 
that I received Lord Reading's invitation to come to India and it W8(l 

an interest in the constitutional problem that Mr. Montagu had set India 
and the British people that was one of the chief inducements to me to 
accept the ·post. But Pandit Madan Mohan Malaviya having eulogiaed 
and rilghtly e lo~ise  Mr. Edwin Montagu is surely not honouring his 
memory in the best way by not working or trying to work the cODatitu. 
tlOn which owed so much to Mr, MontagD. I put it to Pandit Madan 
Mohan Malaviya. that it would be honouring the. memory of Mr. Montatu 

· better 'if he .would try to work the constitution. even if it is an unsatis-
footory one, than. by trying continually to obstruct. Pandit MotHal Nehru 
and you, Sir, eQtered this Assembly in ~  with the avowed object of 

, destroying the Assembly from within. In the spring of 1924 a good deal 
was done' in that direction. No one 1 t in~ on any aide of the Ho_. 



TIIB JBDIAN J'lNANQa BlLL. 1706 

-eertninl) llOt Oil this side, doubted for a. moment that it W88 possible to 
-<lestroy the At;semLly from within. I do not agree with one speaker this 
morning who said it requ.:rllCi organization. All it required 'was a. majority. 
Once you have a majority and so long as you keep that majority together 
using the ordinary' forms of the House a.Q.d the ordinary forms of the con-
stitution, it • perfeotly p08s.:ble to make the constitution a mockery. 
And that is what seemed to be about to happen in the spring of 1924 . 
.Mr. Ranga Iyer, with whom I do DOt generally ~ said ODe thing 
with which I do agree, and that is that the best years of Pandit Motilal 
Nehru's life were spent in co-operation with the British Government. 
(Laughter.) And after the spring of 1924, for one reason or another, 
.but I like to think partly because Pandit Motilal Nehru is .. statesman, 
the effort to destroy the Assembly from within colLap86d pretty well for 
the time ~in  It has been revived this Session in oircumstances which 
are obvious. I adopt Mr. Chama.n Lall's words-in circumstances which 
are obvious; Rnd perhaps I may say, for reasons which are obvious., 
I confl.'SS that 'it seems to me that the wound has gone deeper this Session 
than it did in 1924. I may be wrong; I may be thinking under the 
emotion of the present moment. I hope I am wrong. I remember my 
'predecessor in the position of the Leader of the House saying that his duty 
was to hear and to report to the question. "Watchman what of the night?", 
and he was long:ng for the moment when he could reply. "The dawn is 
.t hand". I C&Dllot report that the dawn is at hand, but it may be 
that the darkest hour before the dawn, when the human spirit is lowest, 
is ths.t which is on us now and that it will be the fortune of those 
who succeed me at o.n early date to be abJe t-o report that the daWlt 
ss at hBnd. 

J want to turn now for a moment to the mot.ion at.t1ually before the 
House which is that the Bill do pass. It has been suggested that the 
Bill should be thrown out. Pandit MotHal Nehru 88.ys that if he can 
obtain a sufficient amount of support he will try and throw it out. Now 
it. is I think peculiarly inappropriate at this sta"!!e to tum round and 
throw out a Bill which has been taken into consideration without a divi-
[lion, every cla.Use of which has been examined and every clause of which 
has been accepted by the House. Mr. Srinivasa Iyengar said a conslitu-
tionaJ deadlock had ,been reached. It is nGt quite true that a con-
stitutional deadlock has been reached, because those responsible fol'" the 
constitution have provr:ded a means for dealing with the situation thl\t 
would anse. Nevertheless, Honourahle Members,. and Pandit Madan 
Mohan Malaviyn in particulBr. seemed to be very anxious. if not them-
selves to vote for the rejAction of the Bill. t-o instigate the on~ 

l'arty into voting for its rejection. Indeed, as I Jisten to Pandit Madan 
Mohan a i~ a  and Lalli. LRjpat Rai speaking for a party whose second. 
name is the Responsivist Party, I sometimes think that they regard 
thl.' main object of existence of their party to be to keap the Cong!esA 
Party up to its professions by thrt'atenrng to outbid them. I hope th'lt 
is not going to be what will happen in this case. I have a good deal of 
lIynlPnthv 'with the position taken up by Pnndit Mnds.n Mohan MRJaviY8. 
What he 88yS is that you ask us to vote t,he wbole ,of the ways Bnd 
means although a large part of the supply is withdrawn from our vote, 
and even if we hAl"e voted ftg"ainst " eel'tain parli. n. hi rest-ored. There 

• 
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is a good deal of exaggeration about the amount of sU1'ply that is with-
Grawn from the vote of this House. 52 per cent. of the expenditure of 
1928-29 is votable. But I will give the Honourable Member another 
argument, which, though a narrow one, has I think some relevauce. 
This Bill provides for the imposition of ta.xation totaling about 24 crores. 
and· it .also provides for the running of the Post Office without loss or 
profit. I take it that Honourable Members have every desire that the 
Post Office should continue to run. They are asked in addition to vote 
for a Bill which will impose ta.xation to & total of 24 crores. The total 
of Imp ply actually voted by this House, excluding anything that wu 
rejected and restoI:ed, is about 26 crorea. Therefore they are voting ill 
this Bill less than the total amount of ways and means necessary to 
finance the supply which they have actually voted. I have said tha. 
the argument is a narrow one, but it is valid within its limits. If YOll 
take it that the Army and the other non-votable items are financed o ~ 
of the taxes and other forms of revenue which are not under discussiol) 
in this Bill" you l8.l'e not being asked in this Bill to do more than supply 
the additional taxation required to finance the amount that you have 
voted in this House for expenditure during the coming year. I put that; 
argument to Honourable Members beca.use I know t.hey are anxious not; 
to lead the House linto a false position; I8Ild I do suggest that even if 
Pandit Mottial Nehru is not willing to resume his co-operation with the 
Government, even for a few moments at any rate to the extent of no~ 
voting against this Bill, other Parties in this House will be wise to think 
twice about voting for the rejection of this Bill at the third reading. 
It is very d:fferent from rejection at the consideration stage. At the 
third reading you reject a Bill the whole of the cont.ents of which you 
have already fully considered and diRcussed and approved. And therefore 
yon put the Governor General in the position of deciding whether to 
do without the nd<iitional taxation that he desires and whether to do with-
out a Post Ofl'lce or bringing' before this House Ii Bill the whole of the 
contents of which have already been fully approved at the consideration 
IStage by this House. I suggest that however desirable it ma.y be-ancl 
I quite understand what moves Honourable Memb&rs in feel:ng dissatis-
fied with the present constitution-however desimble it may be to make 
anoiher gesture of dissatisfAction with the Government and all its works, 
a gesture of thiq sort W:1I be something of a boomerang. It cannot really 
hurt the Government so much as it must hurt thf; Assembly. I do not 
want to be provocative in f,hat argument. But at this stage that Burely 
is the effect of rejection of the BHl and I hope in these circumstances 
,Hononrable Members will allow the Bill to pass in thE' form in 'which 
they have aIn-Rdy adopted it without B division at the third reading. 
(Prolonged Applause.) 

lIr. Pr4814en\: The question is: 

"That the Bill t{) fix the duty on Salt manufactured in, or imported by land into.. 
certain parts of British India, to fix maximum rates of postage under the Indian Po.-
OfIice Act, 1898, further to amend the Indian Paper Currencr Act, 1923, and to ~ 
rates of income-tax, be paned." 
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'l'htl ~ l  divided: 

AYJ;8-6.' .• 

Abdul Aziz, Khan Bahadur Mian. 
Abdw Qaiy_um, Nawab Sir Sahibzada. 
Abdullah Haji Kasim, Khan Bahadur 

a ~  
Ahmau, Khan Bahadur Nasir-ud-din. 
Ahmed, Mr. K. 
.Aluander, Mr. William. 
Alliaon, Mr. F. W. 
Anwar.ul-Azim, Mr. 
.Ashrafuddin Ahmad, Khau Bahadar 

Nawabzada lSayid. 
Ayangar, Mr. V. It. Aravamudha. 
Bajpai, Mr. G. S. 
Blackett, The Honourable Sir Basil 
Bray, Sir Deny •. 
Chatterjee, The Bevd. J. O. 
Chatterji, Rai Bahadur B. M. 

, Ooatman, Mr. J. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Couper, Mr. T. 
Courtenay, Mr. R. H. 
Crawford, Colonel J. D. 
Crerar, The Honourable Mr. J. 
Dalal, Sardar Sir Bomauji. 
Gavin.Jon8l, Mr. T. 
Ghuznavi, Mr. A. H. 
Gidney, Veut.·Colonel H. A. J. 
Graham, Mr. L. 
Huuain Shah, Sayyed. 
Irwin, Mr. C. J. 
Ismail Khan, Mr. 
Jowahir Singh, Sardar .Bahadur 

Sardar. 

Acharya, Mr. )( K. 
Aiyangar, Mr. C. Duraiawamy. 
:Aney, Mr. M. S. 
Ayyangar, Mr. M. S. 8eah .. 
Bhargava, Pandit Thakur Das. 
Chaman TAli. Diwan. 
Chetty, Mr. R. K. Sbanmuklua. 
ChundP!'. Mr. N:rmal Chunder. 
D .. , Mr. B. 
Das, Pandit N·lakantha. 
Dntt. Mr. Amar Nath. 
Dutta, Mr. Rrish Chandra. 
Goswam', Mr. T. O. 
IswRr Saran, Mnnshi. 
IyenllBr , Mr. S. Srinivaaa. 
o~a  Mr. Varahagiri Venbta. 

Kelkar, Mr. N. O. 
Kidwai. Mr Rafi Ahmad. 
Lahiri Chaudhury, Mr. Dhirendra 

Kant .. 
LAjnat. R.ai. Lala. 
Malavi:va, Pandit Madan Mohan. 

The motion was adoptei1. 

Kabul Singh Bahadur. Captain. 
Keane, Mr. M. 
Lamb, Mr. W. S. 
LiDliliay, S:.r Darcy. 
Mitra, The Honourable Sir Bhupendra 

Nath. 
Ilohammad Ismail Khan, Haji 

Chaudhary. 
Moore, Mr. Arthur. 
Muhammad Nawaz Kha, Lieut· 

Sardar. 
Mukherjee, Mr. S. O. 
Parsons, Mr. A. A. L. 
Rahimtulla, Mr. Fazal Ibrahim. 
Rainy, The Honourable Sir Gearp. 
Rajah, Baa Bahadur M. C. 
Rajan Bakhsh Shah, Khan Babadu 

Makbdum Syed. 
Rao, Mr. V. Pandurang. 
Boy, Mr. K. O. . 
Roy, Mr. S. N. 

Boy, Rai Bahadur Tarit Bh1ll8A 
S_, Mr. H. A. 
S&BIOOn, Sir Victor. 
Shah Nawaz, Mian Jlc:.h ..... m"" 
Shamaldhari Lall, Mr. 
Shillidy, Mr. J. A. 
Suhrawardy, Dr. A. 
Sykes, Mr. E. F. 
Taylor, Mr. E. GawllD.. 
Willaon. Sir Walter 
Yakub, . Maulvi Muhammad. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 

Mehta, Mr. Jamnadaa M.. 
lIi8l'a, Mr. Dwarka Prasad. 
Mitra, Mr. Satyendra Chandra. 
Moonje, Dr. ~  S. 
Mukhtar Singh, Mr. 
Kurtuza Sabeb Babadur, Kaaln 

Sayyid. 
Naidu, Mr. B. P. 
Nehru, Pandit Moti1aL 
Neagy, Mr. K. O. 
Rang Behari LaI, Lata. 
Ranga Iyer, Mr. O. S. 
Sarfaraz Huasair. Khan, n ... 

Bahadur. 
Shafee, Maulvi MohllllUD&d. 
Singh, Kumar Rananjaya. 
Singh, Mr. Gays Prasad. 
Singh, Mr. Narayan Prasad. 
Sinha. Kumar Ganganand. 
S'nha, Mr. R. P. 
Sinha. Mr. S.ddheswar. 
Yasal Imam. Mr. 

.il 



THE INDIAN M.ERCHAN'l' SHIPPING (AMENDMENT) BILL. 

The Honourable Sir George :RaiD, .(Member for tiommeree and Rail-
ways): Sir, I move that the Bill further to amend the Indian er lln~ 
Shipping Act 1923 in order to vest in the Governor General In Councll 
the control ~  atte~ covered by that Act, as reported by the Select 
Committee, be taken into consideration. 

Apart from one 0 .. two small drafting changes, Sir, only one modifica-
tlOn has been made in the Bill in the form in which it WIllS introduced. 
It was felt by the Select Committee, as explained in their Report, 
that when the control of matters relating to merchant shipping passed 
from the maritime Local' Governments to the Government of India, it 
was desirable that means should be provided by which the Government 
of India could get in touch with mercantile opinion generally. At present 
the maritime Local Governments have their headquarters at the great portll 
and are always in a position to ascertain what mercantile opinion is, and 
the representatives of the commercial community can approach them 
at any moment. The Government of India have not that advantage. It 
was thought that the want might be supplied by the constitution of an Ad-
visory Committee. or Committees, in connection with merchant shipping 
matters, which the Government of India could consult about the framing 
()f rules and the scales of diet, equipment, etc., which have to be laid 
down. That view is entirely accepted by the Government . of India. It 
is important that the) should be kept in constant touch with commercial 
opinion, and they think that this Committee will serve a very useful pur-
pose. The Select Committee also cODSidered, as will be seen from their 
Report, whether it would be possible at present to provide in the Bill for 
the Iunctions and constitution of the Committee or Committees. 
It was felt, however, that it would not be possible to do this at the 
present stage. It is a matter in which it is very desirable that commer-
cial opinion should be fully consulted before a final decision is reached; 
and that consultation has not yet taken place. One important ques-
tion is wbether there should be on~  one Committee, dealing through 
sub-committees with various aspects of merchant shipping, or whether 
there should be a series of Committees. Then, again, it will be necessary 
t() consider what interests exactly ought to be represented on the Com-
mittee, and, finally, it will be necessary to consider what exactly the func-
tions of the Committee are to be. The Government of India propose, 
!loS soon as the Session. is over, to take up the question and to invite com-
mercial opinion on these matters. When these opinions have been ob-
tained, the Government of India. will consider whether it is desirable that 
a specific provision should be embodied in the law regUlating the func- . 
tions and constitution of the Committee. It may be found better, in 
o~ er thAt procedure may be elastic, to leave these points to be dealt 
WIth by rules or by executive action; on the other hand, it is conceivable 
th.at it might be thought right to include 0. provision on the subject in the 
~t itself. On these matters the Government of India retain an open 
m.md. But when we have elicited c-ommercia.l opinion On the subject, we 

~ take the whole matter into cO!l.sideration. That covers :fully, Sir, 1 
ihmk the only change made in the Bill b:v the Select Committee, and I 
do not think I need add anything further about the rest of the Bill. 

Sir, I move. 
( 1758 ) 
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Ill. Barabb&i .emch&Dcl Ball (Bombay CantraI.Division: Non-Muham-
"Dadan RuraI): Sir, I welcome the 8JlIl()UDCement that has just been made 
;)1 the Honourable the Commerce Member in o~t on it~ the. Ad· 
~ r  Committee which is to be instituted, a Comuuttee which will be 
.. ble to br.ng for the bE'nefit of the Commerce Department and the better 
administration of our marine system the experience of those who llava 
direct contact with the problems that will come before the. Depart.ment 
for discussion and final6anction. With regard to the Committee, Sir, as 
the Honourable the Commerce Member has pointed out, the subject. 
was discussed in the Select Committee and it was agreed on all sides t ~t 
the Government should invite. the (,pinion of commercial cla,>ses in thi" 
country before setting up a. Committee or a series of Committees as ma.y 
La found desirable. With regard, however, Sir. to the composition 01 t ~ 
Committee, I should like to make it clear that if we try to follow in thb 
country the system that is adopted in England with modifications that 
may be necessary in view of the particular conditions prevailing in India, 
~  would be the best for the administration of the Act we have Imder 
review. In England. Sir, there is a statutory Merchant Shipping Ad· 
,jsory Committee on which the following interests are represented, name· 
ly, (1) shipowners, (2) underwriters, (3) naval architects, (4) pilots, (5) deck· 
officers, (6) engineer officers, (7) wireless operators, (8) seamen, firemen, 
stew!l.l"ds, cooks, etc. Following this composition of the English Commit· 
tee, I beg to suggest that, when the composition of this Committee comes 
under consideration of thE' Government, they should consider whether it 
would not be a good thing for India to have"'a Committee or Committees, 
as the case may be, having On it representatives of ship-owners, deck aQd 
en~e staffs of the steamers concerned in the trade, seamen, firemt:'n, 
I!iewards, cooks, etc., serving on the steamers, the underwriters concern· 
ed with the insurance of the vessel and the cargo, the pilots and port offi· 
eers and other interestb that require representation. But I hope, Sir, that 
it. will be borne in nlind that just as ill England the Merchant i in~ 
Advisory Committee consists of the nationals of that country, similarly I 
trust our Advisory Committee, whose members are to be nominated prob-
ably by Statute or, it may be, by an executive order, will consist of 
Indians only; and if the Government are not agreeable to that sua!reS. 
tion, I hope at least on that Committee there will ~ be a clear and deti;Ute 
majority of Indians, because in the -composition of this Committee I trust 
i~ will never be forgot,ten that the Interests of India must always be con. 
sidered first and last; and if any representation is given to non-Indian 
in~erestt-  ow;ng .. as"l said before, to the particular conditions prevailing in 
thIS o ntr~  It should be made clear that that representation IS only 
tf'mporary m character and the Government should always bear in mind 
the esir~ ilit  ?f having in ~i e a Committee composed' fully of Indians 
representIng var,ous commerCial and other interests bY their presence on 
that Committee. '. 

'rllere is one other point which was referred to in the Select Commit. 
tr.e to which I should like to draw the attention of the House That;-
the referenue to the personnel of OUl' mercantile marine administrations. 
n e~ the new scheme which the Government proposes to onst~t te It 

IS deSired to have a principal officer who will· be reaponsible to the Govern. 
ment of. India, and the point that I wish to suggest refers to the method 
01 recrwtment so far 8a this principal officer and his assistant officer are 
-"lOD.eerned. Sir, the 'Position to-day is that in India we have got port 
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<)fficers, deputy port officers, engineers and ship surveyors, but we have 
Dot got nautical surveyors. Now, I understand that it is the ~ntention of 
the Government of India to supplement this long standing defect in the 
administration of the port;;; and I welcome the changes they propose to 
make. But I trust-and I hope the Honourable the o er ~ e~ er 
will confirm lllj" suggestion-that In recruiting their officers, particularly 
for the ,posts of port officers and deputy port officers, they will pay full 
attention to the claims of the oftbers of the mercantile marine, whicb 
class has so far been excluded from representation in these PORt'S. It 
has been found that [rs a result of the .policy so far adopted by the Gov-
ernment, the interest-s of the shipping Rnd the shipping communities 
are not' properly safeguarded. Up till now the practice has been to re-
cruit the higher officers from the members of the Royal Indian Marine. 
4n,d it has been stated that on these officers, admirable as they doubtless 
s.re in so far as work of the Royal Indian Marine is concerned. !ttl nndue 
atrain is put whenever they are aijkcd to work in a semi-naval or a semi-
eommereial capacity In this connection, I wish to refer here to the 
(".pinion of the Indiaa. Merchants' Chamber given in connection with the 
recruitment of these officers from the Royal Indian Marine. The opinion 
runs as under: 

"My Committee desire to la,.special streB8 on this point because it is found by 
-experience that officers of that service, that is the Royal Indian Marine, do not possess 
the requisite knowledge of merchant shippini laws or of the working of carg'O &lid 
pauengel' ships and have not also the previous training necessary for the discbarge of 
their duties." 

This commercial o}Jinion is strengthened by opinions received from 
various similar bodies, and I shall thank the Honourable the Commeree 
Member to confirm my statement, or at least he will agree to give an 
undertaking on behalf of the Government, that the claims of the 
merchant service men will be considered in that connection. Of course, 
we will be told no doubt tha.t the claims of the senior men in the Royal 
Indian Marine must be considered first of all because they are the men 
who are entrusted with the naval defence of the Indian coast and it is 
necessary that there should be certain high posts carrying fat salaries 
that should be kept open for members of this service. It is not our m-
tention to render the administration unnecessarily costly, nor is it desir-
able that these officers should not be utilised if it is in the interests of the 
(.ountry at large. But, Sir, in taking the men for the port administra-
tion, I think the Government will do well not only to bear tbe intereste 
of the Royal Indian Marine in mind but also the interests of the shipping 
and ship-owning community in India. The Royal Indian Marine would no 
doubt have enabled us to get Indian officers lin those posts which have 
been reserved for the Royal Indian Marine, if the Roya.l Indian Marine had 
been open to Indians in practice as, I know, it has been open in theory. 
It was stated at the time of the discussion on the Indian Navy Bill tha' 
there was no prohibition against Indians applying for these posts in the 
Royal Indian Marine, but as every one who· knows anything of the subject 
is well aware it was not possible for Indians to apply for these posts because 
there were no proper facilities for their training either in the nature of • 
~inin  ship as is the case to-day or by way of apprenticeship (tn merchan, 
t ~ s  As I showed ~n another occasion, British shipping companies iD 
thIS country mUlled nght down to 1924 to take Indians as apprentices OD 
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the definite anti-Indian plea of a colour bar. But I do not want to dilate 
on this subject at the moment. My position would be sufficiently served 
if I could get an assurance from the Honourable the Army Secretary that 
all that the Government intended to do with regard to Indianization of the 
RoyAl Navy would be done now with regard to the Royal Indian Marine, 
and that the various offices which are now vacant in the Royal Indian 
Marine will be entirely filled up' by Indians as soon as the opportunity 
arises. To-day, for example, in the cadre of the engineering officers ana 
subordinate staff, there are 8 vacancies for Sub-Lieutenants. Now, in 
view of the fact that there are already 42 Europeans among the enginee'r 

. officers and as this is a branch of the service where a sufficient number of 
qualified Indians could be easily made available if the Government wilL 
take the trouble to find them out, may I suggest that all these 8 vacancies, 

-<)r as many of them as it is proposed td fill, should be filled by Indians and 
Indians alone? Even if you do that, there will be a sufficient number of -
Europeans in the service and I maintain that no objection could be taken 
to it on the ground that it will lead to an adverse effect upon the e.prit 
-de corp. of the service. That much, Sir, with regard to the engineering 
·officer's branch of the Royal Indian Marine which could have given us 
many> Indians capable of working the Port Trust if the Royal Indian 
Marine offices had been made practically available to the people of this 
country at an earlier date. Now that attention has been drawn to it, I 
trust that Government will not take long to rectify the error in which they 
.have continued for the last so many years. 

Now, ,Sir, if we have Indians in the Royal Indian Marine, it would 
-give us an avenue by which we could get Indians in the Port TnUlt admm-
istrations. There is no dQubt that this process of Iudianisf,ticn will take 

time. It is ·therefore necessary that other avenues .·hould be 
• P. II. exploited, namely, the admission of men from the merchant 

i1hips into these posts which are' concerned with the >ldministration of the 
ports. That is why, if I may, I would like to suggest that, in view of the 
necessity of keeping some prize posts open for the pre:Jeut-ilay o i ~rs of 
the Royal Indian Marine, the majority of posts in port administration 
should be thrown open to the merchant service men. And mav I also 
i1uggest, with that end in view. that out of the 6 propofted posts 0'£ principal 
officers, 2 be reserved for Roval Indian Marine men 1\-'hosa claims when 
they get into a particular seniority have got to be conlJidered, and the other 
.( should be kept a.vailable, by competition preferably and, if necessary, 
by selection, only to the men of the urercantile marine. With regard to 
the posta of deputy principal officers it is not necessru.'V that there shouia 
be 8 definite reservation for the Royal Indian Marine except perhaps in so 
far 8S some posts are required by which the Royal Indian Marine men 
·could be trained Bnd afterwa.rds be promoted to the higher grade, and J 
trust, Sir, that, if we set apart, say, about 2 posts in the second W'8de cadre, 
it will suffice for the purposes the Government have in view. All the rest 
should be kept open for the merchant service men in order thnt the defi-
eiencies of the present.da.y port administrative service, t(l which I drew 
the attention of the House a little earlier. mav he obvi'lted in the future 
.administration of the ports. -

There is just one other point to which, with your t r ll~ ll n  I would 
Jib to make reference, and that is .the administration of {·he Act under 
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which the deck passengers lI1'e carried along the coast of Inma. N')w that 
the Government of India have undertaken a policy of revising the wh.>le of 
the administrative system in this regard, it is desirt\b"te that a. subject to· 
which their attention was drawn as early as 1921 by ,the Deck !lnssengers' 
Committee should be taken up for serious considera.tion and that in ~l e.on-
elusions thereon be put before the Indim public. 

\ So much, Sir, with regard to the details of the subject,' As regards-
the general principle underlying the Bill, I have nothing more to say except 
to add just one word in tht' sense of repeating what I said before, namely, 
that in all t e~e nl'W administrative organisations and the central Com-
mittees and the local committees proposed to be appointed to advise the-
Government of India, the Government will bear in mind the necessity of 
keeping all t e~e Committees Indian in character, aud in the allotting of 
their powers will bear in mirid tpe principle that in all these uratters it is 
the interests i)f India. and India alone that should be considered, and if 
there are non-Indian interests which have got what they like to call vested 
rights in this country, then the consideration extended to them should 
be temporary in character and should be withdrawn at an early date. 

Mr. If .•. 10llhi (Nominat.ed: Labour Interests): Sir, I lUll not against 
~ e principle of this Bill, namely, that certain powers so far exercised by 
the Local Governments should now be transferred to thc "Government f)E 
India. But, Sir, I was very glad to hear from my Honourable friend 
Mr. Haji, that the Advisory Committee that should be appointed under tha-
new clause inserted by the Select Committee should not only consist of 
the mercantile interests but should include representatives of Indian sea-
men. When I heard the speech of the Honourable Member in charge of the-
Department and when I found that he thought that it is only the interests 
of the merchant that are important, as regards the a.dministration of the 
Merchant Shipping Act, I became very apprehensive. I thought, Sir, the 
Honourable Member had forgotten that that important legislation contains 
a very large number of sections which deal with Indian seamen. But, Sir, 
the Honourable Member has now got opportunities of dealing \vith this. 
legislation and also with the administration of the Indian Merchant Ship-
ping Act more fully than he had before. In this Rouse several times beforo 
I have suggested that the Indian Merchant Shipping Act requires amend-
ment and modification. The Government of India have ratified certain 
Conventions of the International La.bour Conference which require the 
modification of the Indian Merchant Shipping Act. The Government of 
India must also modify the Indian Merchant Shipping Act as regards the 
sections regulating the recruitment of Indian seamen. 'l'hirdly, the Gov-
ernment of India will have to take into consideration the racial distinction 
that exists in the Indian Merchant Shipping Act as regards the scales of 
wages and the scales on which living accommodation and food are supplied 
to the seamen. The Indian Merchant Shipping Act makes a distinction 
between Indian and European seamen as regards both wages as well as 
the room and the rations given to Indian seamen and European seamen. 
Sir, it is the policy of this Rouse and perhaps of the Government of India 
to remove racial distinctions at least in their legislation. I hope the Gov-
ernIn_ent of India will look into their lndim Merchant Shipping Act now 
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as they. have got full powers and amend the Act so as to remove that raCla,i 
distinction. I hope also, Sir, the Government of India have now got fuH 
control over the admimstmtion of the Merchant Shipping Act and will amend 
the Act 80 as to remove the difficulties as regards the recruitment of Indian 
seamen. I hope they will also amend the Act so as to accept the recom-
mendation of the COID'mittee appointed bJ them for creating an isor~  

~ ittee .lor the Shipping Master for the recruitment of Indian seamen. 
There is nothing in the clause to prevent the representatives of Indian 
seamen being included, but, Sir, from the speech of the Honourable the 
Commerce Member, I thought that he requires a little reminder that it is 
Dot only the interests of merchants that are important, for the Indian 
Merohlmt Shipping Act but there are other interests more vital perhaps 
than the interests of thl\ merchants which ought to be taken into consi-
deration when the AdviMry Committee is formed. I hope, Sir. the Hon-
ourahle Member will rem em her t,his point. 

Sir WUHr Wil180n (Associated Chambers of Conunerce: Nominated 
Non-Official): Sir, a few words fell from my Honourable friend, Mr. H'lji. 
with which of course I am bound to find myself in complet,e opposition. 
He so perfectly. frankh' and definitely represents a particular interest in 
this Assembly and is at all times so racial and so definitely anti-British 
that he cannot expect me to endorse his remarks about the composition of' 
this Committee, The House, Sir, is a very enrpty one and therefore 1 do 
not propose to detain its "emptiness" very long. 

JIr. President: There will be no interruptions. 

Sir Walter Wi1l8on: The only point, Sir, I wish to make is this.-
that so long as British shipping interests--and when I. use the word 
• 'British" I mean residents in this country who pay their taxes in full and 
who contribute to all the expenses of this country-so long as they have 
their interests in this country, just so long are they entitled to full repre-
sent.ation on every Committee that may be set up. Into the proposal which 
he nrude in regard to the various appointments I do not pro}!.ose to enter 
because that is a Governnlent matter. But in general. Sir. all we claim is 
this, that the best men should be appointed for the posts, and I am tired 
of hearing all this claim. of fat salaries for particular individuals on rel~  

racial grounds 

The Honourable Sir George Jtalny: Sir, I do not propose to spertk at 
any length ~n reply to what has been said by previous speakers. but there 
are a. few points on which I have to say something. Mr. Haji referred to 
the Merchant Shipping Committee in the United Kingdom which is, 8.8 he 
said,R statutorv o ~  But I should like to point out in what sense it is 
a statutory body. It is not a fact that in the British Merchant Shipping Aot, 
the functions and constitution of that Committe,e are laid down. On the' 
~ontrar  the position is exactly the same as it will be if this Bill is passed 
moo law, Rnd the new clause that the Select Committee added to the Rill 
follows closely the British model. I mention ~ at because it brings ."Jut 
the point that in Grea.t Britain at any rate it has bean thought ht?tte'r not 
to attempt to llt~  down too mU(lh in the Act and to have 8n elRsmc pro-
cedure. The Bntlfolh model. however. does not necessarilv bind us, and 88 
I have already said, we retain an open mind on that. point. Tlien my 
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t Sir George Rainy.] 
Honourable friefi.d went on to express the hope that 80S the ultimate goal 
we should aim at having a Committee of Indians only, and that from the 
very start we should have a Committee with a majority of Indians. He 
.also said that he hoped it would be remembered that in this matter, sa 
in other matters, it was the interests of India that had to be considered 
firet and last, and all the time. I have no difficulty whatever in agreeing 
with the latter statement. That is the constant policy of the Government 
-of India that our action must be determined by the interests of India. But 
I do regret that my Honourable friend put forward his suggest.ion in precisely 
the form he did. After all, this is an extremely practical matter with which 
we have to deal under the Merchant Shipping Act. We want to get the 
best advice we can so that our rules mav 'be framed so as to secure the 
safety of the lives and property conveyed "on merchant ships, and so as to 
secure reasonable and fair treatment for the seamen 'employed in these 
ships, and other practical matters of that kind. In order to obtain that 
advice our Committee ought to contain representatives of all the interests 
likely to be affected, and I think it would be a thousand pities if the Gov-
ernment of India were to be deprived, as they might be deprived during 
the next few years while the Indian Mercantile Marine has still not made 
very much progress, of the advice we really need, owing to racial theory 
about representation. I deprecate the question being raised in that form. 

JIr. Sarabhai lfemchaDd Bajl: Not racial, but national, Sir. 

The Honourable Sir George :B.aiDy: I accept the Honourable Member's 
correction. Hir. I should have said .. national." But I do not believe ~n 
it comes to the point that this question will give nearly so much difficulty 
as it may when it is raised in an abstract and academic form. What I 
am prepared to say is that we ·are anxious, and shall always be anxious, 
to see that all Indian interests are fully represented on the Committee, 
Be that their views may be brought fully to the notice of Government. 
But I am not going to go on to say that steps will be taken to prevent 
other points of view also being brought to the notice of Government. For 
I must remind the House that what we contemplate is an Advisory Com-
mittee and not an administrative body. 

Next, as regards recruitment to the administrative staff. I have a 
word or ~ to say. It is undoubtedly part of the scheme which the Gov-
ernment of India contemplate for the reorganisation of the service which 
will. look after mercantile marine matters that the principal appointments 
at the ports should be filled by officers of the Royal Indian Marine or, as 
1 hoped to say, by officers of the Royal Indian Navy. For the moment 
the la.tter phrase is taken from me, but I have every hope that it is not 
t~en from me for very long, and that in a comparatively short time it 

,wIll be open to me to refer to that service as the Royal Indian Navy. 
There are several reasons why the appointments shbuld be filled an this 
way and one of them is this. If this service, the Rovn.l Indian Marine, 
is to be developed into an Indian N avv, one of the difficulties in the early 
years of that service WillI be the absence of an adequate number of senior 
appointments to make recruitment to the service run evenlv. That is one 
reason. I do not say it is conclusive in itself, but it is important, and I 
should be very sorry if jt hpcnme necessa.ry in the interest,s of merchant 
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shipping to make a change in the Navy scheme which might imperil its 
success. On the other hand, we recognise that it is desirable that the 
principal officers should have a much better training than t~eir predecessors 
have had in the pa.st in such matters as nautical wrveymg, , and should 
be in a better position to discharge the auties which fall to th.em, an~ it 
is an essential part of the scheme that oi)jcers of the Royal, n~a~n Manne 
who are appointed pripcipal officers should have a COUl'8e of tramlng under 
the Board of Trade in the United Kingdom which will make them much 
more competent to deal with certa.in matters that come before them. The 
Government of India recognise also that there is a lot to be said for the 
filling of a proportion of these appointments, if possible, from the Mercan-
tile Marine. Weare engaged at present in considering to what e t~t 
that can be done without endangering other interests. I am not in a POSI-
tion to make a final statement on that point to-day, but I can assure the 
House that the matter will not be overlooked. I think it is quite pos-
'Sible that we may be able to arrange for a certain proportion of the Sur-
veyors' appointments and 'also of the principal officers-I cannot give the 
exact proportions-to be recruited from the Mercantile Marine, My 
Honourable friend Mr. Haji put a question to my friend Mr. Young, the 
Army Secretary, which he has asked me to answer. He has asked me to 
say that the recruitment plans which were outlined in dealing w;ith the 
Bill for the Indian Navy remain entirely unaffected by the rejection of the 
Bill; that is to say, the scheme for the recruitment of Indians w;ill go on 
-exactly as if that Bill had not been rejected, • 

Then my Honourable friend mentioned the Deck Passengers' Com-
mittee as a matter which required e~  early attention. I entirel.,· agree 
with him, and I should like to mention that we have obtained the services 
of an expert ship surveyor from t'he United Kingdom who is now on 
special duty in this country, associated with an officer of the Roval Indian 
Marine who has been trained under the Board of Trade, and they are 
-examining the whole question with the object that it may be possible for 
m: to deal with it before very long. • 

My friend Mr. Joshi, with his usual doybt as to the alertness of the Gov-
ernment of India in keeping their eyes open to labour subjects, expressed 
'the hope that the point of view of Indian seamen would not be overlooked. 
It is ~ io  I think t,hat our scales of rations and the rules dealing with 
'the employment of Indian Reamen are very important matters on which 
our Advisory C:ommittee ~ill have to give us a good deal of help. There-
fore. the CommIttee must, III one form or another, contain representatives of 
IndIan seamen. I cannot commit myself as to the manner in which that 
-ought to be done. but that their point of view must be represented I for 
'<'ne have no doubt whatever. 

. I thi!lk I ~a e dealt with all the points of substance that were raised • 
m the dISCUSSIon. and I do not think it is necessarv for me to say anything 
'more. " . 

1Ir. President: The question is: 
"That the Bill further to amend the Indian llerchant.Shipping Act 1923 ' ~ 

:to veat in the Governor General .in Council the control of ,matter. o er~ by' t ~t ~~ 
,.. reported by the Select Committee, be tuell int.o ronBideration." -

The motion was adopted. 
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ciauses 2 to 9 were added to the Bill 
1'he Schedule was added to the Bill. 
Clause 1 was added to the Bill. 
The title and Preamble were added to the Bill. 

P Imr MAIl. 19'Ja_ 

'lhe BOIlOI11'&ble Sir George Bain,.: I move that the Bill, as amended ... 
be passed. • 

Thf\ motion was adopted. 

'J'HR INDIAN TARIFF (AMENDMENT) BILL. 

The Bonourable Sir George BalD,. (Member for Commerce and Rai.i-
wa:vs): Sir, I move that the Bill further to amend the Indian Tari1f Act. 
189{ for certain purposes, as reportf!d by the Select Committee, be taken 
into consideration. 

As I pointed out, to the House when I introduced the Bill and when the 
Bill wa!l referred to the Select Committee, the proposals included in it 
are a collection of particular changes none of which is closely connected 
to another. It is difficult, therefore, to say what exactly the general prin-
ciple of the Bill is. Only one very small change--hardly more than 8 
drafting change--was made by the Select Committee in the Bill as intro-
duced, and I do not think that it requires any special mention. Certain 
other matters will corne up for discussion in connection with proposals that 
were considered in the S''elect Commitllee, but I think it will be more con-
venient to refer to them after Honourable Memhers have moved the amend-
ments standing in their names.· 

Sir, I move. 

The motion was adopted. 
Clause 2 was added to the mn. 

1Ir. President: The question is: 
"That this be the Schedule to the Bill." 

1Ir. Mukhtar SiqIl (Meerut Division: Non-Muhammadan Rural): Sir, 
J beg to move: 

"That in the Schedule to the Bill, in amendment No . .5, the word 'and' be insert.Ml: 
after the word 'cott()n' and the words 'and canvas ply' be omitted." 

Sir, the Bill, as it emerges from the Select Committee, provides a duty 
on canvas ply. This sort of eltin~ is used mostly in Burma in rice 
factories. The Tariff Boara in their report on page 5 say: 

"Canvas ply belting is used 'for conveyor helts mainly in rice mills. From th.· 
e-ridence which we have received, it would appear that the industry is of l!lJIalI import-
·UlCe. 1\(e88I's. Birkmyre Brothers state that the. demand for this class of belting is 10 
limited that any enquiry into the matter would be a waste of time, while though they 
manufacture such beltin" in small quantities in their canvas department, they do not· 
press f<Jr any relief in respect of duty on canvas used in such manufaetuft." 
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.Further on, they say: 
"We inspected the factcry of Meurs. Tyabji ~  pompany, t ~ only' applicaDt ~r 

relief, at Rangoon. The ~~t o  of manufac;ture II. soople. ~  cotton duck II 
folded over into thereqUlBlte number of P~  which are ~ en tl~~ ~et er .by 
means of a sewing machine. After the belting hal been tlt ~  It II r~ W?-th 
red oxide and linseed oil and is then hung up to dry. At the time of our lDBpectlOU 
four men only were employed at the factory, though we ~ere informed that e~ 
working fully the number of employees a ~ ten. In thelle circumstances, we doubt if 
the manufacture of canvas ply belting can be regarded al an indu8try at all." 

The Tariff Board considered t ~t it WQH not an industry -at. all and need 
have no protection. Then because they did not want to have an invidious 
distinction they proposed that an import duty should be levied on this 
article also. I ask why, simply on acCOUDt of an invidious distinction, 
you should penalise all the ~ e factories in Burma and elsewhere, who 
use this sort of belting? Canvas ply belting is not such an article that 
it cannot be distinguished at the port. There would be no difficulty at all 
in distinguishing when these articles enter the customs house. Therefore 
I submit that it is quite unnecessary to penalise those factories which are 
using this sort of canvas ply belting. We were told in the Select Com-
mittee that there are factories which are using this sort of belting to a 
great extent, and when we are not in any way helping the industry-as we 
are told by the Tariff Board itself that it is not an industry at sll-I woula 
submit that there is no case to include canvas plv bE.'lting too in the 
Schedule. . -

With these words I beg to move my amendment. 

'!'he Honourable Sir George 1&&IDy: I think it is plain from the Report 
'cf the Tariff Board itself that they do not' attach very great importance 
to this proposal to impose a. duty on canvas ply belting. That is evident-
from the extract from the Report read by the Honourable Member. If 
the question of canvas ply belting had been the only one placed before 
them it is quite possible that they would not have made any proposals. 
But the difficulty they felt. I think, was this. They had made up their 
minds as regards cotton belting and hair belting that it was necessary to 
redress the tariff inequality which existed and they made certain proposals 
to{) that effect. The manufacture of canvas ply belting in India. being sub-
ject to exactly the same kind of handicap under the existing tariff 88 the 
manufacture of cotton and hair belting, thev felt it would be extremely 
difficult to exclude from the scope of their proposals the manufacture of 
canvas ply belting-. I suhmit, Sir, the Tariff Board were right in the 'View 
they took. Since canvas ply helting is made in India and is subject to 
this handicap as the result of the exiRting tariff, I think it would be un-
fortunate if we were tQ omit canvas ply belting from the scope of tne dutJ 
which has been proposed hy the Tariff Board and accepted by the Govern-
ment of India. That, Sir, is how the case stands. I do not think it is 
neceRsary to multiply words about it and I lefve it at that. 

,JIr. PrQiden\: The question is: . 
"That. in the Schedule to the Bill in amendment No. 5 thl.' word 'and' be {naerted 

after the word 'ootton' and the. word. 'and I.'.anval ply' be omitted." 

The motion was negatived. 
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1Ir. W. S. Lamb (Bunlla: European): I risc to movo tho moendment* 
which stands in my name. Perhaps, Sir, we might take NOB. 5 and 15-
together. They are connected. Before I begin my argument I should 
like to say that I did not send in a. note of dis!'Ient owing to circumstances 
which I Jieed not describe. I had not the time to do so. Thnt is no em-
barrassment to my Honourable friend the Commerce Member because hb' 
l..-new that in the Select Committee I was opposing this duty on belting--
cotton and hair belting. I am against this duty because it is a tax imposed 
on machinery, because cotton belting and ,hair belting are used wherever 
power of any kind is used. I do not think it should be necessary for me 
to plead here that machinery be admitted free of duty. Honourable Mem-
bers will remember the attitude of Government during the Simla Session. 
They told us that they proposed to take off the 21 per cent. on machinery 
which embraced all kinds of belting. They s~i  that they were very happy 
to effect this deliverance because they believed that the encouragement 
given to industries justified the contemplated loss in revenue to the enent 
of 40 lakhs a veal'. Now. Sir, at the time when this became law, the 
Tariff Board ~re on the point of giving birth to this report. It might 
be said that it was a nine months embryo and the Honourable the Com-
merce Member could not possibly have been unaware of the impending 
birth. Actuallv I think with a little effort this report and the inquiry 
might have been put out of the way before Government came to us with 
the final recommendation. The firm Birkmyre & Coy., which is main1y con-
cerned in this matter. started their representations in the year 1911. They 
continued them rigoht down to 1923 and 1924. The Government Resolu-
tion concerning this matter of tariff equality is dated March 1925, 8" 
that I put it to Honourable Members there is no reason why Government 
should not have made this inquiry and disposed of the matter before the 
Simla Session. I would ask Honourable Members whether it is conceiv-
able that if this report had been before Government they would have 
come to us and said that all machinery is to be admitted free of duty. 
with the exception of cotton and hair belting, and that in the matter of 
this e tin~ the duty should be increased from 2l to 5 per cent. I ask 
Honourable Members to feel whether Government would have come to 
us with such a proposition, that of excluding belting any more than 
they would have made an exception of piston heads, /mlte bars or ot ~r 
essential parts of machinery. I would put it to the House that if this 
report had been in their hands they would have considered alternatives 
and of course there are alternatives. '1 would now come to this question of 
tariff equality. So far as I can see. and I have searched through the 
i~rar  e~  this is the. first report of this nature. That being so, I 

thmk we mIght have a statement from the Commerce Member giving us a 
little more of what -is in the mind of the Government in this matter of 
tariff equality, than you find in this Resolution of March, 1925. We users 
of belting will get nothing out of this proposal, and' as usual in Bills of 
this nat r~  the province from which I come, Burma, is the worst Rufferer. 
There is nothing in this re ~rt to show that this industry will profit by·th. 
[) per eent; duty_ If you loo~ ~t page 29 you will see that yon will requira 
8 bounty mstead of a duty If It IS to do any good. Actuallv an industry 

,?f t i~ nat re is not entitle~ to a bounty because the cotton and hair beltiIiR 
~s en~lrel  l~ orte - ra an  none of the raw materials are seclll'P.d 
m this country. Government on a calculation ought to get Rs. 1,30,000 

------~- --
-In t.he Schedule ~ t.he Bill amendment. ~  ~itte  
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out of it. There is a calculation somewhere that this duty will cost the 
jute mills 0-2-6 per ton on ~te manufactures. 'rhat sounds a very small 
and ne li~ le amount hut. It represents to Bengal about Ea. 1,30,000. 
1 might equally apply this to the 21 million tons of machine rice exported 
from Burma and then you would get ,something over"S lalli, and alto-
gether II. sum in the region of 5 lakhs, which is being paid ~  the con" 
swners of belting. At least we know that they are gOlDg to pay 
Rs. 1,30,000. I would suggest to this House that a re~ate be given. of 
the duty on the cotton yarn .and hair yam and other things. Accordmg 
to the figures of 1926 that would amount to Rs. 45,000. I suggest to thtl 
Honourable Member that it is very much better for the country as a whole 
that it should lose that Us. 45,000 rather than that it should put a tax 
on industries up and down India by putting on this 5 per cent. Now, with 
regard to this question of a rebate, in the Report of the Tariff Board re-
garding the grant to the Printers' Ink industry, which was presided over 
by our Honourable friend Sir George Rainy, he wrote: 

"A 8ystem of rebates can be most easily and safely worked when the finished product. 
of the industry is a single commodity of a definite and ascertainable composition." 

Now, it seems to me thnt belting is exactly the article he would look out 
for if he were considering rebates. I put it to him that it is, and further 
I would note that in this Report of the Indian Tariff Board on the question 
of tariff equalit¥, the Collector of Customs in Calcutta, on being approached 
in the matter, said there would be no difficulty whatever. He did not like 
very much to add such identification to his work, but he said thp,re would 
be no difficulty whatever in identifying' the cotton yam and hair yam that 
may come to them. So that actually from the point of view of the industry 
I suggest that it is absolutely proper that instead of putting on this duty 
they should give a rebate .. particularly as there seems to be no difficulty 
whatever in operating it practically. 

I commend my amendment to the fayourable consideration of the 
House. 

The Honourable Sir Ge(lr,e Rainy: My Honourable friend Mr. Lamb, 
Sir, is of tht; opinion that he ~  caught the Govemment out in an incon-
sistf'n('y, because in SepteT:1.1 fOr last we asked this House to remove the 
dutv r·n all kinds of machin,'TY, and now we are asking them to impose a 
duty of 5 J,er <,ent. on a. part,i('nlal kind of machinery. I do not know whe-
ther m:v H01murablf' friend has f'tudied deepl:v the record of the debates that 
took place in the Assemblv llt t,hat time. But if he will do so he will find 
H.at I diRtim'11) and definit, ... : t l tated _that it was part of the Govemmenti 
of India's intention, in asking the House to approve of the removal of the 
duty on madliilPrv, to be rl a~  to place before them, when suitable cases 
occurred, propoFalr-. either for the protection of the manufacture of parti-
cular kindE! of machinerv !n India, or for what is called the removal of in-
e_quality of tAriff treatment; It was therefore put fairly and squarely to 
the House, wher I moved ,or tbe rem(.)val of the duty on machinerv, that 
C8ses of the kine] now before .lR were likrlv to occur, ~  that the Govem-
ment of India would in that cs!;e be prepared to ask the House to re-imp089 
such rate of duty as might be necessary, either for protective purposes, or to 
remove inequality of tariff treatment. Mv Honourahle friend also said tha6 
he could see no reason vvhy th£i Government of India should not have-
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[Sir George Rainy.] 
brought this proposal forward and got it put through in time for legislation 
during th(> autumn Session If the Assembly. But there was this difficulty. 
Until the Tariff BOl}rd knew whflther the Legislature were going to remove 
the duty on machinery they (.'Ould not fonnulate their proposals as to the 
duty required t·o produce equality of tariff treatment. for their recommend .... 
tions would vary according to the decision arrived at by the Assembly. And 
I believe it \Vas for that rea!''IOn that they did not fonnulate their proposal. 
finally until after the legislation of last SeptE\JDber had been passed by thia 
House and by the other House. 

JIr. W. S. Lamb: Sir, I would like to point out that in this report there 
is a reference ,to the effect that Government simply have not come to con-

. elusions about the cotton yllrn. So that it does not II.ppear that the;\' were 
waiting for this legislation. 

The Honourable Sir George RaiD,.: I am not speaking from any inside 
knowledge of what passed in the Tariff Board. What I was putting for-
ward was merely my own view of what probably influenced them; and from 

. my own recollection of the position in which the TarHT Board is placl'd, I 
think it would have been ~  view, had I still been a member of the Tarift 
Board, that it was necessary to know what was going to be done about the 
duties on machinery. The fact that the Government C?f India intended to 
propose the removal of these auties wn.s published as far back as June 1927, 
a.il.d was therefore known t.) U e 1'ariff Board. And for that reason it 
seemed to me probable that that was what had influenced the Board. But. 
the main point is the one I a~  all'P.ooy made, that I definitely and distinctly 
dreW the attention of the Houge to the possibility that we should have to 

. bring forward proposals of this kind; and it was in the face of that know-
ledge that. this House passed the Bill for the removal of the duty on 
machinen-. Now, mv Honourable friend has said that this is the first 
occasion ~ en equality of tariff treatment has been proposed by the Tarift 
Board and that he would have !i]wrl to have had a clearer explanation of 
what that mystic phrase ma.y mean. I do not think he is right in the facts 
because my recollection is that there is a 5 per cent. duty on Printers' ink, 
which is now in the Statute-hook . 

)[r. W. S. Lamb: May I Iloint out, Sir. a difference in the two CBSes. 
The one case dealt with • 'The Report of the Tariff Board on the grant of 
protection to the Printers' Ink industry"; while the other was "The Report 
of the Tariff Board on the question of tariff equality in respect of the 
manufacture, etc." So that in the one CRSP it WItS protection find in the 
other tariff equality. 

The Honourable Sir George Rainv: Is mv Honourable friend to be lyuided 
solely by the exterior of the Tarifr Board's reports? (Laughter.) I at le8st 
who have spent some time a.nd labour in the comflilation of the interior, 
can hardly ae e~t that criterion; and if mv Honourable friend wi1l read that 
report he will find there :s quit·e .. 8 lot of interesting material on the Rll&-
ject of equality of tariff trestment. What the phrase means is mel'elv this, 
tha.t if it an-pears that under our existing taritt a pRrticular ma.nufacture • 
w()rse off thari it would be under a s,VRi:flm of absolute free trade then jll-
-equality of tariff treatment mAtI. What it usually meanl is that the 
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industry hlls.to pay a higher duty On the raw materials it uses than the 
duty on the inialt~  article which it manufactures. In every case of that 
kind you have to consider whether it is in the national interest that the in-
equality should be removed. That question· always arises, but· once you 
have proved tlult the inequality exists, then there is a lJTimu facie case for 
redressing the matter. That is all that is proposed in the present case. We 
want 88 far as possible to put hair belting and cotton and canvas ply belting 
in the same relative position as they would be in if there were DO duty on 
the raw materials and if there ",aR no duty on the belting itself. We are not 
asking the House to approve Ii mE:asure of protection in this case. Had we 
been doing!lo, the proposal would bve been included in a separate Bill. 
Weare merely asking the House to put the manufacturer in as favourable 
a position as he would 1:>e jf ali duties were removed. Finally, Sir, my 
Honourable friend said that what Government desired to do mip.t llave been 
done in another way, and he sllggested that it might be ~tl o  a 
system of rebates.-a rebate on tht' cotton yarn and other imported materials 
used. I am a little doubtful whether in fact it would have· been.possible 
to give all the relief necessar,v in that way, but there was one great obstacle 
which made that courseimpo!!sible, namely, that..it would have been neces-
sary to grant a rebate of the dut;y paid on the cotton yarn, and that would 
bf' definitely against the interests of the manufacturers of cotton yarn in 
India. I do not think, Sir, that the Government of India would have been 
justified, after taking steps at the last Session of the Assembly, to have 
a specific minimUm applied to the duty on cotton yarn for the expreas object 
of protecting the industry in India from unfair competition. I do not think 
it would have been right :f they had dealt with this matter on the basi_ 
of paying a rebate of the ,luty on cotton yarn to the manufacturers of belt-
ing. If that was out of the question, then there was really no other way 
of dealing with the matter exeept by imposing a higher duty OIl beltiDg 
and that consideration we regarded as conclusive. 

I think. Sir, I have dealt with all the points raised by my Hcmourabl-
friend, and I trust that the House will not accept hie ameuc1m81lt. 

1Ir. PrtIIden\: The que.tion is: 
"That ill the Bchedule to the Bill aDleucimlllt No. 6 be aaaiUecl." 

The motioo waa ne ati ~  

1Ir. Jlakhw Singh: Sir, I beg to move: 

"That in the Schedule to the Bill a le e ~ No. 14 be omitted." 

I am extremely thankful to th6 Honourable the Commerce Member for 
supplying me with all the infOlmation that I needed to study this point. 
But I am extremely sorry that even after studying the details supplied to 
me I do not consider that this amendment should be made. The first 
complaint against this is that as R. matter of fact the import duty has already 
been reduced by a Notification, dated the 25th September. 1926, as we aU 
know. The Government did nr.,t make a statement at the Simla Session 
that they had made this amendment, and even before that, when they 
agreed to have that amendment, and wrote to the Government of Greece, 
even then they did not take the A.eembly into their confidence. It wu 
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110 matter which aftected the customs duty and which a.tIect.ed in a wayan 
Act which was already on tba Statute-book. It was but necessary for the 
Government at least to make a statement in the Assembly that they were 
going to t.a.ke a certain step and were going to agree to an amendment of this 
nature. Weare asked, Sir, no~ to give effeot to that notifioation. I do 
not submit that the notification is illegal in any way. The power was there, 
and the Governor General h!.\8 exercised the power quite legally, but the 

-point is simply this, that the Assembly WAS not taken into confidence at 
: the time when the commitment· was made. Further, Sir, let us see whe-
ther it is really in the interest.. of the count.ry that this &meDciment h .. 

:been made. 

:Mr. ~ t l  Order, order. 18 the Honourable Member going to make 
a longspeeeh on this? 

-- -:Mr. --IhIddar8JDgh: :Yes, Sir. 

:Mr. PnIklen\: The Hou're !!tands adjourned till to-morrow mornm, at 
Eleven 0 'cIcek. 

The Assembly then adjourned till Eleven of the Clock on Tuesday. the 
: 1IOth -Ma.rcb. i •. 
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